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HOUSE OF THE PEOPLE
Snturday, 18th April, 1953

The House met at a Quarter Past
Eight of the Clock

[M r . S p e a k e r  in the Chair]
ORAL ANSWERS TO QUESTIONS

B h a k r a  C a n a l  S y s te m

*1412. Dr. Ram Sobhaff Singh: (a)
Will the Minister of Irrifatloii and 
Power be pleased to state when the
supply of water from the Bhakra
canal system would become available
for irrigation purposes?

(b) What is the length of the main
canal of that Bhakra canal system?

The Deputy Minlsler of Irrigation 
and Power (Shri Hath!): (a) By about
May 1954.

(b) 108 miles.
Dr. Ram Subhag Singh: May I know

what percentage of the canal system
has been excavated till now and
whether the work is proceeding accord­
ing to schedule?

Shri Hathi: Yes, Sir. Almost all the
canals have been excavated. Work is
proceeding according to schedule. Only
lining remains tq be done.

Dr. Ram Subhag Singh: Is the hon.
MiJiister in a position to state the
length of distributaries of the canal
system and the acreage of land that
will be irrigated by that system?

Shri Hath!: The length of the main
canal, as I said. Is 108 miles. The
branches are about 442 miles. The
total acreage irrigated will be 5 million.

Dr. Ram Subhag Singh: In view of
the fact that water is going to be made
available to that area by May 1954, 
may I know, Sir, whether Govern­
ment have calculated the water rate
of that canal?
74 P.S.D.
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Shri Hath!: Punjab has done that—
that is my information. Pepsu and
Rajasthan Governments are taking
steps to calculate it.

Dr. Ram Subhag Singh: What is that
water rate—is it equivalent to the
present rate, or is it more than that?

Shti Hathi: That is a matter for the
Punjab Government—1 shall et^iuire.

C oal  W asheries

♦1413. Shri M. L. DwivedI: (a) Will
the Minister of Production be pleased
to state at what stage is the proposal
to set up coal washeries in India?

(b) What are the factors under
consideration of the Coal Board?

(c) What are the advantages of
washed coal over the natural coal?

(d) Do the Central Government
give any aid or assistance financial
or otherwise for the establishment of
coal washeries, purchase and erection
of washing plants, and meeting the
cost of washing different grades of
coal?

(e) What will be the effect on the
current price of coal after the estab­
lishment of the washeries?

The MinislM̂  ̂ of Production (Shri
K. C. Reddy): (a) A coal Washeries
Committee has been set up by the Coal
Board to examine and report on all
aspects relating to the e.stablishment
of coal washeries in India.

(b) The Board will formulate its 
proposals after the report of the Com­
mittee is received.

The terms of referepce of the Com­
mittee are laid on tl^ Table of the
House. f5cc Appendix IX, onnexure
No. 46.1

(r) Washing reduces the ash content
of the coal and improves its quality by
giving it a uniform thermal eflRciency,
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(d) The question of igiving any aid 
or assistance, flnanciaj or otherwise, 
has not beeq considered by the Govern­
ment

(e) This is oa.e of the points which 
will be considered by the Coal 
Washeries Committee.

Shri M. L. Dwivedl: May I know
what is meant by consistency sur­
charge for washed coal over and above 
the price fixed for coal? At what rate 
is it levied at present?

Shri K. C. Reddy: The consistency
surcharge is by way of an addition to 
the cost price of coal.

Shri M. L. Dwivedl: May I know 
what shall be the time likely to be 
taken for the establishment of these 
washeries?

Shri K. C. Reddy: As I said we are 
awaiting the report of the committee 
that has been constituted for this 
purpose. As soon as the committee’s 
report is ready, the Coal Board will 
go into it and make recommendations 
to the Government. Thereafter Go­
vernment will take necessary steps in 
regard to the matter.

Shri M. L. Dwivedl: May I know if 
any estimates have been prepared in 
this connection by Government so far?

Shri K. C. Reddy: No estimates have 
been prepared by Government. That
is one of the matters for the Com­
mittee which I have referred to to go 
into.

Shri Barman: What would be the 
total saving in metallurgical coal when 
this scheme is fully developed?

Shri K. C. Reddy: It is very difficult 
to give a definite figure.

L eather  T a n n in g  R esearch  I n s t it u t e

*1414. Shri Bahadur m gh : (a) Will 
the Minister of Comslme and Is- 
dostry be pleased to state wheth» 
there are any institutes for the re­
search in proper tanning and finishing 
of leather in our country?

( b )  If so, where are they located?
(c) What was the quantity of An- 

iFhed leather exported during the year 
1952?

The Minister of Commerce and In­
dustry (Shri T. T. Krishnamachari):
(a) Yes. Sir.

(b) The Research Institutes are 
located at Madras, Calcutta, Bombay 
and Jullundur.

(c) A statement is placed on the 
Table of the House. [See Appendix 
IX, annexure No. 47.]

Shri Bahadur Singh: May I know.
Sir, how the results of such research 
will be made available to private tan­
ners with small resource^?

Shri T. T. Krishnamachari: I am
afraid it is rather difficult question to 
answer. One of these institutes 
happens to be the Central Leather 
Research Institute which was opened 
recently. The results of research 
carried out there— b̂oth fundamental 
and applied—are available to anybody 
that asks for it. The other four inr 
stitutes are run by the State Govern­
ments. They are Intended partly for 
training people and also for popularis­
ing the results of research and I do 
believe that such of the tanneries as 
are in need of information do get it.

Shri Bahadur Singh: Do the mili­
tary authorities have a separate orga­
nisation to conduct such research, or 
do they depend upon tbe civil autho­
rities for this purpose?

Shri T. T. Krishnamachari: I would 
require notice of that question.

Shri T. S. A. Chettiar: May I know 
whether Government have any arrange­
ment to pick up points of research 
which will be useful to cottage indus­
tries, so that they may be effectively 
used by them?

Shri T. T. Krishnamachari: That is a 
matter that will be considered. These 
results are available to the Cottage 
Industries Section of the Ministry. 
The points of importance will be culled 
out and made available for workers in 
that field.

Shri M. D. Joshi: May I know how 
many people have been trained in 
these institutes up to now?

Shri T. T. Krishnamachari: I would 
require notice.

Shri T. T. Krishnamachari: The two
questions (1415 and 1416) are more or 
less alike. I see that the hon. Member 
who has tabled 1416 is not in his seat. 
May I answer them together?

Dr. Ram Subhag Singh: He is not
here.

Shri T. T. Krishnamachari: Then I
shall answer 1415.

E x p o r t  of  C o t t o n  Y a r n

•1415. Shri S. N. Das: Will the Min­
ister of Commerce and Industry be
pleased to state:



3193 Oral Answers 18 APRIL 1953 Oral Answers 219

(a) whether it is a fact that Govern­
ment have decided to allow the ex­
port of cotton yam lor the year 1958;

(b) if so, what are the circum- 
•stances leading to this decision;

(c) whether any limit has been im­
posed on such export and if so, what
it is; and

(d) whether, and if so how many 
applications have been received from 
the exporters?

The Minister of Commerce and In­
dustry (Shri T. T. KrishnamachariJ:
<a) Yes.

(b) On %n assessment qf supply and 
demand position and the accumulation 
of stocks with mills.

(c) Allotments for exports are made 
to mills according to their total output 
which related to their deliveries of 
cotton yarn for internal consumption 
during the calendar year 1952. The 
total quantity of cotton yam that is 
likely to be licensed under this scheme 
for the half year January-June 1953 
is estimated at about 26,000 bales.

(d) Uuder this scheme about 200 
mills will be eligible to receive allot­
ments for export. Exports against
allotments may be made either by 
mills or by their nominees. So far 
allotment letters have been issued in 
respect of 105 mills.

Shri S. N. Das: May I know, Sir, 
what was the total production and 
internal consumption during the year 
1952-53?

Shri T. T. Krishnamachari: I have 
not got the exact figures with me with 
regard to total production: I shall
give it to the hon. Member later. The 
average is about 72,000 bales of free 
yarn available to handlooms every 
month on 1952 production.

Shri S. N. Das: What is the total re­
quirement both for the mills and for 
the handlooms in the country?

Shri T. T. Krishnamachari: As I
said the total free yam available 
during 1952 was about 72,900 bales 
w ery month—that is for handlooms. 
So far as consumption by the mills is 
•concerned, I would require notice. I 
have not got the information.

Shri S. N. Das: May I know the 
quantity of yam available and to which 
countries have they been exported?

Shri T. T. Krishnamachari: There 
are no destination quotas fixed. So 
far, as I said, allotmijpt letters have 
heen given to 105 mills and they cover 
roughly about 22,000 bales. The

actual export figures are not yet avail­
able.

Seth Govind Das: Is the hon. Minis­
ter aware of the fact that from time to 
time, handloom industry is very much 
affected on account of want of yam? 
Is this export of yarn going to affect 
those people or can the hon. Minister 
say that this export will not affect the 
handloom industry at all?

Shri T. T. Krishnamachari: The posi­
tion is that these export permits were 
given in order to relieve the stock 
position of the mills. Because of lack 
of off-take of yam by handloom in­
dustry over a period of 7 or 8 months, 
stocks were accumulating. In order 
to relieve the mills, these export 
licences were given. Government is 
quite sure in their minds that the 
position of yarn in regard to supply 
to handloom will not be affected at all.

Shri Sinhasan Singh: Is the Govern­
ment; is India still importing cloth 
from foreign countries?

Shri T. T. Krishnamachari: Govern­
ment does not import cloth.

Shri Sinhasan Sinfh: I said, India.
Mr. Speaker: Order, order.
Shri Nanadas: May I knqj^ if there 

are any differences in prices between 
yarn |or exports and yarn for inter­
nal consumption?

Shri T. T. Krishnamachari: In the
case o l yam for internal consumption, 
prices are controlled. In the case of 
yam for export, prices are uot con- 
troUed.

C o n t r o l l e d  C l o t h

♦1417. Shri Tulsidas: Will the Min­
ister of Commerce and Industry be
pleased to state:

(a) the production in 1952, of such 
varieties of cloth in respect of which 
price control has not been removed 
so far;

(.b) the total estimated annual de­
mand for each of the aforesaid varie­
ties; and

(c) the opening and closing stocks 
of these varieties of cloth in the year 
1952?

The Minister of Commerce and In­
dustry (Shri T. T. Krishnamachari):
(a) and (b). Statement Is laid, on the 
Table of the House. [See Appendix 
IX, annexure No. 48.]

(c) Information regarding the open­
ing and closing stocks of these cat^o- 
ries of cloth is not available.



ai95 Oral Answers 18 APRIL 1953 Oral Answers

Shrl TalaidAs: May I know from 
the hon. Mi^lste^ whether, in view of 
the production of these different varie­
ties of cloth in excess of the estimat­
ed demand, it is worth while continu­
ing production control on these varie­
ties?

Shri T. T. Krishnamachari; It is a
matter of opinion. Government seem 
to think In a different way from the 
hon. Member.

Shrl Moniswamy: yrhat are the 
countries which are importing Indian 
mill cloth in the place of handloom 
textiles imported previously, and what 
is the quantity in respect of each coun­
try?

Shri T. T. Krishnamachari: I would 
require notice.

B iscuits

^420. Shri Rlahaag KelaUiig: Will
the Minister of Commerce and In­
dustry be pleased to state:

(a) the annual requirement and pro­
duction of biscuits in India;

(b) the annual import and export 
of biscuits and the countries from 
which the same is imported and also 
the countries, if any, to which the 
same is exported; and

(c) whether the Federation of Bis­
cuit Manufacturers of India have 
nought any protection from the Gov­
ernment of India against foreign 
competition and if so, whether any 
steps have been taken in that direc­
tion?

The Minister of Commerce and In­
dustry (Shri T. T. Krishnamachari):
(a) and (b). A statement is laid on 
the Table of the House. [See Appen­
dix IX, annexure No. 49.]

(c) No. Sir,
Shri Rishang Keishing: May I know 

whether it is a fact that the Biscuit 
industry in India, due to lack of 
market, produced only 12,000 tons last 
year as against a total production 
capacity of 38.000 tons a year, and if 
so. how the Government propose to 
help this industry in this respect?

Shri T. T. Krishnamachari: Govern­
ment is not in a position to ask the 
consumers to consume more biscuits. 
Apparently, production is more or less 
related to the consumption and demand. 
The rapacity is undoubtedly 38.000 
tons. The demand v îries from 15 to 
12,000 tons according to the purchas­
ing capacity of the consumers.

Shri Rishang Keishing: May I know  ̂
whether it is a fact that the Govemr 
ment have decided to allow the import 
of special biscuit and bread making 
machinery in order to enable the manu­
facturers to improve the quality of the 
product?

Shri T. T. Krishnamachari: Yes, Sir. 
There was a time when new machinery- 
was not allowed to be imported or ip- 
stalled. Government feel that that ban 
need no longer exist.

Shri M. D. Ramasami: May I know 
whether tbe restriction on the issue 
of licences for biscuit manufacturers 
in the Madras State still continues,, 
and if so why?

Shri T. T. Krishnamachari: 1 did
mention that there was a ban some 
time back in regard to the import of 
new machinery for this purpose. 
GovemmeiU see no reason to continue 
the ban now.

Seth OoTind Das: By what time
does the hon. Minister expect that 
there will be self-sufficiency in pro­
duction.iind this country will not have 
to import biscuits?

Shri T. T. Krishnamachari: At pre­
sent, there does not seem to be any
idea of encouraging imports except in 
order to maintain quality. I might 
mention to the hon. Member that we
are giving a very small quota for
import of biscuits. Even on this Gov­
ernment have put a high rate of duty. 
Itecently, the duty has gone up by  
almost 100 per cent. If anybody wants 
quality biscuits and is prepared to pay* 
the price, Government gets a revenue 
on the import of such biscuits. The 
whole idea is that quality should be 
maintained and that a leavening of 
quality biscuits should come in so that 
the consumer might express his satis­
faction or otherwise of the local bis- 
cults. It is not conte«pplated that any 
thing very much by way of quantity 
is likely to come in at the present 
prices.

A rrejjts o n  W estern  P a k is t a n  B o r d e r

•1421. Dr. Ram Snbhag Singh: Will 
the Prime Minister be pleased to state:

(a) the number of persons arrested 
so far on Western Pakistan border for 
infringing passport regulations since 
the introduction of passport system 
between India and Pakistan; and

(b) how many of cases of such per­
sons have been disposed of?

The Deputy Minister of External 
Affairs (Shri AnU K. Chanda); (a) 
977 on the East Punjab and Rajasthan 
border with West Pakistan. Informa-
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tion from the States of Kutch, Sau- 
rashtra and Bombay is bein« collected 
:and will be laid on the Table of the 
House, when received.

(b) 712 cases have been disposed 
of; 238 are pending disposal in the 
courts.

Dr. Rajn Subhair Singh: In what
^courts are the cases of the persons in- 

« > fringing these passport regulations
disposed of?

Shrl Anil K. Chaî fla: Under the
Passport Regulations.

Dr. Ram Subhag Singh: May I know 
•whether it is a fact that some of the 
courts have expressed difficulty that 
they have not been supplied with a 
ĉopy of the passport regulations?

Shri Anil K. Chanda: We are not
raware of it

" Dr. Ram Subhag Simrh: May I know 
the number of persons who have in- 
:frlnged these passport regulations and 
who have been handed over to the 
Government of Kashnxir for establish­
ing their Identity and whereabouts?

Shri Anil K. Chanda: This has got 
nothing to do with Kashmir.

Dr. Ram Subhag Singh; They have 
-w entered into this country and then 

ihey have been handed over.
Shri Anil K. Chanda: I hav^ not

ifollowed the question,
Mr. Speaker: Will the hon. Member 

rrepeat the question?
Dr. Ram Subhag Singh: Is it a fact 

that none of the persons entering into 
this country without any passport

> from . Pakistan has been handed over 
to the Government of Kashmir for 
being identified?

The Prime Minister (Shri Jawahar- 
lal Nehru); We have never heard of 
any such allegation before. It sur­
prises me that any such thing should 
have taken place, because, patently.
I cannot conceive of it. I do not know,

' some mistakes may have been com­
mitted in  some cases. On the face of 
it, it seems extraordinary.

" H a n d - l o o m s  in  T r ip u r a

*1422. Shri DasmCha 1Mb: (a) WiU 
*the Minister of Commerce and Industry
l̂ e pleased to sUte. the total number of 
hand-looms in

(b) What is the mmitifltl production of 
thand-loom cloth in Tripura?

The Minister of Commerce mnd In­
dustry (Shri T. t .  K M m au^ksai):
f(Si) According to IStm liHormtftion the

Government have in their possession 
34,368.

(b) 1.9 million yards approximately.
Shrl Dasaratha Deb: Is the Govern­

ment aware that this handloom in­
dustry is now in a deteriorating conr 
dition?

Shri T. T. Krishnamachari: I can
take that information from the hon. 
Member.

Shri Dasaratha Deb: Has ajiy re­
presentation been made fey the Tripura 
Nari Samiti to protect and develop 
this industry?

Shri T. T. Krishnamachari: No
specific representation has been 
received from Tripura,.

Shri M. D. IVamasami: What are the 
varieties of textiles produced on these 
handlooms and which are the foreign 
countries to whlcti they are exported?

Shri T. T. Krishnamachari: If the
hon. Member is asking about Tripura,
I have no information.

Shri Nanadas: What are the common 
counts of yarn required by the hand­
loom weavers in Tripura?

Shri T. T. Krishnamachari: I will
require notice.

E x t e n s io n  o f  C o m m u n it y  P r o je ct  S c h e m e

*1424. Shri N. P. Damodaran: (a)
Will the Minister of Planning be 
pleased to state whether Government 
have decided to extend the Community 
Project Scheme Into new areas and If 
so, to how many areas and in how 
many States?

(b) Have the new areas for the intro­
duction of the Scheme been selected?

(c) Has any place in Malabar District 
of the Madras State been selected?

(d) If so, which is that place?
(e) When will the new project areas 

start work?
The Deputy Minister of Irri­

gation and Power (Shri Hathi):
(a) to (d). Attention is in­
vited to para. 2 of Supplement to 
Operational Agreement No. 8 on Com­
munity Development Programme a 
copy of which was laid on the Table 
in reply to parts (b) and (c) of 
Starred Question No. 979 on 25th 
March 1953. A decision regarding the 
number of areas to be selected in each 
State will be taken after considera­
tion of proposi^p received from all 
State Governmefits.

(e) On the 2nd October, 1953.
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Shri N. P. Damodaran: How long
will it take for the ftnal selection of 
the areas?

Shri Hathi; About 20 days.
Dr. Suresh Chandra: May I know

whether the Government have received 
any report from the Hyderabad State?

Shri Hathi: To my information, not 
yet.

Shri N. M. Linc:am: May 1 know if 
It is a fact that a directive has been 
issued to the State Governments to 
select areas contiguous to the existing 
Development projects?,

Shri Hathi: Not exactly contiguous. 
They should select areas which are 
not already covered, but may be adja­
cent to present community project 
area.

The Minister of Planning and Irrl- 
gation and Power (Shri Nanda): I will 
clarify the position a little bit. The 
intention that in the first instance 
areas covered by the existing projects 
should be extended to the contiguous 
areas, so that new blocks could be 
added on to the existing blocks, but 
that is not essential in every case.

Shri Namdhari: Will the Government 
specially consider extending the com­
munity project scheme to Sirsa Tehsil, 
Hissar District, for rescuing it, from 
permanent famine?

Mr. Speaker: I think he is making 
a suggestion for action.

Shri M. L. Dwivedi: May 1 know 
at whose recommendation the sites for 
the community projects are selected, 
and if there is any consultative body 
which is consulted before final approval 
is given?

Shri Hathi: So far as the Central
Government is concerned, it is on the 
recommendajtion of the State Govern­
ments.

C e n t r a l  C o t t a g e  I n d u str ie s  E m p o r iu m

*U25. Shri M. L. Agrawal: (a) Will 
the Minister of Commerce and Indus­
try be pleased to state since when the 
Central Cottage Industries Emporium 
was being run by the Cottage Indus­
tries Directorate of the Ministry of 
Commerce and Industry?

(b) Why, when and under wliat 
terms of agreement was the Emporium 
made over to the Indian Co-operative 
Union Ltd.?

(c) Is it the same Union which had 
been given a loan of 24 lacs of rupees 
by the Faridabad Development Board?

(d) Is it a fact that this transfer wair. 
against the es^ rt advice of the ^  
partmental official concerned with,, 
cottage industries?

The Minister (A Commerce and lii- 
dustry (Shri T. T. Krishnamacharil::
(a) April, 1949.

(b) Government felt that the workr 
ing of the Emporium was not satis­
factory. The Emporiuip was made over* 
to the Indian Co-operative Union,. 
Limited, New Delhi, on the 1st Novem­
ber, 1952. A copy of the agreement 
entered into between Government and' 
the Uni»n is laid on the Table of the 
House. [Copy placed in the Library,. 
See No. S-36/53.]

(c) Yes, Sir. .
(d) I do not know. Sir, to which 

official the question refers. In any’ 
event, the answer is in the negative.

Shri M. L. Agrawal: I have not.
received copy of the s t̂atement. It was. 
not available in the Notice Office.

Mr. Speaker: Did he go to the
Notice Office?

Shri M. L. Agrawal: Yes, Sir.

Mr. Speaker: Well, the matter has. 
to be again enquired into.

Shri M. L. Agrawal: May I know
what are the facilities by way of 
interest-free loans, subsidy and other* 
wise which are given to this Union 
for carrying on the work of this 
Emporium.

Shri T. T. Krishnamachari: If the
hon. Member had looked into the 
Agreement between the Government 
and the Union, he would have found 
all the information, but I would like 
to mention that the facilities given, 
are. We have handed over the Empo­
rium with all the furniture and fittings 
to this Union, and we have also given 
them a loan of Rs. 1,96,000 to be re­
paid in seven years from 1956. I think, 
the first two years it does not carry 
any interest. Thereafter, it carries
interest. We have also agreed. Sir, to 
participate in the losses incurred by 
this Union in the first year upto 
Rs. 1,800, and thereafter at limits fixed 
by the Government for the next two 
years. I might add that the working of 
this Emporium by the Union for four 
months has revealed that the losse.-? 
will be negligible, because during tne 
four months, their loss has been only 
Rs. 500. It is quite likely that the 
guarantee given by Government in thiŝ  
matter will not be evoked.
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Shri M. L. Agrawal: May I know, 
Sir, if any other person or party had 
offered to take up the management of 
this Emporium at more favourablB 
terms? '

Shri T. T. Krishnamacbari: Maybe. 
There was a vague talk of some private 
firm wanting to take it up more or 
less on the same terms. Government, 
of course, felt that it was much better 
a co-operative union handled it than 
giving it to a private business.

Shri Velayudhan: May I know, Sir, 
what profit the Government is going 
to get from tliis transfer of the Empo­
rium from Government to a co-opera­
tive union?

Shri T. T. Krishnamachari: We are
now in a state when Government does 
not seek to enter this field in order to 
make any profit. What we want is 
private enterprise also should diminish 
their profits. Government do not expect 
any profit out of such ventures. The 
only profit is that wjiich will accrue 
to the economy of the country.

Shri P. T. Chacko: May I know, Sir, 
in which way the working was unsatis­
factory? I want to knpw whether the 
reference is to certain irregularities 
referred to by the Rehabilitation 
Minister in this House.

Shri T. T. Krishnamachari: I do not
know. Sir, what the hon. Member has 
in mind. 1 am not familiar with any 
references made by any Minister of 
Government in regard to this Empo­
rium. The fact was that we were losing 
anything between Rs. 37/38,000 to 
about Rs. 26,000 every year, and the 
sales during last year were dwindling. 
So, the losses would naturally grow in 
size. It was felt that the utility of an 
institution of this nature, which is the 
main thing so far as Government is 
concerned, both for purposes of the 
business it will secure and for pur­
poses of fostering industries, was 
gradually diminishing, and that is why 
Government thought that a new set up 
with a certain amount of dynamic 
energy behind it would perhaps retrieve 
the situation, and the results so far 
obtained are entirely satisfactory.

C o m m u n it y  P roject fo r  K a l y a n  R efugee 
C a m p s

*1426. Shri Gidwani: (a) Will the
Minister of Planning be pleased to state 
whether it is a fact that the displaced 
persons’ organizations in Kalyan 
Refugee Camps (Ulhas Nagar). Bom­
bay State, have represented to Govern­
ment to include Kalyan Refugee 
Camps in the Community Projects 
Scheme of the Bombay State?

(b) If so, have Government consi­
dered those representations and what 
is the decision?

The Deputy Minister of Irrigation 
and Power (Shri Hatlii): (a) Yes.

(b) Selection of areas under the 
Community Projects Scheme is based 
on proposals received from the State 
Government concerned. No proposals 
have been received from the Bombay 
Government for the inclusion of Ulhas 
Nagar in their Community Project 
Programme.

Shri N. M. Lingam: In view of the 
reported view of the Administrator of 
Community Projects that 50 per cent, 
of the projects are below par in their 
working, is it still the intention of the 
Government to select new areas con­
tiguous to the existing blocks?

Shri Nanda; This assumption is not 
true. Our recent assessment of the 
quality of work that is done in these 
project areas shows that a very large 
majority are doing well.

The Prime Minister (3hri Jawahar- 
lal Nehru): The view reported to me 
by the Administrator was that 90 per 
cent, are working well.

Shri N. M. Lingam: I referred to a 
press report of yesterday, Sir.

Dr. Ram Subhag Singh: May I know 
the sources of information of the 
Prime Minister which have enabled 
him to say that 90 per cent, of the pro­
jects are working well?

Mr. Speaker: We are again goini?
back.

S o c ia l  a n d  E c o n o m ic  P r o b le m s

*1428. Shri Bansal: Will the Minister 
of Planning be pleased to state:

(a) whether a provision of Rs. 50 
lakhs has been made in the Five Year 
Plan for research and investigation 
into social and economic problems 
relating to national development;

(b) whether any scheme has been 
formulated for allocating this sum; and

(c) if so, the institutions through 
which this amount will be spent?

The Minister of Planning and Irriga­
tion and Power (Shri Nanda): (a) Yes.

(b) and (c). The matter is undtir 
consideration.

Shri K. G. Deshmukh: May I know. 
Sir. how long this matter will be under 
consideration?
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Sliri Nanda: The matter is under
active consideration, and will be 
decided very soon.

Shri T. S. A. ChetUar: May I know, 
Sir, how this amount is proposed to
be spent?

Shri Nanda: That will depend upon 
the scheme that is drawn up for the 
purpose.

#8 nffJTO Tiff : ^
5R sr^  ^  ^  tut wnft

?
Shri Nanda: We have consulted thp 

experts from various States in thia 
connection.

U tilisation  of Bu ild ing  M aterials

*1429. Shri K. C. Sodhia: Will the 
Minister ot Works, Housing and Supply
be pleased to state whether Gtovern- 
ment propose to publish the main 
researches carried out in connection 
with the fullest utilisation of building 
materials for the benefit of the public?

The Deputy Minister of Works, Hous­
ing and Supply (Shri Buragohain): It
has always been Government’s policy 
to publish the results of researches 
carried out in connection with tlie 
utilisation of building materials.

Shri K. C. Sodhia: Have the Govern­
ment put these researches to practical 
test in any of their works?

Shri Buragohain: 1 th in k , S ir , th e
en g in eers  in ch a rg e  o f  con stru c tio n s  d o  
ta k e  in to  a cco u n t  th e  resu lts  o f  r e ­
s e a rch es  c a rr ie d  ou t  b y  the v a r io u s  
in stitu tion s  in  th e  cou n try .

Shri K. C. Sodhia: How is the general 
public to make use of these researches?

Shri Buragohain: These are pub­
lished from time to time, Sir, in the 
Journal of Scientific and Industrial 
Research, as also in the annual techni­
cal report of the Council of Scientific 
and Industrial Research.

Shri K. C. Sodhia: How many vil­
lagers make use of these publications?

Mr. Speaker: Perhaps, his pomt is
whether aoy practical demonstration 
is given by putting up houses. That 
is perhaps the point which he wants 
to make,

Shri Buragohain: The Government 
has in contemplation the setting up o f 
an organization for this particular pur­
pose of dissemination and also utiiizar 
tion of the results of research, and 
that organization will be set up some 
time towards the end of this year.

R esearch I nstitutes for T ea

*)430. Shri K. C. Sodhia: (a) WIU the 
Minister of Commerce and Industry be
pleased to state whether there are at 
present any research institutes and any 
demonstration and experimental farms 
where training in tea tasting and other 
techniques of the tea industry are im­
parted?

(b) If so, where are they situated and 
what is their capacity for training?

(c) If not, when are Government 
Ukely to have one of them?

The Minister of Commerce and In­
dustry (Shri T. T. Krishnamachari):
(a) No, Sir.

(b) Does not arise.
(c) There is at present no proposal 

under consideration of Government to 
set up any such institute or farm.

Shri K. C. Sodhia: Do they feel the 
necessity of doing that? •

Shri T. T. Krishnamachari: As a
matter of fact, the necessity is not very 
pressing. If it is, Government would 
move in the matter.

Shri K. C. Sodhia: Are the Govern­
ment aware that European firms have 
got a monopoly in this direction?

Shri T. T. Krishnamachari: Well,
Sir, it is true that certain brokers’ fiims 
do train people for this purpose. I do 
believe they have been taking Indian 
apprentices as well, for the purpose 
necessary for their trade. It is not a 
question of any monopoly. There is no 
question of anybody being prevented 
from starting any institution of this 
nature to train people in tea-tasting.

M ica Exports to  U.S.A.

**1432. Shri Ramachandra Reddi:
Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether any enquiry was made 
by the Government through their 
Embassy in U.SA. about the fall in 
the Indian mica imports into U.SwA..;

(b) if so, What information was 
communicated to the Government;

(c) whether the fall in the imports 
is in all categories of mica or only in 
certain categories; and

(d) to what extent foreign mica has 
been competing with Indian mica in 
^£.A . and Japan maidcets?
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The Minister oi Commerce and In­
dustry (Shri T. T. Krishnamachari):
(a) to (d). The fall in exports is notice­
able .only ir. ihe case of mica split­
tings. It is understood that there has 
jiot been any large increase in U.S. 
imports from other sources.

And I may add, Sir, that in regard 
to Japanese imports, the competition 
is not of a serious character.

( v )
■fijT wTf«r«r aftr « r e r ^

fisi 3riv^ vrofhr
■artr ^vt^r *fti ^ ^

(^ )  5t, ?ft ^  ?

(n ) jrfjf m  ( v )  TT

f%JTT t  •

(«r) JTfir t̂, cftftR-fiRPTpfrTT ?

The Minister of Commerce and In- 
tdustry (Shri T. T. Krishnamaciiari):
(a) The Board forwarded two schemes 
for the development of Khadi during
1952-53. Concrete proposals in regard 
to one scheme have so ̂ ar been received 
ior 1953-54.

(b) and (d). Last year’s schemes 
involved a gran: of Rs. 9 lakhs for 
subsidising the production ond sales of 
.Khadi at the various centres and insti­
tutions; and a loan of Rs. 30 lakhs for 
the purchase of cotton in the last 
cotton season to cater for production 

•of Khadi in 1953-54 (actually only 
Rs. 10 lakhs-have been tflken by the 
body concerned). For 1953-54. the 
Board have drawn up a schcme for the 
expenditure of a sum of Rs. 55,25,000 
for giving a rebate of three annas in 
the rupee on the sales of Khadi, on an 
estimated production of Rs. 3 crores 
worth of Khadi during the year.

(c) Both schemes pertaining to 1952­
53 were sanctioned by Government. 
The proposal for 1953-54 is under the 
consideration of Government.

BWPT *n[R»TT ^  ^  ftraT'ff V armnr 
^  f  aft vr ft»iwr

*rr % IWl' ^  fw«rr
^  #  HV JTTTT

^  % 

m firw ^  «p«rTr htu  arnm i 
WTII? ftriRT ^  #  an TIT f  ?

Shri T. T. Krishaamachari: I could 
not catch -the import of the question, 
Sir.

Mr. Speaker: Is the scheme being
carried on on tfce principles which 
Mahatmaji had imagined?

Shri T. T. Krishnamachari: The
members of the Board are people who 
are not merely imbued with a desire 
to promote khadi but they have been 
in close touch with Mahatmaji during 
his lifetime, and it must therefore be 
presumed that the Board w'ill not 
depart from the principles laid down 
by ]\Iahatmaji in this regard.

Pandit D. N. Tiwary: Is it under the 
consideration of tije Government to 
select a province for khadi and ban 
all cloth of foreign and mill-make, so 
as to establish khadi on a half-sufficient 
footing?

Mr. Speaker: These are all sugges­
tions as to how the Board should 
proceed.

Pandit D. N. Tiwary: Are the Gov­
ernment considering this?-

finjfir ftr«T: ir f im  afr 
»fr «rr ftf

iiT’f #  vr T<Tf T ^

w r  w  vt •FPi wnrr w

w  i  ?

Shri T. T. Krishnamachari: The
question was not clear, and I could not 
follow the question.

Mr. Speaker: It was not clear to me 
also. Does he mean to say that the 
finer counts will be reserved for mills 
or khadi?

Shri Sinliswan Singh: In regard to
khadi, the hen. Member wanted that 
certain counts of yam should be nr anu- 
factured only by khadi producers, while 
above that ci/unt, the mills should
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produce cloth. He said ttiat up to 
15 counts, the manufacture should be 
made only by khadi producers.

Shrl T. T. Krlshnam^chari: No such 
proposal has been made. The Govern­
ment have not exercised their L̂ ind on 
this particular problem.

Shri T. S. A. Chettiar: May I know 
whether the subsidy suggested is ior
Eroduction by all agencies including 

asic schools and other agencies, and 
whether it is on the basis of the pro­
duction in 1952-53?

Shrl T. T. Krishnamachari: 1 cannot 
say what the basis is. I think probably 
the basis is an estimate of production 
which might be considerably in advance 
of the production in 1952-53, but I 
understand that all agencies will be 
utilised, which are in the opinion of 
the Board suitable for the purpose.

.Mr. Speaker: I think these ere all 
matters which relate to the adminis­
tration of the Board.

Next question, No. 1485.
An Hon. Member: What about

No. 1434?
Mr. Speaker: That will be taken up 

later. The hon. Member is absent.
P roorbss  o f  F ive  Y ear  P l a n

*1435. Shri N. B. Chowdhury: Will 
the Minister of Planning be pleased 
to state:

(a) how far the targets fixed for 
the first two years of the Five Year 
Plan have been realised;

(b) in which fields the progress is 
below the mark; and

(c) in which fields the work is ahead 
of the targets?

The Minister of Planning and Irriga­
tion and Power (Shri Nanda): (a) to
(c). This information will be furnished 
in the progress report on the Plan 
which will be laid on the Table of the 
House during the present session.

M ck elv ib  C o m m it t e e ’s R e p o r t

*1437. Shri B. C. Das: (a) Will the 
Minister of Irrigation and Power be
pleased to state whether the Mckelvie 
Committee has submitted its final re­
port on the Hirakud Dam Project ?

Cb) If so, do Government propose 
to lay a copy of the report on the Table 
of the House?

The Minister of Planninir and Irriga­
tion and Power (Shri Nanda): (a) and
(b). Government have received only 
the final report (majority report) of

two of the members of the Depart-  ̂
mental Conmiittpe. The report of the 
third member is still awaited. As soon, 
as this is received, the report of the 
Committee, together with the recom­
mendations of the Comptroller and 
Auditor-General, who will be visiting 
Hirakud shortly to advise Government 
on the accounting pro(;edure pppro- 
priate for Hirakud, will be placed on 
the Table of the House.

Shri B. C. Das: Is there any differ­
ence of opinion between the majority 
and the minority in that Committee?

Shri Nanda: That is how a minority 
report arises.

Shri B. C. Das: May I krow the
cause of the delay in the submission 
of the minority report?

Shri Nanda: That is because the
member who is giving a minority re­
port has asked for some time to be 
able to submit his minority report.

Shri B. C. Das: Is it a fact that a
year ago, the Committee was formed 
and went into the matter?

Shri Nanda: Yes, this Committee
was formed about that time.

Shri Saranga^&ar Das: May I know 
why it is that the full Committee did 
not meet afterwards to finalise the 
report?

Shri Nanda: They had been meeting 
several timps in the past, but now they 
find that the opinions are so distinctly 
varying that one of them has to submit 
a dissenting report.

Shri S. N. Das: May 1 know whether 
it is a fact that after the submission 
of the interim report, this Committee 
has never met, with all the three mem­
bers?

Shri Nanda: When the report is 
received finally, we shall have all these 
details.

P a y m e n t  t o  W orkers  a t  H ir a k u d

*1438. Shri B. C. Das: Will the 
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that the 
monthly paid workers at Hirakud 
do not regularly get their pay in the 
first week of next month; and

(b) if so, what steps have been 
taken to improve the situation?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) and (b). 
The information is being collected and 
will be placed on the Table of the 
House as soon as possible.
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Sfari B. 0. Das: Is it a tact that the 
majority of the workers are seasonal 
workers, employed for the season in 
a ye§r?

Shri Hathi: I cannot say whether it 
is the majority, but some of them are 
seasonal workers.

Shri B. C. Das: May I know whether 
they have been drawn from distant 
parts of India, especially from Madras, 
and whether it is a fact that these 
employees do not regularly get their 
pay?

Shri Hathi: I would like to inquire 
into the matter.

Shri Nanadas: May I know whether
these emplpyees come imder the Pay­
ment of Wages Act?

Shri Hathi: No.
The Minister of Planning and Irri­

gation and Power (Shri Nanda): No,
Sir, they do not come under that.

Shri B. C. Das: Have the Govern­
ment received any complaints about 
irregularity in the pay rolls?

Shri Nanda: There has been no 
recent complaint.

Shri B. C. Das: Was there any com­
plaint before?

Shri Nanda: We are not aware of 
any complaint.

F resh  P r o je c ts  u n d e r  F ive  Y ear P l a n

^442. Shri Jhulan Slnha: Will the
Minister of Planning be pleased to 
state:

(a) whether it is a fact that the list 
of projects for execution during the 
Five Year Plan period is not rigid but 
flexible and that there is scope for more 
useful schemes not enumerated In the 
list to be taken, in and executed within 
the limits of the funds available; and

(b) if so, the projects for which 
claims of priority have been pressed 
or are being pressed by the State Gov­
ernments and the action taken or like­
ly to be taken in respect of those 
claims?

The Minister of Planning and Irri­
gation and Power (Shri Nanda): (a)
Within the limits of the resources 
available for the Five Year Plan, it is 
possible for a State Government to 
propose to the Planning C ômmiesion 
new schemes in substitution of others 
which may have been included in the 
Plan. Generally speaking, since the 
larger schemes in the Plan are almost

all under execution, the scope for suchi 
substitution is limited to relatively 
small schemes, on which much c xpendi.- 
ture is not involved.

(b) There are no projects for which* 
new priority claims have been pressed 
by State Governments within their 
present Plan.

Shri Jhulan Staiha: May I know. Sir, 
if the State of Bihar has requested the 
Government of India to allow them to- 
include the Gandak project in the Five 
Year Plan?

Shri Nanda: That is in terms of my 
Answer to (b). The position is that the 
Bihar Government has not pressed the 
Gandak scheme in substitution of any 

 ̂ existing scheme.
Shri Raghavaiah: In view of the fact 

that certain State Governments have 
not pressed the execution of certain 
projects, may I know. Sir, whether they 
will be left out by the Planning Com­
mission without being executed?

Shri Nanda: The Planning Commis­
sion, Sir, has already put forward n 
plan which has been adopted by Parlia­
ment and by Government.

Shri Raghavaiah: Has the question 
of priority been pressed by the Madras 
State Government with regard to the 
Nandi Konda project?

Shri Nanda: I will repeat that no 
Government has asked for the inclu­
sion of a scheme at the expense of any 
existing scheme. Otherwisei if it is not 
in substitution, it would mean enlarg­
ing the whole size of the Plan for 
which we ^re not prepared.

*̂ Shri Raghavaiah: May I know. Sir, 
since the Madras State Government, 
and the Centre have agreed on the 
question of the Krishna-Pennar project 
to be left out, whether the question of 
Nandi-Konda project was pressed by 
the Madras State Government?

Shri Nanda: Sir, I have already
answered the other day numerous ques­
tions on these Nandi-Konda and 
Krishna-Pennar projects. I think I gave 
sufficient answer to this question then.

Pandit D. N, Tlwary: May I know, 
Sir, whether the Government are aware 
that a resolution for giving effect to 
the Gandak project was passed by the 
Bihar Assembly, requesting the Central 
Government to include it in the Five 
Year Plan? Are Government £.vvare 
that there is a strong feeling in Bihar 
about jnclrding this project in the Five '  
Year Plan?

Sbrf Nanda: Sir, I have answered 
it already. That is, there is the Kosl
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project and there is the Gandak pro­
ject. The Bihar Government is npt 
prepared to give up one project in 
order to include the other project. 
That is^the position.

vt Fulfil

ftr? : (w ) f̂ rr 
innw ^  Pf 1̂5

«T3rr ^rrf^ ^  f^rfim r̂roft r̂

(^ )  ^  ?f, fW
^  3T^rff ?ft n f ?

The Deputy Minister of Extental 
Affairs (Shri AnU K. Chanda): (a)
Yes.

(b) The Pakistan Government re­
gretted their inability to agiee to the 
proposed visit. No reasons were given, 
but it is well known that conditions 

-have been abnormal and disturbed re­
cently in certain parts of West Punjab.

8T»ft ^  fl9iTaRr €  t  ?

iw w  («ft aiwtg^ww :
^ * T T  ^  l |  I

ifstTISIli SftTT %

*\ )rrt  f t t f :
-gwi?;5T w A
■̂ aiT'RT*T 5TTTT ^  ’iflSnr »ii<d ^  

T| t  sftt ^  WT

t' ?

The Mlnlstor of Prodaction (Sbri
K. C. ^ d d y ): The Hindustan Ship­
yard Limited has on hand orders for 
the construction of five 7,000 DWT and 
two 8.000 DWT Maierform vessels. 
The Maierform vesjsels will be eauipp>- 
ed with diesel engines which will use 
heavy oil. One special feature is the 

 ̂sharp rake of the bow, owing to whl«?h 
Maierform has good riding qualities 
in a heavy seaway and pitching also 
is comparatively less, the silhouette 
<of the ship is also distinctive.

Shri Altekar: May I know, Sir, the 
cost of the Maierform ships?

Shri K. C. Reddy: I am afraid I can­
not give the exact cost of each ship.

H o u s in g  L o a n  t o  B ih a r

*1445. Shri Jliiilan Sinha: (a) Will
the Minister of Works, Housing and 
Supply be pleased to state the amount 
of loan sought by and sanctioned and 
made available to the State oi Bihar 
under the Industrial Housing Scheme 
during the last two years and the pro­
gress achieved in the implementation 
thereof?

(b) Is there any scheme for housing 
in the non-industrial areas in the 
country for which Central aid is avail­
able?

The Deputy Minister of WorkSt Hous- 
inir and Supply (Shri Butagohain):
(a) A sum of Rs. 30 lakhs each was 
sought for and advanced as loan to 
the Bihar Government during the 
years 1951-52 and 1952-53, for disr 
bursement to the employers under the 
terms of the Bihar State Industrial 
Housing Scheme. Nearly 069 tene­
ments have so far been completed and 
the work on about 444 more is in pro­
gress.

(b) It may be possible to grant 
loans at reasonable rates of interest 
towards suitable slum-clearance 
schemes of State Governments and 
local bodies. The clearance of slums 
will affect the non-industrial population 
also.

Slur! Jbulan Sinha: May I knpw. Sir, 
whether housing in non-industrial areas 
has been taken into consideration by 
the Government and suitable steps 
taken thereon? .

Shri Buragohain: As I said, Sir, we 
have in contemplation schemes for 
slum-clearance, and we have addressed 
the State Governments. Some of the 
State Governments have sent their 
schemes; replies from others are await­
ed. We will take a decision in this 
matter when these are received and 
provide the allocation of funds for the 
purpose.

Shri Jhulan Sinha: Do all the
schemes of slum-clearance relate to 
urban areas?

Shri Bu^agohain: Slum-clearance is 
for urban areas only, Sir.

Shri B. S. Murthy: Arising out of the 
answer that non-industrial areas are 
also taken into consideration, may I 
know, Sir, what amount has been 
allotted for non-indus:trial areas?
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Shri Batagohain: As for the exact
amount, Sir, I am not in a position to
say at the moment. But slum-clearance
schemes certainly will also aflPect the
non-industrial areas in the cities and
urban areas.

Shri R. K. Chaudhiiri; May I know,
Sir, if the labourers working in the oil
and rice mills would come under this
industrial housing scheme, and is the
hon. Minister aware that the labourers
in non-industrial areas have no hous­
ing and they live on the verandas and
in the shade of trees?

Shri Buragohain: So far as I know,
Sir, the Government .of the State of 
Assam, in which probably Mr. Chau- 
dhuri is interested, have not sen̂  us
any scheme for industrial housing.

Dr. Ram Subhag Singh: May I know.
Sir, the names of industries whose env
ployers have taken advantage of the
loans which the hon. Minister just
referred to.

Shri Buragohain: The question
related only to Bihar, Sir. If the hon.
Member wants to know about Bihar, I 
might tell him that so far only two
industrial establishments have taken
advantage of tl̂ e Bihar Government's
scheme which has been adopted as the
Central scheme.

Shri Nanadaa: May 1 know, Sir,
whether any money was allutted dur­
ing 1952 Or 1952 for non-industrial
housing schemes?

Shri Buragohain: No, Sir. Previously
this scheme was operated by the
Ministry of Labour and they had
naturally the scheme for industrial
housing only.

P a k is t a n ’ s S h a r e  o f  W a r  R e p a r a t io n

♦1254. Shri M. L. Agrawal: (a) Will
the Minister of Works, Housing and 
Supply be pleased to state whether
attention of the Government has been
drawn to the allegations made by Mr.
Abdur Rab Nishtar, Pakistan Indust­
ries Minister, in Pakistan Parliament
that Pakistan’s share of War Repara­
tions due from Germany estimated
at Rs. 40 lakhs is not being transfer­
red to Pakistan by India?

(b) What truth, if any, is there in
this allegation against India?

The DM)nty Minister of Works, Hous­
ing and Supply (Shri Buragohain): (a)
Yes, Sir.

(b) There is no truth in these alle­
gations. According to the Press reports,
two allegations have been made by the
Pakistan Industries Minister, viz,, (1)
that India sold away four of the Re­

paration plants allocated to Pakistan,
without reference to her and (2) that 
Pakistan’s share of German external,
assets in undivided India estimated at
about Rs. 40 lakhs has not been trans­
ferred to her. There is no truth in
either of these allegations.

The position in regard to the German.
Reparation plants is that orders for
the release of four such plants to
Pakistan were issued by India on lOthL 
May 1949, but the Pakistan Government
did not make arrangements to take the
plants after paying for the expendi­
ture incurred by the Government of
India in Europe and in India on freight,
packing, demurrage, storage, greasing,
etc., till October 1951, by which time
the storage and other charges had
mounted to over Rs. 14 lakhs. As there
was danger of deterioration in the
condition of plants, it was decided to
dispose of the plants, ^yother oppor­
tunity was, however, gtWrnio Pakistan
to lift the plants after paying the
accumulated charges within one month.
As this offer was also not availed of,
the plants were eventually disposed of
and the matter was reported to the
Inter-Allied Reparations Agency, who
have since agreed to debit the cost o f ’ 
the plants to India’s account.

As regards G^man External Assets
held in undivided India, the position
is that on the outbreak of war with
Germany, the Government of India
vested in the Custodian of Enemy Pro­
perty all German assets held in un­
divided India under the Defence of
India Rules. After the partition of the
country India’s share of Reparations
became Eujportionable between the
Government of India and Pakistan in 
the ratio of 82J per cent, and 17i per
cent, respectively. Pakistan’s share in 
the vested German assets stood at
Rs. 40 lakhs (approx.). As the Pakistan
Government had already received their
due sljare while sharing out of the
total cash balances of the undivided
India under the Partition Settlement,
it seejned to us to be clear that nothing
further was payable to Pakistan on 
that account. This position was, how­
ever, not accepted by Pakistan at the
I.A.R.A. Assembly. The Secretary
General of the I.A.R.A. then made a 
proposal to the Government of India
to the effect that the disputed sums
should be charged to India’s accounts
pending an agreement on the issue 
The Government of India have since
agreed to accept the debit as a f/nal
settlement of the dispute.

Mr. Speaker: I should like to re­
peat the suggestion whfch tho hon.
Leader of the House made the other
day. In cases, where the repliej are 
long, somewhat in the nature of state--
ments, it is better to keep those state­
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ments on the Table of the House and 
invite the attention of hon. Members 
so that it may be circulated and sup- 

^plementaries can be put. It is difficult 
to 'foJlow, when the answers are very 
lonj?, as to what exactly the points 
covered are. I think, that should be 
-the general rule even in questions 
•which are being answered in the way 
in which the hon. Minister has done 
just now.

The Minister of Information and 
Broadcasting (Dr. Keskar): Sometimes 
Jt happens that Members complain 
that the Ministers do not read the 
-whole answers.

Mr. Speaker: My point is, if the
answer is required to be long, in the 
nature of a statement, then it is better 
to place it on the Table of the House. 
I heard the whole statement and I 
must confesi^jaiy inability to catch all 
the points t i i r  the hon. Minisetr has 
made. I even do not know how supple- 
mentaries can be put in within the 
.scope of the answer that is given. Even 
from the point of view of Members, 
it is better that that statement should 
be made as short as possible and then 
read, or, if it is long, placed on the 
Table of the House, so that they can 
better grasp the inforjnation and then 
T)ut supplementary questions.

Shri Buragohain: In this case the
-question actually was about the 40th 
question on the list. So, I thought it 
might not up for supplementaries 
and that the reply would merely be 
placed on the Table of the House.

Mr. Speaker: I do not want to find 
fault with the hon. Minister. But, I 

•do not think it will be proper to spend 
the time of the House in putting sup­
plementaries over such a long answer.

Shri Damodara Menon: May I put
•one supplementary question, Sir?

Mr. Speaker: Yes.

Shri Damodara Menon: The hon.
Minister stated ^at the plant left here, 
which the Pakistan Government re­
fused to lift, was disposed of. May I 
know the amount fetched by that 
transaction?

Shri Buragohain: It is in the neigh­
bourhood of Rs. 15 lakhs, Sir.

Shri Velayudtaan: May I know
whether the Government of India has 

•disposed of all the reparation plants 
^nd whether Indians were given priority 

for the purphase of these plants?
Shri Buraifohain: Sir, out of more

than 10.000 items, we have disposed of 
the bulk of them. There are about, I 
think, 800 to 1,000 items left and the

Ministry of Defence and the other 
Ministries are looking into those stores. 
Most of them will now be taken over 
by the Ministry of Defence and the 
remaining items will be disposed of 
according to the usual rul^.

Shri M. L. Agrawal: May I suggest 
that it may be put for supplementary 
questions on some ottyer day?

Mr. Speaker: That is not possible. I 
think I shall close the supplementaries 
and further questions may be put on 
the statement later on.

Shri M. L. Agrawal: In that case, I 
will put one supplementary.

Mr. Speaker: He may finish with
that supplementary.

Shri M. L. Agrawal: Has the Govern­
ment made any protest to the Pakistan 
Government for making such false 
allegations?

Shri Buragohain: This was an item 
published in a newspaper in Pakistan, 
Sir. I do not think it was published 
in India and I am not aware of any 
protest being made.

Shri Joachim Alva: When the
German plant was allotted to India, or 
when the division of the machinery 
was in favour of India, were not the 
representatives of Pakistan present in 
the Inter-Allied Commissions?

Shri Buragohain: Since independence 
Sir, Pakistan is a member  ̂ on her own 
right, of this I.A.R.A.

Mr. Speaker: Let us now take up
Question No. 1434, the question of 
Shri Samanta to be put by Shri Bar­
man.

B a sic  a n d  S o c ia l  E d u c a t io n  t h r o u g  
F il m s  .

*1434. Shri Barman: (on behalf of 
Shri S. C. Samanta): (a) Will the 
Minister of Information and Broad­
casting be pleased to state what steps 
have been taken to promote basic and 
social education in India through 
films?

(b) Have any separate units been 
set up in the Films Division to pro­
duce films on the subjects?

(c) If so, how many films have 
already been produced and how many 
will be produced next year and in 
what languages?

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) Films 
Division have produced a number of 
documentary films which are suitable 
for basic and social education. They 
have been shown in cinemas all over 
the country and in rural areas through
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mobile vans and touring cinemas. 
Prints are also lent or sold to institu­
tions, associations and individuals who 
have facilities for exhibition, including 
educational institutions who are mem­
bers of the Central Film Library of 
the Ministry of Education.

(b) It has been decided to set up 
three .units in the Films Division exclu­
sively for the production of films for 
basic and social education.

(c) Steps are being taken to set up 
the units. According to the programme 
already sanctioned, 18 films in a year 
will be produced in Hindi; the question 
of additional languages is under con­
sideration.

Shri Barman: Has the Government 
any machinery or other means by 
which to assess the results of the exhi­
bition of such films in the rural areas, 
and, if so, what is the result accord­
ing to the Government’s information?

Dr. Keskar: I do not understand
ivhat is meant by assessing the result. 
They are films meant for social edu­
cation, for imparting instruction to 
adults. Probably the hon. Member 
means finding out how many people 
have profited by that. If that Is the 
case, this is a question which will be 

dealt with mainly by the State Educa­
tion departments.

Shri Bannan: My question is, have 
the Central Government called for 
return of results from the State Govern­
ments; whether the Central Govern- 
jment tries to keep itself in touch with 
the results in the country, so far as 
t̂hese basic education films arc con- 

'cerned?
Dr. Keskar: Yes, Sir. The State

tJovernments have held a number of 
ishows and a number of people have 
•attended those shows. Whether the 
people who have attended these shows 
have pra îted from them is very difB- 
cult to assess.

Shri Barman: Is the recommendation 
by the Central Government to the 
various film companies to show these 
basic education films, recommendatory 
or mandatory?

Dr. Keskar: The social education
films as su^  are not at all mandatory. 
The cinemas generally show one film 
as approved, and which are docu­
mentaries issued by the Government 
o f India, There might be social edu  ̂
x:ation lilms which may not be docu­
mentary. In tl̂ at case they are not 
shown in cinemas.

Shri Chattopadhyaya: May I know 
whether Government have appointad 
special script writers to write for films

in this Films Division and whether 
independent script writers are also in­
vited to co-operate?

Dr. Keskar: Both the things are
done. Sir. But, I am not sure whether 
my hon. friend is referring to the new 
Units that are going to be set up or 
the work of the Films Division gene­
rally.

Shri Chattopadhyaya: May *I know, 
Sir, how many members of the Censor 
Board have practical knowledge of 
fllm-making?

Dr. Keskar: I think that question is 
not relevant. Sir.

Mr. Speaker: Order, order; the
Question-hour is over.

WRITTEN ANSWERS TO QUESTIONS 
B u i ld in g  f o r  I n d ia  S u p p ly  M is s io n

*1411. Sardar Hukam SingGi: Will
the Minister of Works, Housing and 
Supply be pleased to state:

(a) whether the Government n£ 
India have decided to construct a 
building m Washington to house the 
India Supply Mission and the Audit 
Office;

(b) what is the total estimated cost; 
and

(c) what annual rent is being paid 
for the building wherein these offices 
are housed up to now?

The Deputy Minister of Works, Hous 
^  and Supply (Shri Buragohain): (a)
Yes, Sir.

(b) About Rs. 11 lakhs.

(c) From 1st July 1951 to 30th June
1952—Rs. 1,64,730 per year.

From 1st July 1952 to 31st December
1953— R̂s. 1,33,000 per year.

E x p o r t  o f  Y a r n

•1416. Shri V. P. Nayar: (a) Will 
the Minister of Commerce and In­
dustry be pleased to state whether the 
Government of India have permitted 
the limited export of cotton yarn on 
a quota system?

(b) If the answer to part (a) above 
be in the afRrmative, what are the 
rules laid down by Government in the 
matter of the export of yam?

The Minister of Commerce and In­
dustry (Shri T. T. Krishnamachari):
(a) Yes.
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(b) A copy of the Public Notice is 
laid on the Table of the House. [See
Appendix IX, annexure No. 50.]

T imber for H irakud Project

•1418, Shri Sangaima: Will the Min­
ister of Irrigation and Power be pleas­
ed to state;

(a) the value of timber imported
from outside Orissa so far for the

construction work of the Hirakud
Dam: and

<^) the value of timber procured
So far from Orissa forests for the
purpose?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
The information is b^ing collected and
will be placed on the Table of the
House as soon as possible.

Ascu

*1419. Shri Sanganna: (a) Will the
Minister of Commerce and Industry
be pleased to state how many fac­
tories have been set up in India for
the manufacture of Ascu?

(b) What is the quantity and value
of Ascu manufactured every year in
India?

(c) What quantity, and of what
value, of Ascu is imported to India
from abroad?

The Minister of Commerce and In­
dustry (Shri T. T. Krishnamacharl):
(a) and (b). So far as Government are
aware, there is only one factory in 

India producing Ascu. Information
regarding production is not available.

(c) Ready-made Ascu is not im­
ported into India.

Butter and  C heese

•1427. Prof. D. C. Sharma: (a) Will
the Minister of Commerce and Indus­
try be pleased to state how much
butter and cheese was imported from
Australia and England during 1951 and
1952?

(b) Is there any proposal before the
Government to establish a factory for
the manufacture of butter and other
milk products?

The Minister of Commerce and In­
dustry (Shri T, T. Krishnamacharl):
(a) A statement is placed on the Table

of the House, [See Appendix IX.
annexure Nq. 51.]

(b) No. Sir.

V .C .*8  S o il  C o n s e r v a t io n  P r o g r a m m e

•1440. Shri VIswanatha Reddy: Will
the Minister of Irrigation and Power
be pleased to state:

(a) the total expenditure incurred
during 1952-53, by the D.V.C. on its
soil conservation programme; and

(b) the chief achievements under the
programme during the same period?

We Deputy-Mlnister of Irrigation 
u d Power (Slirl Hathi): (a) and (b).
The mtormation is being collected and
will be laid on the Table of the House
as soon as possible.
H y d ro - hlectric Statio n  at  K onae  D a m

VlBwaaaflia Seddy: WIU, 
the Minister of Irrigatloii sad Power
be pleased to sUte:

(a) whether there is a proposal to.
constTOct an underground hydro-elec­
tric station at Konar dam;

(b) if so, when it will be taken up:ana
(c) the estimated expenditure on it?
The Deputy Minister of Irrigation 

and Power (Shri Hathi): (a) Yes, Sir.
proposal is under the con­

sideration of Government.
(c) Rs. 3*85 crores.

Ju n o le s  su bm erg ed  5 y  T il a iy a  D a m

Prasad Sinha: 
^  ® Minister of Irrigation,

and Power be pleased to state whe­
ther, and If so, what area of jungles
with standing timbers have gone
down under water near Tilaiya dam?

(b) Was the jungle under the pro­
tected area of the Government o f
Bihar?

(c) Was the Government of Bihar
given a timely notice to clear off the
jungles?

(d) What would ,be the approximate
value of the timber submerged?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): ( a )  No
timber forest existed in the reservoir
atva of the Tilaiya Dam. 3,940 acres of
scrub jungle have been submerged.

(b) 1,921 acres out of 3,940 acres was
under the management of the Bihar
Government and the rest under private
owners.

(c) Yes. Government of Bih.ir made
efforts to dispose of the jungle but
failed; they then asked the (Corpora­
tion to do so. Despite wide publicity
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by the Corporation* no purchaser came 
forward as firewood has not much 
value in the area and transport over 
long distances by road render it un­
economic. Further, people hoped that 
ultimately the authorities would have 
to allow free clearance of the jungle.

(d) The book-value of the bush 
jungle is Rs. 39,400 at Rs. 10 per acre.
S u b m e r s io n  o f  c r o ps  n e a r  T il a iy a  D a m

1114. Shri Nageshwar Prasad Sinha:
(a) Will the Minister of Irrigation and 
Power be pleased to state whether it 
is a fact that large acreage of stand­
ing sugar-canes and standing paddy 
crops belonging to the villagers went 
under water near Tilaiya dam?

(b) If so, what would be their value?
(c) Were the owners of the sugar­

cane and paddy cropsi served with 
timely notices not to grow them and 
if so, in what month were the notices 
issued and when and how were they 
served?

(d) Have the villagers claimed com­
pensation for the loss of their sugar­
cane and paddy crops and if so, with 
what results?

The Deputy Minister of Irrigation 
and Power (Shri Hath!): (a) The area 
t)f crops submerged by Tilaiya dam is 
as below:—

Paddy—1,605 acres.
Sugar-cane—50 acres.

<b) Paddy—Rs. 1,02,620.
Sugar-cane— R̂s. 7,500.

<c) The people were warned by per­
sonal contracts that their lands might 
l>e submerged and therefore they should 
not grow any crops on them.

(d) Yes. The claims as mentioned 
below have been accepted.

Paddy—Rs. 1,02.620.
Sugar-cane—Rs. 7,500.

In the majority of the cases, pay­
ment also has been made.
A mounts due to Tripuxa Businessmbn 

FROM Pakistan

1115. Shri Dasaratha Deb: (a) Will 
the Minister of Commerce and In­
dustry be pleased to state whether 
it is a fact that some businessmen of 
Sonamura in Tripura who export­
ed goods to East Pakistan in 1952. 
could not realise the amounts from 
Pakistan against their exported goods?

(b) If so, what is the amount and 
why has it not been reaUsed so long?
74 PSD

(c) Was any representation made 
to the Government of India by the 
businessmen atlected as a result there­
of, for the realisation of the amount?

(d) What steps do Government pro­
pose to take to realise the amount 
immediately?

The Minister of Commerce and In­
dustry (Shri T. T. Krishnamacliarl):
(a) to (d). A representation was re­
ceived from some traders of Sonamura 
to the effect that they had been unable 
to realise about Rs. 5 lakhs from 
importers in East Pakistan owing to 
the alleged refusal of the State Bank 
of Pakistan to pass the relevant Bills. 
The matter has been referred to the 
Indian Commercial Secretary at Dacca, 
who is collecting details of specific 
cases in which payments have been 
held up.

Bidi F actories in  T ripura

1116. Shri Dasara^a Deb: (a) Will 
the Minister of Commerce and Indoa- 
try be pleased to state what is the 
total number of Bidi factories in 
Tripura?

(b) What is the total number of 
workers in these Bidi factories?

(c) What is the total production of 
these factories in the year 1952-53 and 
how do these Bgures compare with 
the figures of 1950-51 and 1951-52?

(d) If there has been a faU in the 
production, what are the reasons for 
the same?

(e) What steps do Government pro­
pose to take to protect the Bidi 
Industry there?

(f) Do Government propose to give 
necessary Air-subsidies and Exciiw 
concessions to the local Bidi IndusfTy. 
so that they can survive the competi­
tion of imported Bidies?

The Minister of Commerce and In- 
dostry (Shri T. T. Krlshnaniacharl):
(a) 40, of which 10 come under the 
purview of the Factories Act.

(b) Approximately 1,200.
(c) about 25 crores of Bidieg were 

produced during 1952-53. Figures for 
the previous years are not available.

(d) Government have no informa­
tion.

(e) and (f). The Central Govem- 
nuent are not aware of any special
diflRculties existing at present in the 
local Bidi Industry.
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D evelopm ent Projects in  R ajasthan

1117. Shrl Bheddu Bhal: Will the 
Minister of Planntng be pleased to 
state:

(a) the total expenditure incurred 
so far, on different items of develop­
ment in the State of Rajasthan under 
the Five Year Plan; and

(b) the progress made so far?
The Minister of Planning and Irri­

gation and Power (Shri N a i^ ): (a)
and (b). The figures of development 
expenditure reported by the Rajasthan 
Government are at present under 
examination. The progress made in the 
first two years is also being reviewed. 
The necessary information will be 
furnished shortly in the progress re­
port on the Five Year Plan.

R e s o l u t i o n s  o f  t h e  U. N . G e n e r a l  
A ss e m b ly

1118. Shri E. N. Singh: Will the
Prtme Minister be pleased to state:

(a) whether Government have tP 
pay for copies of the resolutions passed 
toy the U. N. General Assembly and 
if so, what is the price per copy and 
the number of copies that have come 
at different times; and

(b) whether these copies of the 
resolutions are also forwarded to the 
States and the Universities nrid if so, 
what are those > resolutions and to 
which States and Universities they 
have been dent?

The Prime Minister (Shri Jawahar- 
lal Nehru): (a) Government of India 
do not pay for the copies of the resolu­
tions of the General Assembly of the 
U.N. Till the end of 1952, Government 
received 25 copies—10 by airmail and 
15 by seamail. To reduce expenditure, 
at present only 10 copies are received 
by air.

(b) No.

OC3CUPATION OF INDIAN TERRITORY BT
P a k is t a n  F orces

1119. Dr. Ram Subhag Singh: Will
the Prime Minister Be pleased to state 
whether the Pakistani Forces are still 
in occupation of the 14 acres of Indian 
territory within the jurisdiction of 
Ranian village in Amritsar district 
which the Pakistani Police had forci­
bly occupied in September 1952?

The Prime Minister (Shrl Jawahar- 
lal Nehm): Yes. This question has
i0rmed. the ’subjpct matter of discus­
sion at various meetings between i%- 
presentatives of India and Pakistan,

but no final decision has yet beea 
arrived at regarding the restoration of 
possession of this land.

Pakistani R aids on  K utch  Border

1120. Shri Jasani: Will the Prime
Minister be pleased to state:

(aX how many raids in the Indo- 
Pakistan border by Pakistan nationals 
had taken place in Kutch State during; 
the year 1952; and

(b) the names of places where these 
raids had taken place?

The Prime Minister (Shri Jawahar- 
lal Nehru): (a) Nine.

(b) The raids took place at
(1) Lifri (Nakhatrana Taluka),
(2) Bolatp.ur (Lakhpat Taluka)^

(3) Deshalpur (Rahpar Taluka),
(4) Kuriani (Lakhpat Taluka),
(5) Vanoi (Rahpur Taluka),
(6) Ber (Lakhpat Taluka),
(7). Piper (Lakhpat Taluka),
(8) Ratadia (Nakhatrana Taluka)^
(9) Tumbdi (Mundra Taluka).

■j'
S h u t  C hargem en  in  C o ll ie r y  Pow er  

Stations

1121. Shri K. K. Basu: Will the-
Mirrster ot Production be pleased to*
state:

(a) the number of persons employed 
as shift chargemen in each of the 
State Colliery Power Stations;

(b) their scale of pay;

(r) how many of them are perma­
nent in each power station;

(d) whether, the scale of pay is the 
same as recommended by the Central 
Pay Commission; and

(e) if not, what are the reasons
therefor? .

The Minister of Production (Shri 
K. €. Reddy): (a) Four at Kargali
Power House, one at Glridih Power 
House, four at Talcher , Power House, 
four at Ku '̂asia Power House, two at 
Bhurkunda Power House.

(b) The scale of pay prescribed 
under the C^tral Civil $eryice^. (Revi­
sion of Pay) Rufes is Rs. 100̂ —5—125—  
6—155—E.B.—6—196.

(c) One each at the power houses 
mentioned above.
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(d) Yes.
(e) Does not arise.

S c h o l a r s h ip s  fo r  T r ib a l  S t u d e n t s

1122. Sbri Gohaln: Will the Prime 
Minister be pleased to state the num­
ber of scholarships distributed amongst 
the tribal students in the North-East 
Frontier Agency lor their primary, 
middle school, technical and high 
school euJucation during the years of 
1951-52 and 1952-53 and how many 
scholarships will be given next year 
for such education?

The Prime Minister (Shri Jawahar- 
lal Nehru): The number of Scholar­
ships awarded to the tribal students 
in the North-East Frontier Agency lor 
various courses increased from 18 in 
the years 1951-52 to 111 in 1952-53 as 
follows;—

Num1>er of awards mud 
Name of Course During During 

19^1-^2 1952-63

(I) Primary 6 43
(2) Middle English 4 29
(3) High English 1 0
(4) Technical—

(i) Motor Meohaaics 1 3
(ii) Caipentry 1 2
(iii) Weaving, Spinn­

ing etc. 5 25

Total 18 111

It is proposed to increase the number 
of awards to 160 during 1953-54, as 
detailed below:—
Name of Coiirsp Numbor of awards 

to be made

(I) Primary 00
(2) Middle English 40
(3) High EngliBh 20
(4) Technical--

(i) Motor Meohanioel on(ii) Carpentry etc. J
(iii) Weaving, Spinning

etc. 20
ToUl 160

I n d ia n s  Ser v in g  u n d er  PAKisr%N G o v e r n ­
m e n t

1123. Prof. D. C. Shamia: WiU the 
Prime AUiilsler be pleased to state 
how many Indians are servbig the 
Pakistan Government in India or else­
where and in wfaat capacities?

The Prime Minister (Shri Jawabar- 
lal Nehru): No precise information is 
available at present. Until the proposed 
Bill of Citizenship is passed by Parlia­
ment, the citizenship o£ all persons 
claiming to be Indians in Pakistan can* 
not be precisely determined. It is un­
likely that there are any persons of 
undoubted Indian nationality serving 
the Pakistan Goveriunerit in India. 
Information is however being collected,
A merican  S t f x l  f o r  A gricui.tural pu rposes

1124. Shri Bibhuti Mishra: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) the weight in tons of 'Americaa 
steel lor agricultural purposes’ received 
so lar from the U.S.A. in accordance 
with the agreement entered into bet­
ween the Governments of India and 
the U.S.A. in May and December^ 
1952;

(b) if the steel for Agricultural 
purposes has been received, how Gov­
ernment have distributed it to the 
various States;

(c) the names of agricultural instru­
ments manufactured from the above 
mentioned «eel; and

(d) the quality of the said steel?
The Minister of Commerce and In­

dustry (Shri T. T. Krishnamaehari):
(a) and (b). A statement is laid on 

the Table of the House. [See Appendix 
IX, annexure No. 52.]

(c) As the steel started arriving 
only recently, information regarding 
the agricultural instruments actually 
manufactured therefrom has not yet 
been received. According to the terms 
of the agreement the steel is to be 
utilised for manufacturinjT improved 
agricultural implements, cart tyres, 
irrigation devices, etc.

(d) The quality of steel imported 
under the scheme is comparable to 
that of Indian steel.

Stoppage op W ork o n  H irakud  D a m

1125. Shri B. C. Das: Will the 
Minister of Irrigation and Power be
pleased to state:

(a), for how many months daring 
the year 1952-53 the Hirakud Dam and 
Dykj construction works were stopped 
due to rains;

(b) how many workers were thrown 
out of employment due to this stop­
page of work;

(c) how many such workers were 
absorbed in other types of work;

(d) whether the workers, who^e 
services were dispensed with, were 
nervecf with previous notice;
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(e )  w h eth er  th ese w o r k e r s  w e r e
im m ed ia te ly  p a id  o f ! th e ir  d u e s ; a n d

(f) if not, when the last man was
paid off?

The Deputy Minister of Irrigatloii
and Power (Shrl Hathi): (a) Four
months from the middle of June to Hie 
middle of October.

(b) 591.
(c) None.
(d) The workers are employed for

the working season only and have full
knowledge of the stoppage of work
during the rainy season.

( e )  The w a g es  are  p a id  W ith th e  least
p o s s ib le  d e la y .

(f) In 15 days.
D uty  on  Iron  scrap exports from

M an ipur

1126. Shri IL J. Singh: Ca) Will the
Minister of CJommerce and Indnstry
be pleased to state the tonnage of iron
scraps so far collected and exported
since 1946 from Manipur?

(b) Do Government propose to levy
export duties on iron scraps exported
from Manipur?

The Minister of Commerce and In­
dustry (Shri T. T. Krishnamachari):
(a) Government have no information.

(b) No such proposal is under the
consideration of Government at present.

M ig ran ts  from  P o n d ich erry

1127. Sardar A. S. Saicral: (a) Will
the Prime Minister be pleased to state
how many families nigrated in the
last six years from the French
Administered Pondicherry?

(b) Where have tijifisc refugees set­
tled in India since the 15th August,
1947?

The Prime Minister (Shri Jawahar- 
lal Nehru): (a) The hon. Member's
attention is invited to the answer given
by me to Starred Question No. 44 
answered in the House of the People
on 5th November, 1^2. According to
such information as has been received
by the Government of India, about 1»300 
persons had migrated from Pondicherry
to India as a result of harassment
there. Exact figures are not available.

(b) Mostly in the South Arcot
District of Madras State.
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9-15 A.M.
FINANCE BILL

Mr. Speaker: The House will now
proceed with the further considera­
tion of the Finance Bill.

t)r. S. P. Mookerjee (C^cutta South­
East) : Before that, may I draw
your attention to one important mat­
ter? Yesterday, you very kindly an­
nounced the unanimous recommenda­
tion o f the Business Advisory Com- 
nuttee and indicated the Bills which
were going to be taken up next week, 
but last night when we got the pro­
gramme for next week we found that
as many as three Bills which were
ns>t included in the agreed list have
been incorporated in the next week’s 
agenda. Whether they are minor or
m ajor Bills, no list is to be revised
without consultation. That would cut
across the agreed time-table that we
kad arrived at.

Mr. Speaker: The point is that
these are put in, as I am told, only
for the purpose of giving hon. Mem­
bers an intimation as to what Bills
are likely to be taken up by Govern­
ment if time permits, so that hon. 
Members may study them and give
amendments.

Dr. S. P. Mookerjee: You gave us
a time-table for 21 days and if the
session is going to end on the 15th 
May, how can additional Bills be taken
up? Let us know how many will be
taken up.

Mr. Speaker: The practice always
is that some minor Bills which are not
likely to take much time are included.

Dr. 6. P. Mookerjee: Minor or
major. Bills are Bills.
79 P.S.D.  ̂ . V ^
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Mr. Sii^aker: If hon. Members are
not inclined to spare time, of course,
they will not be taken up.

The Prime Minister and Leader o f
tile House (Shri Jawaharlal Nehru):
As you have said, Sir, this is the
practice that is adopted, so that the
contingency may not arise when the
House has nothing to do. Tfiese are
merely put in there for safety’s sake, 
and this does not in the slightest go
outside the programme agreed upon.

Dr. S. P. Mookerjee: The Prime
Minister is nx>t aware of what w e
agreed to in your Chamber, Sir.

Shn Jawaharlal" Nehm: I am per­
fectly aware of it. I know that. Stilly 
some Bills £ire always put in, in case
of need.

Dr. S. P. Mookerjee: How m any
more will come up— l̂et us know that

Shri Jawaharlal Nehru: It is not a
question o f how ihanv more. They
are put in there for  safety’s sake.

Mr. Speaker: If we stop on May
the 15th and if we act according to
the agreed ^ogram m e and there is
no time, naturally these Bills will
stand over. Now. we will proceed
with the Finance Bill.

Shri Bansal (Jhajjar-Rewari): May
I know if we are taking up the
Finance Bill only now. or are we con­
sidering the Central Excises and Salt
(Amendment) Bill also?

Mr. Speaker:' That, we shall take
later on, at the end in the last hour,
I think the arrangement was that the
last one hour today would be devoted
to that BUL So at 12-15 todar the
other Bill will be taken up. This
means that the Finance Bill will have
to be flnislied by 12-15— of course, the
clause-by-clause consideration includ­
ed.

Shri K.. C. Sodhia (Sagar); Are we
taking the amendments as they appear
in the Consolidated List or as they ap­
peared originally in the different lists?
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[Shri K. C, Sodhia] ’
In the Consolidated List, one o f my
•amendments has been left out.

Mr. Speaker: We are taking them
as they were originally tabled. There
is  no change. When we come to that
particular clause, he may draw my at­
tention.

Shri H. N. Mukerjee (Calcutta
North-East): May I point out that
according to the arrangement that had
been entered mto, Mt was announced
that today up to 12 o’clock there would
be clause-by-clause consideration of
the Finance BiU and from 12 to 1-15 
there would be its third reading?
That was the-arrangement which we
came to. ‘

Shri K. K. Basu (Diamond Har­
bour): The extra one hour was to be
had on Monday.

Mr. Speaker: I do not know if
the understanding we came to when I
made my announcement has been
:superseded by a further^ understand­
ing. *

Dr. S. P. Mookerjee: Your last an­
nouncement was that one hour would
be kept apart on Monday. When we
made an appeal to you, this is what
.you suggested last. You may see the
proceedings.

Mr. Speaker: I said “the last day
on  the Finance BiU” . I thought that
•the House would not be sitting on
Saturday. That is why J  used the ex­
pression “ the last day” .

Shri K. K. Basu:
fae a mistake.

Mr. Speaker: Let us not perpe­
tuate it. Now, it is agreed that we
shall go up to 12-15 with the Finance
Bill, and from 12-15 to 1-15 we shall
deal with the other Bill, Supposing
hon. Members take a little longer on
the Fijiance Bill, it means that the
time for the other Bill will be reduced. 
My announcement was principally
with a view to give a chance to some
of those 15 hon. Members who
;spoken, so that they may have their
say.

Stiri Damodjira Menon (Kozhikode):
!Does it mean that we give no time to
"the third reading of the Finance Bill?

Mr. Speaker: We do give time. Up
•to 12-15 the time is there. If the
•clause-by-clause consideration goes up
-to 12-15, then naturally there will be
aio time left for the third reading. 
;So, it is for the House. It is not that

There seems to

no time has been given for the third
reading.

Shri Nambiar IMayuram): What
about those who had not spoken previ­
ously? May I speak during the
clauses?

Mr. Speaker: I have no objection.

Shri K. K. Basu: Some time should
be allotted for the third reading.

Mr. Speaker: Now, are we seeking
to go back on the agreement we ar­
rived at or to revise it?

Shri Frank Anthony (Nominated—
Anglo-Indians): May I see a clarifi­
cation? I was not in the House yes­
terday, but I find that some time has
been fixed categorically for each BilL
I think there has been some misun­
derstanding. Other Members of the 
Business Advisory Committee will
bear me out. We did not fix any
time for each Bill. It was purely ten­
tative and I think the principle that
we accepted was that if for some rea­
son—^none of us was specifically ac­
quainted with each Bill—one Bill for
which we had fixed tentatively five
days took seven, then there should be
no attempt on the part of Government
to curtail the discussion.

Mr. Speaker: What we decided was, 
in a sense— in a very minor sense— an
estimate of the time. We said that it
was just possible that some Bill may
take a day longer and on some other
Bill a day could be curtailed, but all
these Bills should be fitted in within
the time-limit. That was the point.
The whole business should be finished
by 15th May, whatever time we take
for consideration of each individual
Bill.

Dr. S. P. Mookerjee: How can you
finish the whole business when the
time is already being encroached upon
by Government including three more
Bills?

Mr. Speaker: Those three Bills
will be taken up only if there is sur- 
d Ius time, not otherwise. Supposing
the programmed Bills are finished
earlier, are we to sit with folded
hands? We should have something ta
deal with.

Shri Frank Anthony: Let us assume
for the sake argument that, ther^
are a thousand amendments in respect
of the 'A ir Corporations Bill and the
discussion takes fifteen days...........
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Bfr. Speaker. Why should we con­
sider probabilities? When the situa­
tion arises, we shall think about it. 
There is no finality about anything in
a moving world.

Dr. S. P. Mookerjee: I suggest that
<we continue with the clauses up to 
11-15.

Mr. Speaker: As the hon. Member
suggests, clause-tey-clause consideration
will last UD to 11-15, and then we
shall have one hour for the third read­
ing.

Clause 2.—Income-tax and super-tax
The Minister o f Finance (Shri C. D. 

Deshmnkh): I beg to move:

In page 1, *■
for lines 15 to 21, substitute:

“ (ii) in Part II, in clause (iii)
of the first proviso to paragraph
D, for the words ‘one anna per
rupee of the total incorre’. the fol­
lowing shall be substituted, name­
ly:—

‘one anna and six pies per
ruDee on so much of the total
income as consists of dividends
from a subsidiai^ Indian
company, and a rebate at the
rate of six Dies per rupee on
any other income included in
the total income’ .”

•IMr. D eputy-Speaker in the Chaxr\

The object of this amendment is to 
advance the suoer-tax rebate admissi­
ble to foreign companies on the divi­
dend income from Indian companies
from  one anna to one anna and six
pies with a view to attaining the ob­
ject to which I had already referred,
namely, reducing the disparity in tax
payable on any business carried on
through a branch and a business if 5t 
Is carried on through an Indian subsi­
diary company.

Mr. Deputy-Speaker: The Question 
is:

In page 1, for lines 15 to 21, substi­
tute:

“ (ii) in Part II, in clause (iii) of
the first proviso to paragraph D, 
for the words ‘one anna per rupee

-Of the total income*, the following
shaU be substituted, namely:—

‘one anna and six pies per rupee
on so much of the total in­
come as consists of dividends
from a subsidiary Indian com­
pany, and a rebate at the rate

- o f six pies per rupee on
other income included in the
total income*.”

The motion was adopted.
Shri C. D. Deshmnkh: I do nol

move the next amendment.

Shri V. B. Gandhi (Bombay C i t ^
North): I refer to clause 2(b)
This clause incorporates the p ro p o w
of the Finance Minister to extend ^
exemption limit for income-tax far in­
dividuals from Rs. 3.600 to Ite. 4,2W
and for imdivided Hindu families frcmi 
Rs. 7,200* to Rs. 8.400. I was hoping
that there would be many Members in
the House who would refer to this pro­
posal. But actually only two or three
were there who referred to this. And
what they said was perhaps the wrong
thing to say. They said that they on
the whole welcomed the proposal.
There are in this House some of lUi 
who do not welcome this proposal.
It is uot, of course, necessary to op­
pose this proposal since it is only a
part of an otherwise very acceptable 
Budget, as a whole. However, it is a
propx>sgl which deserves to be exa­
mined from the point of view of the 
consequences following from the pro­
posal: I mean here financial conse­
quences, fiscal consequences as well as 
economic consequences. Some of us 
here really wished that this proposal
had not been brought forward at this 
time One of the reasons for this posi­
tion that we take is that just at this 
time, and in fact in the very same 
speech in which this proposal was 
made by the Finance Minister, the 
Finance Minister announced the ap-
Pfointment of the Taxation Enquiry 
Commission. Anyway I should like to 
have this proposal examined from
some of these points of view. To be
very brief it is a matter which should
have been better left to the Taxation
Enquiry Commission since this pro­
posal, in a sense, represents a struc­
tural change in the Income-tax inas­
much as it deals with the starting
point of the Income-tax rate and not
with the starting rate of the income- 
tax. There are certain considerations
which shouM have bet'n considered at
an earlier stage, and I hope when the
Finance Minister'has another occasion
to review this whole question of in­
come-tax he will bear these considera­
tions in mind.

Shri Nambian I nave to make an
observation. I could not make it in
the general discussion. I oppose ‘ he
proposal of granting this rebate to
foreign shareholders on the ground
that the money could be better uti^ 
lised for other purposes in India. 
There was a cyclone in Tanjore dis-
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trict which created havoc, n o t j j f  an 
^HPdinary nature but in which 600 
people had been, killed, properties
wyjrth Rs. 50 crores had been ruined
and five lakh coconut trees had been
uprooted. And not a single pie of
relief was sent by the Central Gov­
ernment in spite of the fact that the
Provincial Government had made a 
request. Only, from Pandit Nehru’s 
^Hind Rs. 30 or 40 thousand was sent.

Mr. Deputy-Speaker: This has
nojUiing to do with cyclone. The hon. 
Member cannot introduce cyclone in 
every measure. Moreover, this amend­
ment has already been carried. When
I put the amendment to the vote of
the House I looked around and no- 
liodv rose to speak. I will not allow
any speech on the amendment. The
whole thing is irrelevant.

fJhri Nambiar: It was decided..
Bir. Deputy-Speaker: The Consoli­

dated'"Fund of India is there for vari­
ous purposes which the country or
Ku-liament approves of. To bring in 
cyclone, famine and other things here
$B not right. Let us not stray away
from  the object.

Shri Nambiar: It is for want of
funds. .

BIr. Depnty-Speaker: The hon.
Bjtember may, ^ajr it ought not to be
gwen. And he h ^  said enough. The
amendment has already been, carried.
1  am sorry he has missed the bus.

Shri Tulsidas (Mehsana W est):
This is a disadvantage to the Indian
imbsidiary companies against the
toreiga. branches. I ani not ppposed
to  the issue at all, but’ I would ask

Finance Minister to keep a watc^
<n the aggressiveness o f the foreign
companies in this country.

Shri C. D. Deshmnkh: i  would
like to answer the question about
cyclone. I  am not really aware of
any request having been forwarded
to  the Central Government in regard
to  cyclone. That statement the hon. 
Member must take from me. So I
have had no opix>rtunity of consider­
ing what could be done in this mat­
ter. The hon. Member mentioned
8<»ne contribution from the Prime
Minister’s Fund. It seems to me
that, possibly, the request was made
to the Prime Minister personally, in
regard to the distribution of his J^nd,
and not to the Central Government

'a s  a whole. I am quite prepared to
investigate and find out if such a 
request was received. I am quite

certain that if there was sudi a re­
quest, in accordance with the usually
accepted principles, it was not turned
down due to the lack of resources*
because whatever it may be it bears
only a small proportion to the total
resources at the command o f the. 
Central Government,

In regard to the point made by the
other two hon. Members, I shall deal
with the point made by Mr. Gandhi
first— I think this matter was raised
by one or two Members in the general
discussion. It is always a question
of delicately balancing considerations
with reference to the prevailing con­
ditions. I think I have mentioned it
somewhere that I judge the condi­
tions this year are such that there is
a certain amount of lack of purchas­
ing power, and therefore it is regard­
ed as quite orthodox financing to
give a little relief to the smaller
people, so far as it is intended to De 
a relief. J have confessed quite
frankly that my ouroose is not to
give relief, but to give relief in the
administration, in the sense it gives
relief from harassment, because I 
thought of the very small assessee- 
who has to fill in the formfe and go
to the Income-tax ofllce for payment
o f five, seven, ten rupees and so on.
^  I have no doubt that what we are
doing this year, or what we have done
in previous years, is not going to pre­
vent the Taxation Enquiry Commis­
sion from going into the whole issue
very comprehensively, and if they
feel that that would be justified as
well as circumstances justify it. I
liave no doubt that they, will make
recommendations for makmg a m odi- 
ncation in respect of -.the exemption
limits which I am asking the House
to accept today.

In regard to the other ooint, I caa
assure hon. Members tjiat the interesti* 
Of Indian industries and indigenous
capital are always watched very jeaU
ously by the two Ministries concerned.
Commerce and Industry and Finanra
and at various stages, whether it is
iicensing or whether it is issue of caol- 
tal or whether it is in anv other execu­
tive sphere, action is alwavs taken to
see that our own oeonle are not edged
out by the subsidiaries of foreign con­
cerns. Our only object at the moment
is to try and get the “ know-how”  and
foreign investments in certain spheres
where we feel it will be in the in’ êr* 
ests of the country. I do not th*nk 
anybody will hold that the gradual
deterioration of the prospects o f  our
indigenous manufactures should be re­
garded as being in the interests o f
this country.
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Mr. deputy-Speakcr; The question 
is :

“That clause 2, as amended,
stand part of the BilL”

The motion was adopted.

•Clause 2, as amended, was added to 
the Bill.

Mr Deputy-Speaker: I wv>uld sug­
gest for the consideration of the House 
that inasmuch as hon. Members Wdnt- 
led some time to be allotted for the 
third reading and as the Tea Bill will 
be taken up. one hour w ittbe etevotfeld 

“to that. I think we start the third 
reading at 11 so  that each one of tlic 
-groups may have an opportunity to 
speak and the hon. Finance Minister 
mdy reply ^yenerally for 15 miiiufi^^ 
a t  the ^ d  12 o’clotK. Therefjre, 
ihon. Merrfbers ^ 1  bear it in inind 
that t h ^  will h1ave to d ispo^  o f  all 
t h e ‘ claustes unl\t!ss they wish me to 
■apply the guillotine at 11 a .m .

Dr. g. P. Moofcerjee: If you keep
your eyes shut then it will be finish^.

Mr. Depoty-Speaker: I will try to
do sb.

Clsnse 3.— (Amendment o f A ct X I of 
1922)

Mr. Deputy-Speaker: I would im­
mediately say to avoid any time of ftit 
House being taken up that there ai% 
a number of amendments which afe 
out Of order. H aey come under tfVS 
categories. No duty can be increa«iPtt 
•without the recommendation of the 
President and those amendments are; 
JSTos. n ,  12, 14, 17,- 20, 31, 45, 46, 51. 
•52, 53, 54, 55, 66, 67, 68, 69, 70, 
«5, 86, 87, 88. 89. 90, 91, 92, 93 and 94. 
These are out of order.

There are other amendments try­
ing to reduce or abolish the preferea-. 
tial duty to the United Kingaom. 
Whatever might be the goodness or 
the appropriateness of those amend­
ments, when once the preferential 
•duty is reduced, the duty automatical­
ly  is increased. On that ground, 
amendments Nos. 96, 97, 98, 99̂ , 100. 
101, 102, 103, 104, 105 and 106 are tflsb 

'Out of order. Any bon. Member who 
wishes to move any amendment will 
jiot refer to these amendments.

Shrl Nambigr: Anything left?

^  C, D. May ;  m q ^
Mr. Depnty-Speaker: I wIB give

preference to the Finance Ministor.
i u ' c .  D. S "  M

•all oi tnexn togietner.

ShTi p. T. ClBicko (M eenachil):
There are amendments to clause 3.

Mr. Depnty-Speaker: I am only
taking clause 3. I will not put clauses 
together when th«*e are amendments. 
I will ask the hon. Minister to move 
and then I will come to the other 
side,

Shri T ulsid^ : There are different
sub-clauses. Why not they be taken?

Mr. Depnty-Speaker: Let the amend­
ments to be moved, by the hon. Mizus- 
tet" be disposed of first. Then 1 will 
come to tbe other clauses.

Shrl Tulsidas: There are four «id>-
clauses.

Mr. DepHty-^iesker: Let me di9«
pose of the amendments to be moved 
by the Government.

Shri C. D. Desbmukh: 1 beg to m ove;
<1) In page 3, for lines 1 to 14, 

substitute:

“ (i) the income whereof is 
exempt under clduse (i) od 
su b ^ ^ io n  (3) of section 4,

(ii) which is not expressed to be  
for the benefit of aily partir
cular religious community,

(iii) which maintains regular ac­
counts of its receipts and ex­
penditure, and

(iy) which is either constituted 
as a ^public Charitable trust 
or is registered under the 
Societies Registration A c|, 
1860 (X X I Of 1860), or under 
section 26 of the Indian Com­
panies Act, 1913 (V n  
1913), or is a universitj^ 
established’ by law v>r any 
oth«r educational instltutiaii 
recognised by, or affiUated to. 
any such iiniversity, or

(v ) whi<ih is an institution fla- 
anced wholly or in part by  
the Government or a*'local 
authority.**

(2) In page 3, after line 14.

" ( 2A) For the removal o f 
doubte, it & hereby declared ^diat 
in tespect o f  ^ ifts  Paid fis dbnat- 
ticMffl off or after the Tst d f 

^  before the m  
o f J9S8 ,̂ liii:^^prbVi6hiiiB

aw^y^ajvif A n i f l f c i r  
by  <aatoe‘ (€) df l  _
Finance Act. 1953, haT ttot 
made."
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(3) In page 3, lines 20 and 21, lor  

“ any loss sustained in a business 
consisting o f speculative transactions”  
substitute:

“ any loss sustained in specula­
tive transactions which are in the 
nature o f a business” .
(4) In page 3, for lines 36 to 42, 

substitute the following:
“Provided that for the purposes 

o f this section—
(a) a contract in respect o f raw 

materials or merchandise 
entered into by a person in 
the course of his manufac­
turing or pierchanting busi­
ness to guard against loss 
through future price fluc­
tuations in respect of his 
contracts for actual delivery 
o f goods manufactured by 
him Or merchandise sold by 
him; or

(b ) a contract in respect of stocks 
and shares entered into by a 
dealer or investor therein to 
guard against loss in . his 
holdings of stocks and shares 
through price fluctuations;

(c) a contract entered into by a 
member of a forward market 
or a stock exchange in the 
course of any transaction in 
the nature of jobbing or 
arbitrage to guard against 
loss which may arise in the 
ordinary course of his busir- 
ness as such member;

shall not be deemed to be a specula­
tive transaction.”

<5) In page 4, lines 12 and 13, for 
"28th day of February, 1953” substi­
tute “ 31st day o f March, 1952” .

Mr. Deputy-Speaker: All these
five amendments are now before the 
House. Does the hon. Minister want 
to say anything regarding these 
amendments?

Shri C. D. Deshmukh: The first
amendment has this object: (a) the 
first three conditions to be satisfied 
are cumulative while out of the last 
two, only one has to be satisfied. 
There is some question of drafting 
there, tb ) that an institution meant 
for a particular religious community 
M y  will be excluded but not an ins- 
tttution meantftr'for any backward 
community, namely Scheduled Castes 
or  Tribes. I want to make that clear.

The first part of it is merely to show 
which are cumulative conditions and 
which are alternative conditions and 
the second is that it is not intended 
to exclude any charities to institu­
tions meant for backward communi­
ties like Scheduled Castes or Tribes^ 
that is to say, categorise that com?- ’ 
munity in  a religious sense.

Dr. S. P. Mookerjee: Is that a fur­
ther amendment to amendment?

Shri C. D. Deslnnnkhr No.

Mr. Depoty-Speakex: There are no- 
more amendments of the kind sug> 
gested by the hon. Minister.

Dr. S. P. Mookerjee: Part (u ) o^ 
the first amendment of ^  hon. Fin^ 
ance Minister says: “which is not ex­
pressed to be for the benefit of any 
particular religious community” . #

Does that stand or is it proposed to* 
be modified?

Shri C. D. Deshmukh: It remains^
but “ religious community”  does not 
include backward classes or Scheduled! 
Tribes.

Mr. Deputy^peaker: It is not ex­
pressed here in the amendment. The 
hon. Minister means that a religious 
institution does not exclude backward 
classes.

Siiri C. D. Deshmnkb: I really
wanted to make that clear while* 
moving this.

Mr. Deputy-Speaker: Does it iiy 
dude a temple?

Dr. S. P. Mookerjee: For the pur­
pose of clarification. It is suggested 
by the hon. Minister that if there iŝ  
a donation for the benefit of Scheduled 
Caste Hindus, then that will not be  
barred.

M r Deputy-Speaker: It
be barred?

will not

Dr. S. P. Mookerjee: Or non-
Scl^duled Castes, that also will not 
be barred? '

Mr. Deputy-Speaker: Tha* will be
barred.
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Shri C. D. Destamiikh: A  religious
communUy...............

Dr. S. P. Mookerjee: It is a part
o f “ reJigious communitjr**. ^

Shri C. D. Deshmukh: Scheduled
Castes have social disability.

Dr. S. P. Mookeriee: Whatever
Government’s intention may be should 
not be left to doubt. It should be 
specifically stated in the amendment 
itself. If the Government proposes 
that any donation for the benefit of 
the Scheduled Castes should also have 
an equal exemption, let it be men­
tioned there clearly so that there may 
not be any doubt

Shri C. D. Deshmukh: I have no
objection if an explanation is insert­
ed.

Dr. S. P. Mookerjee: The hon.
Finance Minister may also add ins­
titutions for the benefit of women ^ d  
children because in our Constitution 
itself, these are three categories 
which are exempted from the general 
class. There may be an explanation 
like this:

“Anything that is done for the 
benefit of women and childrei' 
or Scheduled Castes or backward 
communities will be excluded 
from the general class.”

Shri C. D. Deshmukh: I am con­
tent to accept that. It will be draft­
ed.

Shri Bansal: May I make a sug­
gestion?

Shri C. D. Deshmukh: An explana­
tion for the purpose of this sub-clause 
may be added:

“Religious community shall not 
include any institutions meant for 
any backward community, viz.. 
Scheduled Castes or Tribes or 
for promoting the welfare of wo­
men and children.”

Shri K. C. Sodhia: May I suggest
that the word ‘exclusive be added 
before the word ‘benefit’?

Shri C. D. Deshmukh: That meets
it, perhaps. It may be argued that 
an institution which caters to the 
welfare of both m «i and women is 
also an institution which benefits wo­
men. '

Mr. Deputy-Speaker- What the 
hon. Member evidently wants is ‘for 
the exclusive benefit af any particular

• religious community'.

Shri C. D. Deshmukh: I thought
exclusively for Scheduled Ca^es or 
exclusively for women and diildren.

Shri K. C. Sodhia rose—

Mr. Deputy-Speaker. Anyway, the 
hon. Minister is not accepting the 
suggestion.

Shri Bansal: In my opinion the
difficulty comes on account of the 
use o f the word ‘community’, because 
in this country the meaning we attri­
bute to it is different from what it 
actually is. I would also suggest that 
the explanation which the hon. Minis­
ter wants to add will be contradictory 
to the words ‘religious community*. 
Take for example the word ‘Harijans^ 
Now there are many benefits meant 
for the use of Harijans. But ‘Harijan 
is also a religious conununity:. *My 
suggestion, therefore, would be to  
substitute for the words ‘religious 
community* the words ‘for the benefit 
of narrow sectional interests, or*......

Mr. Deputy-Speaker: Any religious
community is proud of itself, whether 
it is called narrow or not. It is cast­
ing unnecessary aspersion.

Shri C. D. Deshmukh: I thought
with the explanation it should be all 
right.

Dr. S. P. Mookeriee: With regard
to this amendment, I have to make a 
suggestion relating to part (iv ). ' The 
amendment refers to ‘a university 
established by law, or any other 
educational institution i:ecognised by, 
or affiliated to, any such university^. 
Then part (v) says: ‘which is an insti- 

.tution financed wholly or in part b y  
the Government or a local authoritj^. 
But there are a number of well-equip­
ped institutions which are not recog­
nised by universities, but recognised 
by Government. They are excluded. 
For instance the Gurukuls.

Shri C. D. Deshmukh: Are they not 
financed in part by Government?

Dr. S. P. Mookerjee: They may
not receive any aid. They are inde­
pendent institutions. but recognised
by Government, W ht not add: “ Affi­
liated to any such university or re­
cognised by Government” ?

Shn C. D. Deshmukh: I think
•recognised’ is a term of art. If has 
a special connotation— recognised for  
purposes of assistance. I am not . 
aware of recognition without any in­
tention to give any assistance'.

' Mr. D ep u ty -S p ^ er : *i^ere 'are
two kinds o f  recognition:' irecognitioii
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for purposes of recognising a degree, 
« s  in the case o f a university—^whe­
ther grant is given or not. The other 
is  recognition for  the purpose of 
giving grants in aid. Both of them 
are contemplated here. For instance 
the wording of sub-clause (iv) reads, 
‘̂a university established by law or 

any other educational institution re­
cognised by. or. affiliated to. any such 
tiniversity.”  A  university may not 
give a grant to any educational insti- 
tutibh, it is only for the purpose of 
enabling its students to appear for a 

Of the university, that it may 
recognise an educational institution. 
Therefore, it applies to both.

Dr. S. P. Mobkerjee: I can re£er
a number Of te<*nical institutions 

■which are hiil affiliated' to suiy univer- 
feity, but which are recognised by 
<Swerhment. Their denteei are abo 
r^ojgnised. Take for instance Jadhkv- 
pur, tiiB Gurukul institutions. The 
United Provinces Government have 

xecognised the GurukuU fend give 
thbm prbper facilities; It is hot the 
latentioh o f Government to to U id e  
such categories o f botw fide institu­
tions.

Mr. D ^ ty -S p ea k er : The poly­
technics in Madras and other places 
iire recognised by Government, but 
not by universities.

Shri C. D. Deshmnkh: Are they not 
regiisterbd? I shpuld imagine that 
^iiy worthwhile institution would be 
registered. That is a much wider 
category. If it is not a university 
established by law, it would be a re­
gistered society. I think most of the 
cases which the hon. Member has in 
mind will be covered by the first com­
prehensive word.

Shri T. S. A. Chettiar m ru pp u r): 
For instance an individual may con­
duct an institution on these lines. It 
w ill not be a registered body, but still 
it  will be something in which, the In­
tention is, this help may be forth­
coming. “ Recognised by Government” 
is a good phrase which we can add.

Shri C. D. >̂eshmiikh: l ' have no
o b j^ io n ,  because I do not suppose 
there will be very many, and u  I 
argue to myself, if it is recognised, 
then probably it is doing good work , 
and there is a «peckkl reason why it 
^ouU i not be excluded. I would tfke 
to know the iorm  of wt̂ ds whic^ the 
lion. Member has in mind.

Mr. Dfpnty-̂ peatar: We oiar jhave 
it this way: ''or any other gĵ ncattoaal 
irstitutlon recofnfeed by Govemment

or affiliated to any such university". 
So the recognition will be by botb 
and the affiliation will be to one.

Shri Ramachandra Reddi (NeUore): 
I have an amendment to the first 
amendment moved by the hon. the 
Finance Minister.

I beg to move:
In the amendment moved by Shri C. 

D. Deshmukh, for the proposed part 
(ii), substitute:

“ (ii) which is expressed to be 
earmarked for the promotion o f 
educational, social and economic 
well-being of the public or any 
section thereot”
There are certain religivMis institii- 

tions which undertake education, 
medical relief or other social service 
As part (ii) stands now, such religious 
institutions may not get the benefac­
tion of any individual or philanthro­
pist. M y amendment will cover this 
T ot instance there is a medical insti­
tution run by the Tirupathi Devas- 
thanam. It is an institution which 
caters to the needs of all commimir 
tiea. There is a leper colony main­
tained by the temple. A  philanthro­
pist any come forward and offer a 
donation to the colony. That will be 
barred by part (ii). So, in these cir­
cumstances, if my amendment is ac­
cepted, it will clarify matters better.

Mr. Deputy-Speaker: The original
amendment is a negative one: this
is a positive one.

Shri C. D. Deshmnkh: My reply
is, in the sort of case that the hon. 
Member has in mind, it would be best 
to segregate those chafitable activi­
ties and form a registered society, in 
which case the benefit of this clause 
would be available.

Mr. Depaty-Speaker: Even if a
medical institution is there, if m onej 
is granted for the purpose of a medi­
cal institution run by the Tirupathi 
Devasthanam, it does not stand in t)ie 
way of part (ii). It is not expressed 
to be for the benefit of any particular 
religious community. It is not going 
to be said so I think the amendment 
is not necessary for the reason that 
if a leper clinic is run by a religious 
institution x)r a temple or a communS- 
ty, a  money is earmarked and grant­
ed for, the benefit of that leper clijdc, 
where all people are admitted, thte 

not staii^ in the 'wibr.

n m  € . D. D e ^ id A : It Is 
unnecessary or u m ^ U lb 'h .
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Dr. S. P. Mookerjee: If you  say
Hindu lepers only, it will.

Shri C. D. Deshmiikh: Yes.
Mr. Deputy-Speaker: So far as

leprosy is concerned, it is a danger- 
<«us thing.

Shri Tulsidas: I have also an am ^dr 
.ment. It was on the same previous 
•clause. .

Mr. Deputy-Speaker. No, no,
Skri Tulsidas: This is a new clausc. 

This is to substitute the same clause 
which was there previously. This 

.amendment says: “ which is not ex­
pressed to be for the benefit of any 
.particular religious commumty . I 
I6el that here we are legalising some- 
thiiig that has not been sanctioned by 
J*arliament up till now, but was being 
<doh& by administrative instructions. 
•The Finance Minister said last time 
that he is only doing what had been 
done so far.

Shri C. D. Deshmukli: Which
jamendment is the hdn. Member re­
ferring to?

Shri Tulsidas: It is amendment
:No. 33. I would also like to refer io  
iarticle 30, clause (2) of the Constitu­
tion. According to the amendment of 
;the Finance Minister, it will mean 
that if is not expressed to be for the 
benefit of a particular religious com- 
vmunity. In clause (2) of article 30 
•of the Constitution it is stated:

“ The State shall not, in grant­
ing aid to educational institu­
tions, discriminate against any 
educational institution on the 

- ground that it is under the
management of a minority, whe­
ther based on religion or langu­
age.”

' This will be discrimination in my
-opinion as any institution, if it is 
leased on religion even of a minority 
■community, will not get the same 
exemption. Therefore, in my opinion, 
it will be discrimination- Since we 
have adopted this principle in our 
’Constitution, we must abide by it 
fully. We have to look to other coun­
tries atfio which are not theocratic, 

lik e  the U.S.A., having a similar pro­
vision. They db not make gijr di»- 

^^;rlmination in  the case of religicms 
.community or anything o f toe sort
- A  pet6bti is allowed tb donate to any 
•Church o l ^ a te v e r  fatfh. m o r  
s&ould we not 00 to that 
fAould ^  dfticntttinate on jjroundt xtt 
r^lth? It fcas liitE, ^

should he not be allowed to donate 
and have the same .exemption and the 
same right, I consider that tnis fa 
making discrimination.

In my amendment, I have also sue- 
gested..............

Mr. D<9 Uty-Speaker: The funda­
mental right is only in regard to 
educational institutions even thoui^ 
established by a religious minority.

Shri T. S. A. Chettiar: If I Twy
point out, the interpretatiwi. o f m y 
hon. friend is not correct. What the 
article in the Constitution refers to 
is the management of tlie religioits 
institution. If the institution itaelf 
caters to all sections o f the conummt- 
ty, the contribution will get exeiap- 
tion—be it managed by whatever so­
ciety whether Hindu, Christian or any 
other society. The clause refers to 
contribution to institutions which ad­
mit. all communitieis. The Constltutioo 
refers to institutions msinaged by  cer^ 
tain communities. It says: the S tite 
shall not discriminate between insti­
tutions managed by the various com ­
munities. That has nothing to d o  
with this clause. This clause is all 
right under the Constitution.

10 A.M.

Shri Tulsidas: ‘Managed* means, a
particular religious community wfll 
be managing. It wiU be sufferiiis 
from some sort o f  disqualification.

Shri T. S. A. Chettiar: No, no. He
is wrong.

Sbri Tulsidas: Any way, that is
my opinion, I have further suggested 
in my amendment that I am opposed 
to the reduction of the limit from ten 
per cent, to five per cent. There is 
an anomaly here to a particular sec­
tion of the assessees. Let us take a 
person whose income is Es. 5,000. He 
will not be given any benefit under 
this exemption because five per cent, 
comes to Rs. 250. A  sum over Rs. 250 
cannot be paid because it will be over 
five per cent, he cannot get exemption 
for Rs. 250 because that is the mini­
mum, This is an anomalous situation. 
In other countries like America, it Is 
allowed up to 15 per cent o f the total 
income. In Australia, it is much 
more. In Canada it is ten per Cttoft 
I do not understand wfiy e v ^  M i  
small limit o f ten per cent, which 
there should be reduced to five par 
cent

Mr. IX
saiHe HM

eakc
it?

Is that in Ihs

Nbi 33. With
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question of percentage, I feel that 'we 
should keep the same percentage that 
was there before, namely ten per cent, 
instead of five. With regard to “ re­
ligious community” . I think it is no 
use allowing the secular sentiment to 
go beyond a particular limit.

With regard to the reduction from 
2^ lakhs of rupees to one lakh, I have 
suggested U lakhs, I do not mind the 
reduction in the larger amount. Here 
again, if we accept the amendment of 
the Finance Minister, there will oe 
mare assessees who would be affected 
by the former lakhs than the latcer 
one lakh. We will get more assessees 
to pay this contribution. This is my 
amendment. I have put the amend­
ment on this basis.

I beg to move:
In pages 2 and 3, for lines 36 to 53 

and lines 1 to 14 respectively, substi­
tute:

**(c) for sub-sections (1) and (2)
o f section 15B, the following sub­
sections shall be substituted, name-

*(1) The tax shall not be payable by 
an assesses in respect o f any sum paid 
by  him on or after 1st April, 1953 as 
donations to any institution or fund to 
which this section applies:

Provided that in the case of a com­
pany this exemption shall apply only 
In respect of income-tax and not in 
respect of super-tax payable by it:

Provided further that this exemption 
riiall not apply—

(a) if the aggregate of the sums so 
paid by the assessee is less 
than two hundred and fifty 
rupees.

Ot>) to any sums paid in excess of 
one-tenths of the cissessee’s 
total income as reduced by any 
portion thereof exempt from 
tax under any other provisions 
o f this Act, or one hundred 
and fifty thousand rupees 
whichever is less.

(2) This section applies to any insti­
tution or fund established in the tax­
able territories for a charitable pur-

(i) the income whereof is exempt 
under clause (i) of sub-section
(3) of section 4, or

(ii) which is either constituted as 
a public charitable trust or is 
registered under the Societies 
Registration Act, 1860 <X X I of 
1860), or under section 26 of

the Indian Companiea A ct; 
1913 (VII of 1913) cr is a 
university established by law ' 
or any other educational insti­
tution recognised by, or affi­
liated to, any such university,., 
or

(iii) which is an: institution fin­
anced wholly or in part by^

' the Government or a local" 
authority, and

Ov) whic&_ maintains regular ae— 
cou n tr^ f rts receipts and ex-^ 
penditure’.”

Dr. S. P. Mookerjee: Of course, the- ’ 
Government has made up its mindL 
The only exception which the Govern­
ment is prepared to make is in regard: 
to backward communities. Scheduled 
Castes, women and children. But. I da 
feel that this is a move in the wrong:
• direction. After all, our country 
a secular country in the sense that it 
has no prejydice against a oarticular- 
religion, or that it does not favour any 
particular religion as such. But. E 
fake it, it is not anti-religious. Sup­
posing there is some donation made 
for some bona fide purpose* wMcbe 
lead to the religious advancement o f' 
one or the other of the great communi­
ties of India, There is no reason whjr 
the Government should take un this, 
sort of obnoxious and obstructive atti­
tude. The Finance Minister may cor­
rect me if I am wrong; but I believe- 
a similar provision exists in the U.S.A. 
where there is no exception made witl^ 
regard to purposes for which a dona­
tion may be given, unless, of course^ 
it is against the interests or society^
I could have understkx)d if  the Gov­
ernment had said that; if in the- *iarb< . 
of making a donation for the advance­
ment of a religious community, some­
thing is done which is against the best: 
interests o f society, obviously. Gov­
ernment should not recognise it. We- > 
have so many mrUts, so many temples, 
so many dharmasalas which ;-*re not 
institutions exactly meant for indivi- . 
dual benefit. But that has got it 
great public value as well. If a dona­
tion is made for some such purposes 
why should not the fjovernment’ 
grant to if the same benefit which is 
being granted for other purposes?^ 
This. I  say, is not a move in the right* 
direction, and I  am sure large sections 
of the people, no matter to which com­
munity the,v be’.on^. will disapprove of' 
it. I am not speaking as a Hindti here. 
For example, a donation is made fo r  
the advancement of the Muslim com­
munity or ior  the Jains or for th& 
.Christians. There is no reason w h y
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Government should have taken up 
th is . sort of attitude, and I can only 
^ p re ss  my regret fliat this should 
have been the case.

Mr. Deputy-Speaker: The original
is “ for the benefit o f  any particular 
community” . This only enlarges the 
amendment. It does not taboo. Hon. 
Member will kindly look into the ori­
ginal, that is the BiU as introduced.
It reads:

“ fii) which is not expressed to 
be for the benefit of any particular 
community” .

The clause applies to any institution.

Dr. S. P. M ookeijec: Take for ins­
tance, the Ramakrishna Mission. A  
donation of Rs. five lakhs is made for 
the maintenance of one of its fine edu­
cational institutions. Well, according 
to this policy, you cannot grant it this 
exemption.

Mr. Depaty-Speakf^: No. It can be
said: “ The high school maintained by 
the Ramakrishna Mutt” . Then it will 
be exempt. It is not for the purpose 
of a religious community, but the high 
school is open to all people.

Dr. S. P. Mof^erjee: The Constitu­
tion provides that there may be educa­
tional institutions for particular reli­
gious communities. Suonosing you 
make a grant for a Maktab for the 
Muslim community, or for a Hindu 
college which is otherwise good, which 
is recognized by the university, which 
is being run as a first-class institution, 
then the exemption will not be given 
by Government, That was my point.

Shri T. S. A. Chettiar: There seems 
to be a little confusion. What is bar­
red is, if any contribution is to be 
made to a temple for a purely religious 
purpose, then this clause bars that 
contribution from getting the benefit 
of section 15B, but if the Ramakrishna 
Mission or the Weslyan Mission jpr the 
Catholic Mission run a college, a tigh 
school or a hospital which is recogni­
zed by the Government or by the 
university or get help from local 
boards, those institutions get the bene­
fit of proposed section 15B. And so. 
let us not...........

Mr. Deputy-Speaker: Hon. Member
ignores the fact that under article 30
(1) it is open to a religious minority 
to establish an educational institution 
solely for the benefit of that communi­
ty. ‘

Dr. S. P. Mookerjee: Exactly.

Mr. Depaty-Speaker: Now, clause-
(2) of article 30 has to be read al(»i^: 
with clause (1) of that article That 
means, no discrimination shall be 
made even in the case of such insti­
tution, established by a minority fo r  
the benefit o f its memf^ers. which is a * 
religious one.

Dr. S. P. Mookerjee: That is what"- 
I am saying. '

»Ir. Depaty-Speaker: The hon.
Member evidently wants to read clause -
(2) of article 30 as detached and as r 
having no relation to clause (1). Both . 
of them should be read together.

Dr. S. P. Mookerjee: In fact, 1.
would ask the Finance Mimster, now / 
that you have mentioned this. Sir, t o o  
read article 30 (2 ):

“The State shall n o t in grant-"^ 
ing aid to educational institutions, 
discriminate against any educa­
tional institution on the ground 
that it is under the management 
of a minority, whether based on 
religion or language.**
Shri T. S. A. Chettiar: My point is^ 

supported by this article:
■‘The State shall not, in grant­

ing aid to educational institutions, 
discriminate against any educa­
tional institution on the ground 
that it is under the management 
of a minority...............

Mr. Deputy-Spcaker: The hon._
Member will kindly read it along with^, 
clause (1) of the article.

Shri T. S. A. Chettiar. All minori--, 
ties, whether based on religion or- 
not, have a right to establish institu-. 
tions of their choice.

Mr. Deputy-Speaker: Therefore,
thev can say that a Christian college^ 
is established only for Christians.

Shri C. D. Deshmukh: We were-
dealing with only minorities, whereas 
here, a religious community is not a  
minority.

Mr. Depaty-Speaker: It may be a
religious minority.

Shri C. D. Deshmukh; It may be,
but it may not be. Therefore, there 
is no question of discrimination against 
a minority. '

Mr. Deputy-Speaker: All that our 
friends sax is that this amendment 
that is moved is so general, that it*. 
does not exempt even those institu-^ 
tions.
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Shri G. D. Deshmnkh: It is so
. gentfifal that it does not discriminate 

against any religJ.ous community.

Mr. Deputy-Speaker: It imposes a
j .ban on all? ^

S W  C. D. Peshmokh: Yes, on all 
. ^people. Therefore, this clause has no 
“' bearing on it.

Shri T. S. A. Chettiar: May I conti­
nue what I was saying? The policy

our State Governments, as well as,
I believe, the Government o f India, is 

: that they do not give aid or help to 
such institutions which cater only to 
one minority or community.

Blr. Deputy-Speaker: They say it is 
•wrong, bpposed to the Constitution. I 
-am not going to decide it. It is for 
‘ the House to decide the matter. It 
will take all the points o f view into 

consideration in the matter of voting. 
The Speaker has no right except to 
point out the difficulties underlying 
■i)Oth for and against whatever has hap- 
^ n e d  in the House. It is for the 
House to find out whether it comes 
under article 30. One view is that 

.-article 30 (2) ought to be detached, 
that is, it is the management of an 
■institution that is relevant, but the 
institution may not cater to the general 
■public. The other view is that clauses 

' <1) and (23 must be re^d together. 
Article 30 (1) confers the privilege on

• a religious community to establish an 
institution of its own choi(je, and the 
contention is that clause (2) in the 
same article must apply to clause (1 );

' that means, no discrimination even in 
the cases where it is a special privilege 
conferred by the Constitution on a re­
ligious community. That is the other 
side. They feel that for religious insti­
tutions there is difficulty. Hon. Fin­
ance Minister says: We are not dis­
criminating against any particular 
community. There is no discrimina- 

' tion at all. This is a general exclusion 
regarding aU communities, big and

- small alike.

Now, therefore, I will put the amend­
ment to the vote of the House.

' Shri C. D. Deshmnkh: I have not
given a reply to.............

Mr. Depoty-Speaker: One word be­
fore he begins. We have had sufll- 
cient discussion, but if any hon, Mem- 

^ r  wants further discussloi;!, I hav« 
n o  objection to allow him. For lhat 
purpose, I will not go back to cu ^  
claUae |c) of clause 3. This relatas 
t o  proposed sub-section (2) of section

Shri P. T. Chacko: I want to say
a word.

Mr. Deputy-Speaker: We are deal­
ing with sub-clause (c) of clause 3. 
The amendment moved by the hon. 
Minister relates to lines 1 to 14 o f 
page 5, relating to any institution 
or fund established in the taxable 
territories for a charitable purpose. 
Any hon. Member who wants to say 
anything against tjiis, or wants to 
add or subtract or give an amendment, 
he may do it now.

Shri P. T. Chacko rose.—

Mr. Deputy-Speaker: Does it re­
late to th^?

Shti P. T. Chacko: Yes. M y
Ameftdm6nt is J ô. 4. It reads:

In page 3, line 1. for “ clause 
substitute “ clauses (i), (ia) and (il) ’’ .

Certain donations to certain in ^ -  
tutions are Exempted. Now. the insti­
tutions to which this clause applies 
come under proposed sub-section (2), 
and under that the first part is:

“ (i) the income whereof is 
exempt under clause (i) of *iub* 
section (3) of section 4.”

Now, under clause (i) of sub-section
(3) o f s^tion  4 the income from cer­
tain properties is exempted. No it» - 
titution is exempted. Only the income 
from certain properties held under a 
trust or a legal obligation is exempt­
ed under clause (i) o f  sub-section (3) 
o f section A.

Mr. Deputy-Speaker: Has he got
the Income-tax Act with him?

Shri P. T. Chacko: I have got it.
Sir.

Mr. Deputy-Spe^er: Let us see.
What does it specifically refer to?

Shri P. T. Chacko: It reads:

“ (3) Any income, profits or 
gains falling within the fo U o '^ g  
classes shall not be included in the 
total income o f the person receiv­
ing them: ,

(i) Any income derived from pf«>- 
p ^ y  held under trust iJt’ 
o ^ e r  obBga^on 
for rSfgtotis^ ' c h a r iS ^  
p iitp o ^ , and in the c ite  d f 
p ro^ rty  so held in part only
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Now. an institution may be having 
income from properties, which comes 
under ^ub-clause ( i ) , that is, from p r^  
perties held under a trust or legal ob­
ligation. But the same institution 
may also be having other properties 
and other incomes. For instance, ob­
viously, under this clause, a part ol 
the incc«ne of an institution which is 
receiving a donation, is from dona­
tions. Donation is a particular . iiem 
coming under sub-clause (ii) of sec­
tion 4 C3) of the Income-tax. Act. 
which reads:

“Any income of a religious or 
charitable institution derived from 
voluntary contributions and appli­
cable solely to religious or charit­
able purposes.”

So evidently when you consider the 
ca s e 'o f  an institution, the entire in­
come of the institution will not come 
under section 4 (3) (i) of the Income- 
tax Act which refers only to income 
derived ' from particular properties 
only. The institution will also have 
income from other sources, say agna­
tions Otherwise, how can you dona..e 
to that institution? So donations 
come under section 4 (3) (ii). Tt is 
therefore necessary that donations 
should also come under this clause. 
You cannot donate to an mstitirtion 
which is not having an income from 
donations. Under this clause, only 
institutions whose income is conflned 
to certain properties only held .under 
trust or legal obligation, come m. if  
an institution gets a donation, i t j^ t s  
an income from another source. That 
source also has to be added here. An 
institution may have an income under 
section 4 (3) (ia>. I would like to 
add that also here. Under the Incopie-

■ tax (Amendment) Bill which is pend­
ing before the House, this part (la) is 
intended to be deleted and brought as 
a proviso to sub-section (3) (i) of sec- 
tiorj 4 of the Income-tax Act. So part 
(ia) might have been omitted on that 
ground. But I submit that part (ii) 
should be added to clause 3 (c) (2)
(i). I hope I have made myself clear.

Mr. Deputy-Speaker: What is the
obiect of bringing this in the Finance 
Bill under this sub-clause? Indepen­
dently of the Finance Bill, the Income- 
tax Act provides for this.

The Minister o f Commerce and In­
dustry (Shri T. T. Krishnamachari):
The position is this. This section 15B 
is totally different from the charging 
section referred to. My hon. friend 
has in mind the charging section, 
which is section 4. There is no point 
in relating section 15B ia the charging

section which stands on an entirely ' 
different footing. It does not rgjate tO" 
a charitable institution as such, but 
only to those people who give their 
donations to charitable and other insti­
tutions. Merely because of 'scme kind 
of similarity in nomenclature, this 
matter Has been causing a certain . 
amount of confusion. Here is some­
thing, the benefit of which '.nter alia 
goes to charitable institutions, and 
therefore my hon. friend goes to the 
root of the problem and goes over to 
the charging section and wants the 
inclusion of the sub-clause relating 
to the income of charitable institu­
tions. The one has nothing to do with 
the other>.

Shri P. T. Chacko: The position is 
this. Now only a donation given to 
an institution whose entire income is 
from properties held imder tiust or 
legal application is exemoted. Sup- 
posmg the institution is having in­
come from donations............

Shri Achnthan (Crangapnur): We
are concerned with donors and not 
donees.

Shri P. T. Chacko: The question is 
whether a donation given by a parti­
cular person is exempted. T tat is the 
main issue. If I give thousand rupees 
to an institution, the question is whe­
ther this is exempted or not.

Shri B. S. Murthy (Eluru): You are ' 
exempted.

Shri P, T. Chacko: As it is drafted 
now, only if it is given to an institu- - 
tion whose -entire income comes from 
properties held under trust cr legal : 
obligation, I am exempted. Supposing 
there is an institution which is not 
held under trust or legal obligation^ 
but is having properties which are - 
held under trust or legal obligation, 
and also income from donations then 
obviously if I donate to an institution 
which is having an income from dona­
tions also; then I would not be exempt­
ed under the present provision.

Mr. Deputy-Speaken The matter is 
clear. Only I think there is a diffe­
rence. A  religious institution is not 
taxable. The income of a religiDus 
institution either derived from pro­
perty or from business solely carried 
on for the purposes of the insti­
tution, or even the income of a re­
ligious or charitable institution, deriv­
ed from voluntary contributions is
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[Mr. Deputy-Speakerl
■'not subject to assessment, and as a 

charitable institution. Jt cannjt be an 
assessee. But here we are dealing with 

-a non-religious gentleman-* or a re­
ligious person making a contribution 
to a religious institution. The point 
now is whether in his case, as an 
assessee, the exemption should be 
given or not.

Shri T. T. Krishnamachajri; That is
correct.

Mr. Deputy>Speaker: There is a
difference. Under the present Income- 
tax Act. the income of a religious 
institution, even though established 
for a single commimity is not liable 
to taxation. In the Finance Act, aU 
that i.s done is to encourage charities 
in the hands o f a person or a business­
man who is a secular sentleman. who 
wants to satisfy himself by paying 
something to a religious institution. 
The Question is whether in his case, 
this exemption should be given or not. 
If it is given only for a sectarian pur­
pose or only for a particular religious 
community, the hon. Minister does 
not want to exempt. So, I think the 
points that have been raised are out 
o f place, and the hon. Member has 
merely made a confusion— or let me 
not use the word ‘confusion’, but say 
anyhow that they do not arise out of 
this. ♦

Shri P. T. Chacko: I would like to 
get an explanation from the hon. 
Minister.

Mr. Deputy-Speaker: I have given
' the explanation.

Shri C. D. Deshmnkh: I agree that it 
is unnecessary, as you said. Inclusion

• o f section 4 (3) (ii) is unnecessary.

n/  Shri Syamnandan Sahaya (Muzaffar- 
*-Dur Central): You mean those insti­

tutions which maintain r?e"j‘ar ac- 
.counts or something like that? (Inter- 
nif,iion) You are now refe’^ring to 
your amendment.

Shri C- D. Deshmukh: Clause 3 (c)
(2) (i) will take care of aU possibi- 
cases.

Mr. Deputy-Speaker; My fuither 
; point is this. Why should part (i>
' also be there? If my interpretation 
: is {Correct, then income from any 
-ohafitable institution cannot be sub­

ject to assessmenti whether it is 
i^income derived from propei*ty or f»ny 
/ business carried on for the purpose of

the institution, or from voluntary 
contributions. That stands on a 
different footing. Here what is sought 
to be exempted under the Finance Bill 
is any contribution made by a person 
to such an institution. In his hands, 
it is his income. Are we to give an 
exemption for that or not? If that is 
the point, then why should parts (i),
(ii) and (iii) also stav? They also 
seem to be unnecessary.

Shri P. T. Chacko: Then it Is all
right.

Mr. Deputy-Speaker: Or. as Mr.
Chacko says, let all of them remain. 
Let the whole thing remain.

Shri T. S. A. Chettiar: Under the
Income-tax (Amendment) Bill, any 
business done by a charitable institu­
tion will be chargeable to  income-tax.

.M r. Deputy-Speaker: This is anti­
cipating that Bill. Now we can deal 
with the existing Act only.

Sĥ ri P. T. Chacko: As the clause
stands now, it applies only to an 
institution which has got an income 
only from properties held under a 
trust or legal obligation. But the insti­
tution may have other sources of 
income.

Shri Bansal: This sub-clause (2) 
of  ̂ clause (3) (c) defines charitable 
purposes It is put there to qualify 
charitable mstitutions. But I agree 
with Mr. Chacko. that this is not com­
plete. Therefore, I would make a 
submission that we should rev<=»rt to 
the position in section loB  'o f the 
Income-tax Act, where in the Explana­
tion, it is said:

“ In this section, ‘charitable pur- * 
pose includes relief of the poor, 
eaucation, medical relief, and the 
aavancement of any other object 
of general public utility."

Tlien parts (ii). (ili) and uv) as 
amended by the hon. Finance Mmis- 
ter will come as limiting conditions 
on charitable purpose. Charitable 
purpose’ is there defined in the Act 
already in two places. That definition 
can be put here as an explanation to 
sub-clause (2), that is, “ Explanation—  
In this section ‘ charitable purpose*
will mean this......."—then the.se other
limitmg conditions will come.

Dr. N B. Khare (Gwalior); What is 
before the House? A  stalemate?
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Mr. Deputy-Speahxr: The House is 
considering' leisurely which the hon. 
Member very often advises the House. 
W hat does the hon. Minls'-er says?

Shri Syamnandan Sahaya: I want
'to  say a few words, if I may be per-
ttiitted, on this matter. I shall speaic 
after the lion. Minister.

Mr. Deputy-Speaker: After him, I 
will not allow.

- Shri Syamnandan Sahaya: The Bill, 
as introduced, has a sub-clause—

' ‘‘ ‘which is not expressed to be for the 
benefit of any particular community” . 
Kow, the amendment by the Finance 

.Minister reads:

"Which is not expressed to be
'for the benefit of any particular 

vreligious community.”

I submit that the addition of the 
word ‘religious’ expands the scope of 
the Bill as introduced and, m my 
humble opinion, is not permissible as 
-an amendment. The Bill as intro­
duced envisaged benefit to any parti­
cular community. That was uiider- 
standable. But when you say ‘any 

; particular religious community’ , then 
the purpose and. the scope of the Bill 
are expanded, and I do not think that 

-can form the su bj^ t matter of an 
i^amendment. The Bill has not been 
referred to a Select Committee. There­
fore, there was no occasion to consi­
der all the implications that the intro­
duction of the word ‘religious’ would 
have. I submit not merely for the 
consideration of the House but parti­
cularly for your consideration whe­
ther or not the addition of the wtird 
‘ religious' expands the scope and

■ changes the puroose of the Bill as 
introduced.

Apart from this question which I 
liave submitted for your considera­
tion— I have not had the pleasure of 
’listening to the hon. the Finance 
Minister: perhaof: he has ^ot so^ken 

•on this particular subject and he may 
d o so. I have no doubt—I do not see 
any point in introducing the word 

^religious*. After all. if the idea is 
"that ours is a secular St̂ t̂e, we do 
•not limit the scope of this charity to 
any particular religion. If we allow 
this exemotion. the benefit of this 
exemption will be enjoyed bv all 
religious communities. It is, there­
fore, perfectly in keeping even v^ith 
our policy of secularism ,to allow this 
exemption. I do not know whether the 

ihon. the Tinance Minister has any

personal experience of the different 
types of religious trusts and religiou* 
charities, but from what little I have 
known of them, perhaps in 99 cases 
out of 100 it will be found that about 
90 per cent, of these religious trusts, 
although dedicated to the temple, are 
utilised for purposes of public utility, 
as for instance, help to the poor, edu­
cation, schools run under religious 
institutions, medical relief etc. Now, 
the diflSculty is that if we just use the 
word ‘religious’ , then it wiil lead to 
a different type o f interpretation and 
even the relief which was. given under 
a trust,.which could really be called 
a reli^ous trust—different kinds o f 
facilities, amenities, reliefs g>*anted to 
the poor, the sick, the illiterate—will 
all be denied. I have nr clvtubt neither 
the Government nor the hon. the 
Finance Minister would have it in view 
to deprive th e^  beneficiaries from  the 
advantage that was accruing to them, 
and would be accruing to them, j£^the 
word ‘religions’ had not been added.

Then, again— I do not know whether , 
I should in this matter bring otner 
matters into consideration^-it appears 
to me that this is a matter which de­
serves very serious consideration of this 
House and also of the Goveriimanr. At 
all places and at all times, day in and 
day out, the only plank that we se «n  
to have is ‘banish religion*. I do not 
think it is going to do good to anybody. 
The trends that we see in this world 
today—even in a country like Russia 
when'Stalin was ill, we read in the 
papers of prayers being offered in 
temples, mosques and in churches—  
are different. After all, an stterapt 
to banish religion has been made in 
the past, as will be evident from his­
tory, by many a person. But they have 
all miserablj* failed to do so. I do not 
know how far the hon. the Finance 
Minister will succeed in doing it. But 
if I may suggest for his considera­
tion and the consideration of his Gov^ 
ernment. I think it will b? impolitic—  
to put it very moderately— t̂(' intro­
duce the word ‘religious’ in this 
amendment. As I said. I say so not 
merely on the ground that particular 
religious communities or religious ins­
titutions will be benefited, but also 
on the ground that under religious 
trusts sreaf benefit accrues to other 
types of indigent people v/ho are in 
sore need of assistance. I do ro t 
know if the Government have made 
any attempt to scrutini.^e the diff­
erent types of trusts, religioiJs trusts 
that are working aitd to see how the 
expenditure of the amount secured 
by the trusts is made. If thev had 
made a survey or if a commfttee had 
been appointed to go irito the ques*-
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tion, perhaps they might have had 
facts to consider whether the money 
was really squandered or used, for 
file benefit of the people at large. Not 
having done that, I do not think ii 
would be right at this stage to intro­
duce the word ‘religious* in this 
amendment.

Then, Sir, perhaps you may be 
aware that of late in many States m 
tkis country legislation had been 
passed bringing under control of a 
Government Committee all such reii- 
gious and charitable institutions. 
Therefore, an amoimt of control and 
d ieck  is being placed by local Gov­
ernments on the expenditure of such 
trusts. There should, therefore, bft 
BO apprehension that the amount 
available to these charitable trusts 
would in any way be mis-spent.

I do not think this point needs to 
be argued at any great length. Apart 
from  the points ihat I have placed be­
fore the House, I will al.'̂ o appeal to 
the hon. Finance Minister to consi­
der this matter very carefully. Of 
course, if there is any decisicn of the 
Cabinet, I do not know what he wiU 
be able to do. Even if ihera is any 
such decision, I think it is a matter 
which should be kept pending and 
m ay be referred back to the Cabinet 
for further consideration being given 
to this matter. Personally, 1 feel 
that it would be suicidal, it would be 
highly impolitic and wrong to exempt 
leligious institutions from receiving 
the benefits that would accrue under 
this clause o l the Finance Bill.

Shri C. D. Deshmokh: So far as
religious institutions are concerned, 
I  thank the objections are based on 
a misunderstanding. As I said in the 
course of my speech on ihe debate on 
the motion for consideration, this is 
Qo new introduction, that is to say 
o o r  administration of the present sec- 
tkm 15B has also been gujded on the 
same considerations. If it was ensur­
ing to the benefit of any religious 
institutions, then those donations 
were not “ approved” for purposes of 
iection 15B. Therefore, the first 
point that I wish to make clear is that 
a o  new change is being introduced.

The second thing is that even in 
section 4, charitable purpose includes 
nAief of the poor, education, medical 
relief and the 'advancement of any 
other object of general public utility 
but nothing contained in sub-clauses 
< l)(a ) or (2) shall operate to exempt 

the provisions of this Act that 
part o f the income of private re­

ligious trusts which does not ensure^ 
for the benefit of the public.

In other words, if the income is to  
be assigned only to the benefit of a 
particular community, that does not 
secure the exemption ^iven under sec­
tion 4. What we are doing now m 
regard to section 15B is analogous- 
That is the next point, I v/ish to make.

Mr. Deputy-Speaker: But why does
it include part (i), 'the income where­
o f is exempt under clause (i) of sub­
section (3) of section 4’’

Shri C. D. Deshmukh: 1 am just on 
the religious point, not on the point 
of inclusion of parts (i) and (ii).

The third point I wish to make is 
in regard to this article which has 
been read out. As I have already urg­
ed, in my view, this article of the 
Constitution has no aoplication at 
all. We are not here seeking to dis~ 
criminate against any rninority; we 
are hitting all religious communities 
alike, with equal impartiality. That 
being so, 'there is no question c f dis^ 
crimination. So. it seems to me to be- 
unn^essary to go into the question- 
of the interpretation of clause (2> 
of this article. Since this pomt has 
been taken. I think attention should 
be directed to the question o f manage­
ment and not th^ question of benefit. 
What we are dealing with hrre^ 
the question of the community which 
benefits from a certain Siarity or 
certain donation. It is not a Question, 
of management at alL As you observ­
ed, Sir, in the course of this discus­
sion, if an institution is run by any 
religious community and the advan­
tage of it is reaped by all without 
distinction, then donations to sucli an' 
institution will not be debarred. Sup­
posing there is a high school or a leoer 
asylum, then whatever is donated" 
to that institution will not be debar­
red. Therefore, we are not introduc­
ing any new principle in the name* o f  
secularism. We are only repeating- 
in another form the provision which, 
already exists and continues as an ad­
ministrative practice, which is al­
ready in operation.

The next point is the one raised b v  
Mr. Chacko. I think. h& is right: that 
is to say, once we say charitable ins­
titutions. then either we ought to dO' 
as Mr. Bansal suggested, that is lo  
say, depend on the definition o f  
charitable purposes or, if we want tô  
particularise this, we must parti­
cularise in a way which does not d i^  
criminate between one. kind Q# insti­
tution and another-



4537 Finance Bill 18 APRIL 1953 Finance Bill 4538

Mr. Deputj-Speaker: The hon.
Minister, I think, has read through 
this. I should reason thus: Part (i) 
refers to some substantial and deflriite 
institution where there is property 
attached. The other is in a nebulous 
state; nobody can be sure of it. If the 
income of religious or charitable ins­
titution is income derived from volun­
tary contribution, it may stay or it 
may not stay. It is a nebulous insti­
tution. Contributions by anybody to 
such an institution. may stand or may 
not stand. The Government wants 
to distinguish between a definite insti­
tution that is standing on its own 
legs and an institution which is not

Shri C. D. Deshmnkh: It is to be
registered, Sir.

Shri Bansal: That will be taken
care of.

Mr. Deputy-Speaker: Under the
Societies Registration Act, anything 
can be registered. If some persons
join together and pay Rs. 50. they
can have it registered. I thought that 
proposed sub-sections ( l ) (a )  and (2) 
have been added for the reason that 
in those cases there is no guarantee 
or  certainty that the institution has 
established itself so as to deserve the 
kind of exemption. It niay be a take 
one. After all, it may specify some 
purpose which has really no founda­
tion and may go back th rou ^  an­
other door to himself.

Shri (P. T. Chacko: May I point
out that in sub-sections ( l ) ( a )  and 
<2), the reference is to the income 
and not to the institution.

Mr. Deputy-Speaker: i  know. This 
applies to any institution or !fund 
established in the taxable territories 
for a charitable purpose, the income 
whereof is exempt. T h ^  do not once 
again define what this charitable ins­
titution is to .which this donation is 

•made. They are content with the 
earlier one.

Shri P. T. Chacko: In part (i), it is 
limited to, ‘the income whereof is 
exempt under clause (i) of sub-section
(3) of section 4'. Only those insti­
tutions whose income is derived from 
properties held in trust come imder 
fpart (i).

M r. Depnty-Speaker. Yes.

Shri P. T. Chacko: So, the definition
Is limited as Mr. Bansal said...........
79 P.S.D.

Mr. Deputy-Speaker: • That is to say 
that when such institution has pro­
perty....

Shri P. T. Chacko: There can be 
no such institution where the entire 
income is derived from properties.

Mr. Deputy-Speaker: The Govern­
ment do not want to recognise all and 
sundry institutions which depend 
upon the donations only. Therefore, 
there is no lacuna in this. Gkjvem- 
ment is prepared to recognise as in 
the last year’s Finance Act, only 
substantial institutions. They re­
serve the right to Government to 
recognise particular institutions for 
which financial grants are made. Now, 
they have made it general and with 
that view they do not want to re­
cognise all and sundry institutions. 
Those institutions which come un­
der a particular category, which have 
some stability, such as educational 
institutions, they are prepared to re­
cognise.

Shri C. D. Deshmukh: The best
thing for us then would be to consi­
der the point raised in the course of 
the year. and if our experience shows 
that any deserving institutions are 
left out because of our confining our­
selves to particular institutions, it 
would be possible for us to amend.

Dr. S. P. Mookerjee: May I know 
whether any new change is being intro­
duced so far as the inclusion of re­
ligious institutions is concerned? 
What was happening up till now was 
that they were taking administra­
tive decisions. This is the first time 
that the matter is coming up before 
the Legislature. Is that correct?

Shil C. D. Dedmmkh; The
nition o f chartable purposes is a 
part of the Act.

Mr. Deputy-Speaker. It Is in sec­
tion 4.

Shri T. T. Krishnamachari: The
point raised by the hon. Member is 
whether this question of discrimina­
tion has all along been one of adminis­
trative discretion and that is sought 
to be done away with. This is precise 
for the institutions as could be 
brought in. That is the purpose and 
the point has been made clear by the 
Deputy-Speaker.

Mr. Deputy-Speaker: The hon.
Minister does not want to introduce 
any restriction regarding charitable 
institution. It is already there.

‘̂But nothing contained there­
in shall operate to exempt from
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[Mr. Deputy-Speaker]
the operation o f this Act that part 
of the income of the private re­
ligious trust which does not 
ensure to the benefit of the pub­
lic.”
Dr. S. P. Mookerjee: That is private 

trust, Sir.
Mr. Deputy-Speaker: This is a pub­

lic trust; that is one step in aJvance. 
Does it exclude even a temple?

Dr. S. P. Mookerjee: Yes, Sir.

Shri T. T. Krishnamachari: If sup­
posing there is an institution which 
is managed by only Jair^ but is in­
tended for the entire community, 
then that institution will benefit, bu i 
if it is an institution in which the 
benefits will only be for Jaiiis, then 
the institution wiU not benefit.

Shri T. S. A. Chettiar: The point is 
that if it is a religious purpose, it 
may be included.

Shri T. T. Krishnamachari: It may 
not be a religious purpose.

Mr. Deputy-Speaken It is open to 
the public. They have to put up a 
notice board.

Shri Bansal: The Finance Minister 
accepted a few minutes ago that what 
Mr. Chacko said was correct. I do not 
know what has happened within five 
minutes.

Shri € . D. Deshnmkh: I said he was 
correct, but I did not say that I was 
going to accept his amendment. lie 
said that certain institutions would 
be excluded.

Mr. Deputy-Speaker: They are
nebulous institutions. I will now put 
the two amendments to the first 
amendment o f the bon. Minister 
which have been accepted by him. 

The question is:
In the amendment moved by Shri 

C. D. Deshmukh. after part (v ), add:
*‘Explanation.—An institution 

or fimd established for the benefit 
of scheduled castes, backward clas­
ses, scheduled tribes or of women 
and children shall not be deemed 
to be an institution or fund ex­
pressed to be for the benefit of a 
religious community within the 
meaning of clause (ii).”

The motion was adopted.
Shri B. S. Mnrthy: Have these com- 

mimities no religion?
Shri Velayudhan (Quilon cum 

Mavelikkara— Reserved—Sch. Castes); 
Who will decide these things?

Mr. Deputy-Speaker: Government
will decide. Ultimately, somebody 
must decide. Can the hon. Member 
decide? Then we come to tlie second 
amendment. Is, the amendment to 
sub-clause (iii) or to sub-v:lause (iv )?
I think it goes better with sub-clause
(iv).

Shri C. D. Deshmukh: You are
having sub-clause (iii) in the Bill. By- 
the amendment moved by me, that 
same sub-clause (iii) has become sub­
clause (iv) and this is an amendment 
to that amendment.

Shri T. S. A. Chettiar: Why do you
wish to say “ educational institu^ 
tion” ? Can you not say “ any institu­
tion recognised by Government’*?

Mr. Deputy-Speaker: This is con­
fined to educational institutions only, 
whether they be giving technicaL 
vocational or any other t3i)e  c f edu­
cation. I shaU put the amendment 
to vote.

The question is:
In the amendment moved by Shri 

C. D. Deshmukh, in part (iv ), for ‘or 
any other educational institution i-e- 
cognised by, or, affiliated to, any such 
university”  substitute:

“ or any other educational insti­
tution recognised by Government 
or by a university or is afiiliated 
to any university**.

The inotion was adopted.

Mr. Deputy-Speaker: Now, we come 
to Mr. Tulsidas Kilachand’s amend­
ment. Is it not barred in view o f 
this amendment?

Shri C. D. Deshmukh: AH I have to 
say is that what he -juRgests is not 
acceptable to me. We are now enlarg­
ing the scope of these donations and 
that is why we have thought it pro­
per to decrease the limits. In one 
case, I think Mr, Tulsidas Kilachand 
was inaccurate, because in the case o f 
these donations even the present 
limit is one-twentieth and not one- 
tenth.

Shri Tulsidas: That is for personal
donations.

Shri C. D. Deshmukh: He wants ta 
change the whole thing from one 
fraction to another. In the case of 
companies the present limit is one^ 
twentieth. An3nvay, as it would in­
volve a considerable loss of revenue.
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I am unable to accept the amend­

ment.
Mr. Deputy-Speaker: An amend­

ment to the Finance Minister’s 
amendment was moved by Mr. 
Reddi. Does he press it?

Shri Ramachandra Reddi: No. Sir.
Mr. Deputy-Speaker: Ihen, it need 

not be put. Now, I •will put the 
Finance Minister’s amendment as 
amended.

The question is:
In page 3,
lor lines 1 to 14, substitute:

“ (i) the income whereof is 
exempt under clause (i) o f 
sub-section (3) of section 4,

(ii) which is not expressed to 
be for the benefit of any 
particular religious com­
munity,

(iii) ^^ich maintains regular ac­
counts of its receipts and ex­

penditure. and

(ivO which is either constituted 
as a public charitable tiust 
or is registered under the 
Societies Registration Act, 
1860 (X X I of 1860), or un­
der section 26 of the Indian 
Companies Act, 1913 (VII of 
1913), or is a university 
established by law or ony 
othjer educational institu­
tion recognised by Govern­
ment or by a university or 
is affiliated to any univer­
sity, or

( V )  which is an Institution 
financed wholly or in part 
by the Government or a local 
authority.

Explanation.— An institution or
fund established for the benefit of 
scheduled castes, backward classes, 
scheduled tribes or of women and 
children shall not be deemed to be 
an institution or fund expressed 
to be for the benefit of ;i religious 
community within the meaning of 
clause (ii).”

The motion was adopted.
Mr. Deputy-Speaker: in regard to

Mr, Tulsidas Kilachand's amendment, 
lines 1 to 14 have been already 
amended. So, that part of his amend­
ment is barred. In regard to the 
other part dealing with lines 36 to 
53, it will be left over, because it re­
fers to sub-section (1) and we are deal­
ing with only sub-section (2). In

other respects, I think there is no 
difference.

U r n
maximum lim it ^

Mr. Deputy-Speaker: I ♦hink it is
barred because the President’s sanc­
tion is necessary. I am afraid so.

It is exemption. Sir. It IS giving reUet

Is ^ a t  touch­ed here—  to any sums in excess of 
^^ tw en tieth ’ ’? Very weU. we shall 
come to it later. So far as that por- 
n f  it is in oub-secSon
tak:. if ^  will

Shri P. T. Chacko: With regard to
m y amendment, in spite of your ex- 

tion. Sir, I still be liev^ J  Im  
right and I want to press it,

n f w  ®*P"‘ y-SPeaker: Very well. The

The object of my second amend­
ment is to remove any doubts that the 

before 1st Aoril 
^ 5 3  to approved institutions m il not 
ti^n T s b '' provisions of sec-

Mr. Deputy-Speaker: The question

In page 3, after line 14, insert:
“ (2A) For the removal of 

doubts. It is hereby declared that 
in respect of sums paid as dona­
tions on or after the 1st day of 

before the 1st day 
o f April, 1953. the provisions of 
sub-sections (1) and (2) shall ap­
ply as if the amendments made 
by clause (c) of -section 3 of the 
Finance Act, 1953. had not been 
made.

The motion was adopted.
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Shri C. D. Deshmukh: My next 
amendment is to sub-clause (d ) .
That amendment is mainly clarifica- 
tory, to make it clear that the pro­
vision is concerned with speculative 
transactions and not with a separate
speculative business as such. It is
necessary in order to exclude the 
possibility of a construction that it is 
only the loss sustained in a separate 
speculative business to which the
proposed restriction applies.

11 A.M .

Mr. Deputy-Speak^. My difficulty 
is this. I find a number o f amend­
ments have been tabled by Govern­
ment. If I apply the guillotine now, 
aU the amendments will be washed 
out, even those tabled by Government 
If Government is very particular. I 
must extend the time.

Shri T T. Krishnamachaii: Natural­
ly, Sir.

Mr. Deputy-Speaker; Originally we 
thought that, notwithstanding the 
fact that there is no additional taxa­
tion. the other matters namely income- 
tax and so on required consideration. 
Now, Government itself has tabled a 
numljer of amendments. I am afraid 
at this rate we will have to spend 
the whole day on this and take 
the Tea Bill over to some other day.

through this and finish ail the amend­
ments by 1-15. The third reading, 
may stand over to the afternoon, and 
thereafter we will tak e . the Tea Bill.

What I find is when we proceed 
from item to item it may take some 
time. Therefore, we will apply guil­
lotine at 1-13 for all the clauses. In 
the afternoon, we shall have third 
reading for one hour and thereafter 
the Tea Bill for an hour and then we 
disperse.

Shri C. D. Deshmukh: I think it 
would be easier if I also deal with 
my fourth amendment. They are 
both in the nature of liberalising the 
orovisions in regard to what is regard­
ed as legitimate speculative business.

The object of this other amend­
ment is to exclude from the category 
of speculative transactions hedging 
contracts entered into by dealers and 
investors of stocks and shares and by 
members o f forward markets and 
stock exchanges to guard against 
los.s which may arise in the ordinary 
course of their business. Now. it is 
necessary to exclude these transar- 

from the category of soe<^ula- 
tive transactions so as not to hamper 
unnecessarily certain hedge contracts 
entered into in the normal course of 
business.

Shrimati Sncheta Kripalani (New 
D elhi): If we sit in the afternoon we
can finish it.

Mr. Depnty-Speaker: I am willing. 
Ijei me ascertain the view of the 
House. So far as tea is concerned, 
tea will always be taken in the after­
noon!

Shri T. T. , Krlshnamachari: Four 
o ’ clock is tea time. Sir!

Mr. Depnty-Speaker: I hope the hon 
-Minister wiU have na objection to 
entertain the Members to tea!

Shri C. D. Deshmukh: I accept it. 
Sir.

Shri N. TUI. Lingam (Coimbatore): 
Sir, a batch of M.Ps. is going* to 
Bhakra Dam at three o’ clock today.

Mr. Depnty-Speaker: Is their
presence necessary for quorum here?

Shri N. M. Lingam: It would be
better if it is put off to Monday.

Mr. Deputy-Speaker: Let us proceed 
as much as possible. We will get

I think I should take this oppor­
tunity of generally making clear what 
the scope of this particular provision 
is. It is not intended to hit .specula­
tive transactions as such. Here we 
do not take a view as to whether they 
are good or bad. although it is quite 
certain that certain speculative tansac- 
tions are necessary for the purpose of 
stability of prices and other objectives 
which are recognized by economists. 
What we did want to avoid was the 
buying or selling of losses, that is to 
say fictitious transactions. But even 
after consultations with the represen­
tatives of stock exchanges we came 
to the conclusion that there was no 
direct way of defining, for legal pur­
poses, these particular transactions. 
Therefore, we have proceeded by the 
method of excluding what we do not 
want to hit. In the Bill, as it is draft­
ed, We have excluded hedging transac­
tions, the common hedging transac­
tions, that is a mill buys cotton and 
sells cloth. There are various other 
varieties of hedging transactions and 
after discussions with the represen­
tatives of trade and business I have 
come to the conclusion that they are 
also legitimate. One category of
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transactions is the one I referred to 
just now: a man wants to protect him­
self against any loss in certain scrips 
he holds, but he sells some other 
scrips which he expects will have a 
reverse movement . The object is to 
save that kind, of transaction. The 
other is where there are jobbers and 
brokers and others— it is their regular 
business— and their ordinary transac­
tions are not transactions such as we 
want to avoid, namely selling and 
buying of losses.

So, that is the general purpose of 
these two amendments that I have 
moved.

Shri Tulsidas: I beg to move:
In page 3, for lines 15 to 42, sub­

stitute:
“ (d) in sub-section (1) of sec­

tion 24—
(i) after the first proviso, the 

following proviso shall be 
inserted, namely:—

‘Provided further that in comput­
ing the profits and gains* 
chargeable under the head 
“ profits and gains of busi­
ness. profession or vocation” 
any loss sustained in a busi­
ness consisting of speculative 
transactions not in the ordi­
nary course of business shall 
not be taken into account.*

(ii) after the last proviso, the 
following Explanation shall 
be inserted, namely:—

1 *Eocplanation: A  speculative trans- 
tion means a transaction in 
which a contract for purchase 
and sale of any commodity 
including stocks* and shares 
is periodically or ultimately 
settled otherwise than by the 
actual delivery or transfer of 
the commodity or scrips, car­
ried out or transacted other­
wise than according to the 
rules of an association of 
merchants regulating for­
ward transactions in such 
commodity in a particular 
place.

Provided that a contract in res­
pect of raw materials, 
merchandise, stocks, shares 
or securities entered into 
by a person in the course of 
his manufacturing, merchant- 
ing or brokerage business or 
a business of dealing in 
shares, stocks or securities or 
contracts in nature or arbi­
trage, straddle or hedge or 
to guard against loss through 
price fluctuations in respect

of his dealings in the ordi­
nary course of business shall 
not be deemed to be a specu­
lative transaction.’ ”

This amendment proposed to be 
made to section 24 of the Indian In­
come-tax Act in terms of the original 
wording of clause 3(d) of the Finance 
Bill and even in terms of the modi­
fied form in which it is placed before 
the House now, in my opinion, shcjuld 
be ruled out. What I feel is that if 
we are changing the fundamental 
principles of income-tax law, the 
modified version of the original text 
creates discrimination among the 
assessees. There is also a funda­
mental change in the income-tax law. 
Therefore, I feel that this amendment 
is not a proper one. The cure is worse 
than the disease. In my opinion, here 
even those people who abuse these 
speculative transactions will have a 
legal basis.

There are three categories of asses­
sees in the speculative transactions. 
One is the speculator. This amend­
ment either in the modified form or 
in the original form will have no 
effect whatsoever. There will be no 
change at all in that category.

Then there is another category of 
assessees Who do hedging in hona 
fid'! business. This category o f 
g*̂  essees is going to be hit and even 
though hedging is provided under 
this clause, everything is not cover­
ed. “To guard against loss ’ :nay not 
be considered as hedging. Suppos­
ing a person has hedged, he does not 
make any loss or profit but he m ^  
guard against loss. That means he 
makes no profit. It does not mean 
that he is only hedging. I am not 
trying to support corrupt practices. 
In fact I am of the opmion 
that corrupt practices must be 
stopped. It is not possible for 
the* Income-tax Deoartment ip  get 
these tax dodgers. They want circum­
stantial evidence. They have no 
other powers. I feel that they have 
enough powers and under these 
powers they can certainly get hold of 
these people. If they have not got the 
necessary machinery, they should im­
prove upon the machinery. However, 
in order to get hold of the other peo­
ple, I feel, it is wrong to make a 
discrimination between assessees.

As regards the practical side of it.
I would like to suggest that a Board 
o f Referees be set up as was provided 
for in the E.P.T. Act and if any in- 
came-tax oflficer wants any help, he 
can get it from the Board. Tf th^ 
Government cannot do *iis and
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[Shri Tulsidasl
fore the whole of the Income-tax Act 
is to be changed, this, in my opinion, 
is very improper and therefore, this 
change is not desirable.

We are told that the income-ta,x 
Investigation Commission had i-ecom- 
mended this in a separate report to 
^ e  Government. We were i<>ld this 
by the Finance Minister. The Income- 
tax Investigation Commission has not 
given this as a recommendation in 
the published report. This was given 
to Government in a confidential re­
port.

[S h r im a t i  A m m u  S w a m in a d h a n  in  the 
Chair]

would like to know from the 
ifinance Minister whether it is not 
true that in that separate report, the 
Commission also recommended that 
If speculation losses are not allowed 
to be set off against non-speculation 
income, sp o lia tion  gains must not be 
added to the other income of the 
assessees.

Shri C. to. Deshmnkh: It is on re­
cord. This is not a confidential report.

.Shri Tnlsidas: That has not been
given to the pubUc as a published 
report. Section 6 of the Income-tax 
Law says:

“Any income gained or lost can 
be set off against any other in­
come of the, said category of busi­
ness or in any other .form.*’
Now, the income which will be 

taxed will not be allowed to be set 
off. A  speculator who has lost or gain­
ed in this speculation will not be dis- 
CTiminated while the other man will 
be discriminated. To that extent I 
feel there is a discrimination between 
different categories of assessees.

Part (c) of the hon. Minister’s 
amendment says: t

“A  contract entered into by a 
member o f a forward market or ' 
a stock exchange in the course 
of any transaction in the nature 
of jobbing or arbitrage to guard 
against loss..... ”
Here again only the members of the 

stock exchange or the associations 
will be allowed this exemption. Now, 
most of these members, as pointed 
out by the Finance Minister, wiU be 
brokers or the traders in the associa­
tion but there is also the other sec­
tion, the clientele of brokers who may 
not be members and therefore, to that 
extent, there is discrimination between 
(different classes of people trading in 
’’ e association or in an exchange.

Then there may be traders in the 
forward markets who may not be 
members of the association or there 
will be a person who may not be a 
member of the stock exchange. To 
that extent there is discrimination 
again.

We have recently passed an Act to 
control and regulate the forward 
markets. We have seen the utility of 
the forward markets in the country.
I am sure that this change in the 
fundamental provisions of the In­
come-tax Act is bound to jeopardise 
the working of the forward markets. 
Under normal bona fide trading, if 
there is going to be discrimination, 
it will be very difficult for a person 
to judge in a forward market whe­
ther it is hedging or speculation. It 
is not practicable to cover the risk 
o f price fluctuations in one commo­
dity by a hedging transaction in the 
same commodity

Then I would like to remind the 
hon. Minister that in his speech in 
the beginning he said there were 
different administrative instructions 
and that he would look at certain 
representations made by different 
associations. These administrative 
instructions, in my opinion, are not 
really helpful. What happens is this. 
Even when the administrative instruc­
tions are there, a person is still asses­
sed. If he wants to appeal, or if he 
wants to go to the court, the adminis­
trative instructions do not give him 
any help. I therefore, feel that an 
amendment, particularly with regard 
to section 23A should be moved. 
Whatever the intention of the Finance 
Minister may be with regard to these 
administrative instructions, it should 
be in the form of an amendment. The 
administrative institutions are not 
going to help, as he really intends to 
give help to these assessees, they will 
be hard hit by this amendment. I 
hope the Finance Minister w U  consi­
der all these points.

Shri G. D. Somani (Nagaur-Pali): 
I beg to move:

In page 3, for lines 15 to 42, sulv 
stitute:

“ (d) in sub-section (1) of sec­
tion 24, after the first proviso the 
following proviso shall be inserted, 
namely:—

‘Provided further that in com­
puting the profits and gains
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chargeable under the head “Pro­
mts and gains of business, profes­
sion or vocation” , any loss in a 
business consisting of specula­
tive transactions which have been 
entered into for the sole purpose 

#or with the main objective of re­
ducing profits shall not be taken 
into account for the purpose -yf 
this sub-section. .

Eocplanation.— Speculative tran­
sactions do not mean and do not in­
clude Hedge transactions or Strad­
dle transactions understood as 
«uch under the bye-laws or regula­
tions of the respective commodi­
ty  exchanges or bodies control­
ling the respective trades.’ ”

I do not want to repeat what my 
tion. friend Mr. Tulsidas has already 
explained in regard to the various 
difficulties which will be experienced 
by genuine traders if the amendment 
as it stands at present is not modifi­
ed in the manner which both the 
amendments out forward by me and 
by  Mr. Tulsidas indicate. The whole 
question is this. The Government 
should have made known their inten­
tion about the functioning of futures 
trading when bringing about these 
amendments. Because, the amend­
ments as they stand at present tend 
to restrict the functions of these ex­
changes only to speculators or to 
those who are genuinely interested in 
the manufacture or merchanting 6f 
the same commodity. The Finance 
Minister may be aware that there is 
a large body of traders— one may be 
trading in cloth or for that matter in 
any other commodity—who are en­
gaged in genuine speculative trans­
actions in the various futures ex­
changes. (If a cloth trader is not to 
be allowed to set off his losses in 
speculative transactions against his 
income in other directions, that means, 
that the function of the futures ex­
changes will be very much adversely 
affected, because, that would tend to 
restrict the function of these forward 
exchanges to either speculators or to 
those who have been defined under 
these modifications. The policy of the 
Government should be made known 
whether they want to restrict the 
function of these exchanges only to 
speculators, because according to the 
wording of the amendment, the specu­
lators will be still at liberty to misuse 
the same practice of buying up Tosses 
or  profits as has been" prevalent all 
along, because, they will not be 
touched by t h ^  amendments. No­
body would lilw to have any objec­
tion to any o f the precautions ^hat 
may be taken to checlc tax evasion

that has been going on. But. ia  . 
bringing up all these amendments. 
We have to consider the difficulties 
that may be caused to the general 
trade.

Sneaking about industry, I would 
like to jiraw  the attention of the 
Finance Minister to this question. His 
amendment says:

“ a contract in respect of raw 
materials or merchandise enter­
ed into by a person in the course 
of his manufacturing or merchant­
ing business to guard against
loss.......in respect of his contracts
for actual delivery of goods manu­
factured by him or merchandise 
sold by him.”

I would like to have a clarifica­
tion. As a textile mill owner, sup­
pose. I want to purchase cotton in the 
futures market. 5000 bales, not to 
guard against any loss, but because 
o f an anticipation of a rise in the orioe 
of cotton, what will be the effect of 
these amendments?

Shri T. T. Krishnamachari: ‘Future 
price fluctuations' is here.

Shri G. D. Somani: The , orovision 
says: to guard against loss
through future price fluctuations in 
resoect of his contracts for actual
delivery of goods manufactured by 
him” . If today I anticipate a rise in
the nrice of cotton, that is not to
guard against any loss in goods manu­
factured; I simply expect a rise in the 
cotton prices as a textile mill owner.

Shri T. T. Krishnamachari: It is
not hedging; it is a bona fide transac­
tion.

Shri G. D. Somani: But, that does 
not meet the reauirements of the oro- 
vision as it stands. The cotton pur­
chase must be proved to the satis­
faction of the Income-tax officer to 
have been undertaken to guard 
against loss through future price fluc­
tuations in resoect of his contracts for 
actual delivery of goods.

Shri T. T. Krishnamachari: That
point need not be laboured. Bona 
fide initial transaction for purchase of 
a particular commodity will not come 
within the scope of this provision at 
all. It is only something that you do 
subsequently to cv>ver that transac­
tion, which may be ^eculative; it is 
that paiticular transaction which is 
intended to cover the first transaction, 
that is sought to be covered by  the 
provision in the amendment moved 
by the hon. Finance Minister. Initial
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rShri T. T. Krishnamachari]
transactions of purchase is a hona 
fide transaction which normally goes 
into the books. In any loss or profit, 
there is nothing speculative. That is 
regular business. The speculative 
element comes in when you want to 
hedge that particular transaction. 
Even that is now covered.

Shri G. D. Somani: Any way, the 
amendment as it stands is not clear.

Similarly, in regard to jobbing, job­
bing also need not necessarily be 
undertaken to guard against loss.

Shri T. T. Krishnamachari: That is 
again cbvered. The trouble is this. 
May I mention that my hon. friend 
really sticks to tiis own amendment 
witho\it reference to the amendment 
given by the hon. Finance Minister. 
That seeks to cover more or less the 
entire ground. Part (a) deals with 
bona fide transactions where ♦here is 
hedging. Part (c) deals with transac­
tions entered into by a member of 
a forward exchange. If a person is 
not covered by part (c) and is in­
dependent of the forward market, 
then, part (a) covers the position. I 
think, without really giving due 
weight to these amendments, my due 
friend is labouring under the original 
idea that he had that these transac­
tions are not covered.

Shri G. D. Sinnani: I want a clari­
fication whether the aim of the Gov­
ernment will not be achieved if the 
amendment that I have put forward 
is accepted. The aim is to check the 
evil practice of buying up of losses. 
You want that the losses incurred in 
these fictitious transactions should not 
be recognised.

Sfari T. T. Krishnamachari: That
may be met; but the Government is 
satisfied that its own amendment is 
far more comprehensive.

Shri Dhnlekar (Jhansi Distt.— 
South): does this not benefit
you?

Shri G. D. Somani: It is not a ques­
tion of benefiting. When you wamt 
simply to check the evil practice, 
which at present may be going on in 
industry, of buying up losses or profits 
the amendment that I have movfed 
clearly says that any such business 
which is entered into for the sole 
purpose or with the main objective 
of reducing profits shall not be taken 
into account for the purpose of this 
sub-section. I feel that this sufficient- 
Iv xneets the requirements of dae

situation. The amendment put for­
ward by the hon. (Finance Minister 
will lead to all sorts of complications. 
It will also affect the functioning of 
the futures exchange. I think the 
m atter. should have been gone i ito  
more deeply and more thoroughly 
considering all the repercussions which 
it may have on the general function­
ing of these exchanges whose impor­
tance has already been recognised 
by the Government.

Shri C. D. Deshmukhc I have not 
very much to say. The hon. Member 
as well as Mr. Tulsidas Kilachand 
had asked me to discuss this parti­
cular clause with them. I had fixed 
a time when Mr. Tulsidas appeared. 
I think we spent an hour with him 
and some other gentlemen who ap­
peared.

Shri G. D. Somani: I am sorry...,

Shri C. D. Deshmukh: For him now
to say that it has not been gone into 
carefully is unjust. I am convinced, 
after the long discussions I have had 
not only with one of these gentlemen, 
but also with the presidents of the 
two stock exchanges, that the amend­
ments that we propose now meet all 
reasonable cases that are likely to 
arise and I think that we will only 
complicate matters further by trying 
some snap drafting of this very deli­
cate matter. As far as I am aware, 
tljese recent amendments cover all 
possible transactions which may be 
entered into in the course of some 
legitimate aspect of business or other

One other point which hon. Mem­
bers made is that, if you exclude or 
exempt stock brokers and jobbers, 
the purpose may be defeated. I am 
assured by the president of the stock 
exchange that that will not be so and 
that the way in which these accounts 
are kept are sure to lead to a dis­
covery of these transactions. There 
was only one other point which he had 
raised, in regard to the Durchase of 
cotton. I can assure him that a pur­
chase such as he has mentioned does 
not stand in jeopardy at all by any­
thing that is contained in these 
amendments.

Shri Tulsidas: What about section
23A, and the assurance that you gave 
that you would be only passing ins­
tructions? Are you going to bring 
amendments?

Shri C. D. Deshmukh: The hon.
Member refers to administrative ins­
tructions, and then he says they are
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not satisfactory. Then he asks me to 
give the instructions and give an as­
surance.

Shri Tulsidas: You may put down
an amendment on the basis of what­
ever instructions you like to issue. 
That is the point.

Shri CL D. Deshmukh: If the hon.
Member’s suggestion is that I should 
bring forward an amendment in the 
sense in which administrative instruc­
tions were to be issued, then I must say 
that I am unable to do so.

Mr. Chairman: I will now put the
hon. Minister’s third and fourth 
amendments.

The question is:
In page 3, lines 20 and 21, for *‘any 

loss sustained in a business consist­
ing of speculative transactions” sub­
stitute:

“ any loss sustained in specu­
lative transactions which are in 
the nature of a business” .

The motion was adopted.
Mr. Chairman: The question is:

In page 3, for lines 36 to 42, sub­
stitute the following:

“Provided that for the purposes
of this section—

(a) a contract in respect of raw 
materials or merchandise entered 
into by a person in the course of 
his manufacturing or merchanting 
business to guard against loss 
through future price fluctuations 
in respect of his contracts for 
actual delivery of goods manu­
factured by him or merchandise 
sold by ^im; or

(b) a contract in respect o f 
stocks and shares entered into by 
a dealer or investor therein to 
guard against loss in his holdings 
of stocks and shares through price 
fluctuations; or

(c) a contract entered into by a 
member of a forward market or 
a stock exchange in the course of 
any transaction in the nature of 
jobbing or arbitrage to guard 
against loss which may arise, in 
the ordinary course of his busi­
ness as such member;

shall not be deemed to be a specula­
tive transaction.”

The motion was adopted.
Mr. Chairman: Now, amend­

ments o (  Shri Tulsidas and Shri 
Somani.

Shri C. D. Deshmukh: Both are
barred, madam, now.

Mr. Chairman: I need not put
them to the vote.

Mr. Chacko waiits to put his amend­
ment?

Shri P. T. Chacko: The position is
this. I do not know what happened 
to it. It was discussed and the 
Finance Minister was about to accept 
it, but a very long explanation was 
given by the Deputy-^Speaker which I 
could not accept. I do not know if
the Government can accept it. I can­
not accept the explanation given by 
the Deputy-Speaker. It is not cor­
rect according to me. I would only 
want to know what the position is.

Mr. Chairman: Would the hon..
Member like me to put his amend­
ment to vote?

Shri P. T. Chacko: I want to knew 
the position of Government. If the 
Government is not accepting it, I da 
not press it. Anyhow. I do not ac­
cept the explanation of the Deputy- 
Speaker.

Shri C. D. Deshmukh: The object
of my fifth amendment is to extend 
the concession to dividends received 
from companies formed after 31st 
March, 1952 instead of 28th February.
1953. The companies formed after 
31st March. 1952 are not likely to> 
have commenced production or even 
to have their subscribed capital paid 
up, and therefore, for our purposes 
they are as good as new companies, 
and, therefore, I feel that the con­
cessions should extend to them.

Shri K. K. Basu:
follow.

We could not

Shri C. D. Deshmukh: The object
is to bring within the scope of this 
concession companies formed after 
31st March, 1952. that is to say, one 
year earlier, on the ground that they 
are not likely to have commenced pro­
duction or even to have* their sub­
scribed capital paid up. It is retros­
pective extension o5 the concession.

Mr. Chairman: Would any hon.
Member like to speak on this amend­
ment?

Shri K. K. Basu: We have amend­
ments to sub-clauses (e) and (f), but 
the hon. Minister’s amendment con­
cerns sub-clause (f). I do not know 
what procedure we should follow.

Shri C. D. Deshmukh; I shoul* 
imagine so far as this particular pro­
vision is concerned, if there is no ob­
jection from any part of the House.
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IShri C. D. Deshmukh]
then it might be accepted. That 
would still leave, the other amend­
ments for discussion.

Mr. Chairman: I will put this 
amendment to the vote of the House.

The question is:

In page 4, lines 12, and 13, for “ 28th 
day of February, 1953” substitute 
"‘31st day of March, 1952” .

The motion was adopted.

Shri K. K. Basu: I beg to move:

(1) In page 4, after line 36, insert:

‘̂Provided that no foreign capi­
tal and undertaking shall be allow­
ed to establish and invest afresh 
in such industries where truly 
national industries are already 
working unless the Central Gov- 
jernment is satisfied that such 
investment do not adversely affect 

,Buch national industries.”

. (2) In page 4, after line 42, insert:

“ (3) All such exemptions should 
be laid on the table of the House 
every year immediately after the 
close of the financial year.”

In moving these amendments, I 
-want to lay emphasis on a very short 
point. We have seen in recent times 
that especially British concerns who 
have their Indian counterparts or who 
have their branches here, are allowed 

^to invest new sums or allowed to 
enter new branches of industry. It 
is true that in the Five Year Plan 
we have accepted the proposition 
that foreign capital may be brought 
in for a specified purpose. It is 
mainly in those industries which need 
the ‘know*how* which our country 
lacks, or those industries .which 
mainly relate to .capital goods or cer­
tain heavy industries wherein there 

.is  no natiojjal enterprise. But, un­
fortunately, in recent times we have 
seen that ^ e  Government has allow­
ed new ^ re ig n  capital to be invest­

. ed, or they have given sanction to 
existing foreign concerns to invest 
afresh even in the consumer goods in­
dustries.

The other day, we mentioned the 
iact of Lever Brothers. From the 
figures it seems that Lever Brothers 

’^today projiuce nearly 50 per cent, of 
X)ur soap consumption, and with the 

.^extra amount they have asked for

and which, I understand, has been 
sanctioned by Government, Uiey will 
produce 65 to 66 per cent, of our 
national requirements, as a result 
whereof our national industries are 
either going to be extinguished or 
gradually worn out of existence.

Similarly, we have seen in the case 
of industries like fountain pen ink. 
You may know from experience that 
we had quite a number of fountain 
pen ink factories in India truly owned 
by us, but in competition with, say, 
the Parker Quink Company which is 
obviously developing into an interna­
tional trust, our fountain pen ink in­
dustry is driven away from the mar­
ket. I can give similar examples.

I do • not know why Government 
has given sanction to establish a 
chocolate factory, because our need 
of industrialisation is more for capital 
goods and such heavy industries 
which we do not possess. And 
though naturally we personally from 
our side do not like foreign capital, 
especially equity capital, coming in, 
even the Planning Commission has 
accepted the proposition that foreign 
capital should only be allowed to come 
where we have no industry or if we 
want to develop capital industries. 
Butt unfortunately we see today that 
even in the case of consumer goods 
industries wherein we have got long- 
established national industries, we are 
allowing foreign capital to come in. 
The object of my first amendment is 
to impress upon the Government to 
see that when such new enterprises 
are allowed to grow or to be estab­
lished. they should see that they do 
not adversely affect, the national in­
dustries which are already there.

My second amendment seeks to em­
phasize the fs ĉt that we the Members 
of Parliament feel that such exemp­
tion should be laid before the House, 
so that we may know in what way 
our Government is working by allow­
ing such exemptions to be given and 
in respect of which industries.

Mr. Chairman:
ed:

Amendments mov-

(1) In page 4, after line 36, insert: 
^ ■

“Provided that no foreign 
capital and undertaking shall be 
allowed to establish and invest 
afresh in such InduBtrles where 
truly national industries are al- ' 
ready working unless the Central 
Government is satisfied that suck
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investment do not adversely affect 
such national industries."

(2) In page 4, after line 42, insert:

“ (3) All such exemptions should 
be laid on the table of the Hou^e 
every year immediately aftfer the 
close of the financial year.

Sbri G. D. Somani: I beg to move:

In page 4, after Une 31. insert;

“ (11) Ferro-Manganese” .

I have suggested in this amend­
ment the inclusion of the ferro-mai^* 
anese industry also in the list of in­
dustries that have been stipulated, as 
this is also of more or less the same 
importance as the other industries 
that have been listed. I Uope the 
hon. Finance Minister will see 
his way to accept this amendment.

As regards the general matter of 
giving this exemption for new invest- 
jnents, I only want to point out that 
this will be of very little help, be­
cause after all. the investment in 
new concerns does not bring any 
dividend for quite a few years to come, 
for at least five or seven years, and 
as such if this exemption were extend­

e d  to the existing industries also, then 
it would have meant something real 
as an incentive. But as it is, since it 
is confined to new industries only, 
and since they do not generate any 
<iividends for a period of five or seven 
years after they are permitted to 
come into existence, it does not in 

effect mean anything in the nature of 
an immediate relief.

Mr. Chairman: Amendment moved:

In page 4, after line 31, insert:

“ (11) Ferro-Manganese” .
Shri C. D. Deshmnkh: I would

like to say that so far as the last ob­
servations of Mr. Somani are concern­
ed, it is not possible for us to extend 
these concessions to existing indus­
tries, because it will involve a very 
great loss of revenue and after all 
what has been done does not need any 
incentive. Incentive is required in 
respect of future enterprises.

As regards the inclusion of ferro­
manganese, we have generally gone 
on the principle of including those 
industries which are included in the 
^ hedu le  to the Industries (Develop­
ment and Regulation) Act, 1951; if

we leave the safe anchorage of this, 
then it is very difBcult to distinguish 
between one industry and another. 
At the moment, we do not think that 
there is any case for widening this 
list, in order to include ferro-mang- 
anese. Therefore, I am not able to 
accept the amendment which is pro­
posed by the hon. Member.

As regards the two amendments 
moved by Shri Basu, I appreciate the 
moderation with which he has 
put forward his views, and in general,
I think what he has said is reasonable, 
but I doubt whether the way in 
which he wants to accomplish it is the 
proper way. These are not matters 
which can be secured by legislative 
provisions. We think that these are 
matters to be taken notice of> by the 
Controller o f Capital Issues, o f the 
Ministry of Commerce and Industry 
in issuing the licences for new indus­
try. I can assure him that by and 
large the objects which he has men­
tioned will be borne in mind, when 
foreign capital is admitted. There can 
be no doubt that we also are on our 
side alive to the generality of tiie con­
siderations to which he has made al­
lusion. Therefore, I do not think it is 
necessary for accomplishing that pur­
pose to accept the amendment which 
he has moved.

Similarly, the trouble about his 
second amendment is that when the 
conditions laid down m the proposed 
sub-sections (1) and (2) are satisfied, 
then the assessee becomes entitled to 
the exemption, and there is no special 
act of exemption to be given by the 
Government or the Income-tax De­
partment in any particular case. 
Therefore, what the hon. Member has 
in mind cannot be accomplished by a 
legislative amendment, but if he is 
very keen on it, then I shall make an 
attempt at the end of each year to 
coUect information in regard to the 
firms which enjoy this exemption, and 
to place such information on the Table 
of the House,

Shri K. K. Basa: In view of the
hon. Minister’s assurances, I do not 
want to press my amendments, but I 
hope they wiU be translated into 
action.

Shri C. D. Deshmnkh: All assur­
ances are.

Shri G. D. Somani: I do not want
to press my amendment.

Mr. Chairman: So, these three
amendments are not pressed.

Shri Nambiar: But permission of
the House is required to withdraw 
those amendments.
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Mr. Chairman: Have the hon.
Members leave of the House to with­
draw these amendments?

The amendments were, by leave, 
withdrawn.

Mr. Chairman: The question is:

“ That clause 3, as amepded,
stand part o f the BiU.”

The motion was adopted.

Clause 3, as amended, was added to 
the Bill.

Clause 4.— (Amendments to A ct
XXXII  of 1934).

Amendment made: In page 4, line 
43, before “The Indian Tariff A ct” 
insert:

“ With effect from the 28th day
of February, 1953.”

— [Shri C. D. Deshmukhi
Shri K. K. Basn: What about

clause 3? Is it entirely passed?
In clause 3(e) we had an amend­

ment. We had thought that after 
clause 3 (f) we would come back to 
clause 3 (e).

Mr. Chairman: That is already
passed. The hon. Member perhaps 
may have his chance to speak in the 
third reading.

Shri K. K. Basu: That is aU right.
But I would like to know the posi­
tion.

Mr, Chairman: Clause 3 has al­
ready been passed by the House.

Shri K. K. Basu: There has been
some confusion. Anyway, I shall 
take my chance.

This clause relates to the provisions 
made in the Indian Tariff Act, as to 
the different kinds o f duties leviable 
on the imported goods. I would like 
to emphasize— I tried to move amend­
ments in respect o f the Schedule, 
which have unfortunately been ruled 
out of order-^ n e point that even 
today in the year 1953, while we are 
discussing the Finance Bill, we are 
being asked to put our stamp on the 
imperial preferences that have been 
going on for the last 20 years. Now 
3nd then, the members of the Trea- 
miry Benches try to explain that by 

our alliance with the British Com­

monwealth, and our alliance with the 
system of imperial preferences, India 
has been benefited. I would only 
urge upon you to go through the li.«?t 
of the commodities which are being 
exported to the United I^ g d o m , and 
those that we import from there. You 
can readily see this. Take the case  ̂
o f tea. The United Kingdom today 
is preferring Ceylon tea to Indian 
tea. They have increased their o^uota 
of purchase of Ceylon tea in prefer­
ence to Indian tea. Then as regards 
jute, we find from reports the same 
thing. We have gone to the United 
States for a market and we are also 
going to Australia for selling our jute 
produce. If we analyse the figures— 
unfortunately time does not permit 
me to go into the details o f it—we will 
see that these Commonwealth coun­
tries, more especially the United King­
dom, do not purchase goods from any 
altruistic motive. If they find Indian 
goods cheaper and suitable for their 
purpose then they will be willing to- 
come forward and help us. So fa r 
as import of capital goods is con­
cerned, I do not know to what v^xtent 
Great Britain can help us in giving: 
capital goods. We know from recent 
records that in this regard also they 
are not very much helpful. There­
fore, we feel the time has come for us 
to judge and enter into contracts with 
all countries on merits. We cannot 
continue the Imperial Preference 
which we had when the British were 
ruling over us. Why should this 
economic domination still continue, 
affecting adversely the interests o f  
our country? Therefore. I would 
have very much wished in this Finance 
Bill that the Government of the day 
had come forward with a proposal to 
do away with this Imperial Prefer­
ence. Our purchases and sales in 
the world market should be on their 
own merits. This is the point I 
would like to emphasise on this oarti- 
cular clause.

Shri Mulchand Dnbe (Farrukhabad 
Distt.—N orth): I wish to draw the
attention o f the hon. the Finance 
Minister to the principle on which 
export duty is levied on certain arti­
cles that are exported out of India. I 
am referring to the calico prints that 
are exported from this country to 
England, America, Australia. Europe,, 
and other places. Tanestries are de­
clared as free of export duty v^hiJe 
table covers are dutiable to the ex­
tent of ten per cent, ad valorem. 1 
do not see on what principle this ex­
port duty on table covers is based. As 
I understand it. the word ‘tapestries'’ 
is wide enough to include tab’ e
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^Iso. It is the difference in size that 
seems to make some kind of a differ­
ence so far as the hon. the Finance 
Minister is concerned.

I know of a particular case in 
which a trader from London came to 
Farrukhabad and placed an order 
with a firm of Farrukhabad for cer­
tain prints describing them as ‘tapes­
tries’ and also saying that they were 
non-dutiable. On this basis an ex­
port permit was obtained and while 
the eoods were on their way to their 
destination, they were stopped at 
Bombay on the finding of the Cus­
toms officer that they were table 
covers. The sizes were, of ou rse . 
such that it could be said that they 
were table covers: but then it cculd 
also be said that they were tapestries. 
This kind of difficulty is being felt 
t y  people on account o f the distinc­
tion that is sought to be drawn bet- 
"vi’̂ een table covers and tapestries.

My suggestion to the hon. the 
Finance Minister is that he may re­
consider this question and after re- 
‘consideration. make table coverp also 
non-dutiable. By exporting calico 
prints to foreign countries, we earn a 
great deal of foreign exchange. If
this restriction is imoosed on the ex­
port o f these articles, considerable 
difficulty arises As regards the
<rase that I oointed out just now. the
goods are lying at Bombay. They are 
not being allowed to proceed further 
and a prosecution is also said to be in 
contemplation, which may have the
result of not only forfeiture of the
goods but also injury to our foreign 
trade to a considerable extent. It is 
only this suggestion that I wanted to 
make to the hon. the Finance Minis­
ter for his consideration.

Shri C. D. Deshmukh: As regards
the suggestion of the last speaker, I 
can only undertake to have the Dosi- 
tion examined. There is nothing 
that I can do about it in regard to 
the rates that are already entered 
here in the Schedule.

Now. as regards the general ob­
servation made by the hon. Member. 
Shri Basu, of course that is a D oint 
■which crops up over and over a îain.

Shri T. T. Krishnamachari: Like
King Charles^ head.

Shri C. D. Deshmukh: _ I believe 
there have been occasions on which 
m y hon. colleague has given the 
justification for continuing .̂uch of 
the preferences as exist now.

Shri K. K. Basu: Why should they
continue?

Shri C. D. Deshmukh: It i.iay or
may not be. It is a matter for con­
sideration on merits. The general 
position is this. In 1939 there was 
an agreement between this coimtry 
and the United Kingdom and British 
colonies for granting a margin of pre­
ference of ten per cent. That was 
substituted by the Greneral Agreement 
on Tariffs and Trade where hgain in 
return for certain other gains or ad­
vantages we agreed to reduce the 
margin with the prior consent of the 
United Kingdom from ten per cent, 
to six per cent, ad valorem. There­
fore, the result at the moment is that 
so long as India continues to lemain 
a party to this trade agreement, we 
are obliged to maintain six i>er cent' 
margin in favour of U.K. and the 
colonies and the standard rate cannot 
be reduced below six in any case. I 
may also a îd that this question is al­
ways under our consideration whether 
we should now continue this and 
whether there are any residual advant­
ages resulting from this agreement. 
So this matter is constantly under the 
review of the Minister o f Commerce 
and Industry. It is my belief that 
much of the importance of this has 
now disappeared and it may be that 

. when a suitable agreement comes, it 
may be possible for us to reduce tnis 
list very considerably.

Mr. Chairman: The question is:
“That clause 4, as amended,

stand part of the BiU.”
The motion was adopted.

Clause 4, as amended, was added to 
the Bill.

Clause 5 was added to the Bill.
Clause 6.— (Alternation o f certain 

duties o f central excise)
Shri G. D. Somani: I beg to move:
In page 5,

(i) line 22, omit “ and three 
pies” ,

(ii) lines 22 and 23, for “ one anna 
and three pies” substitute 
“seven and a half pies” .

I would like to make a few observa­
tions regarding this excise duty on 
fine and superfine cloth. The other 
day, the hon. Finance Minister point­
ed out that I had complained to him 
because he ignored certain points 
made by me at the time of the dis­
cussion of the Budget. I would like 
to make a submission to the hon. 
Finance Minister. In the ordinary 
course it would not have mattered 
whether any points are replied to or 
not. But here, as I had pointed out
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[Shri G. D. SomaniJ 
ip the observations that I had made 
on that occasion, to me for all nracti- 
cal purposes, it seemed that there had 
been some serious misunderstanding 
or some seriuus error somewhere 
which clearly shows that the way in 
which the excise on fine and superfine 
cloth has been revised is not in con­
formity with the statement which the 
hon. Finance Minister made in his 
Budget speech. I may briefly recall 
that both at the time of the Budget 
speech as well as the other day while 
initiating the debate on this Finance 
Bill, the hon. Finance Minister o&id 
that this change was being made only 
to solve certain admirdstrative difficul­
ties. He also said in hi.̂  Budget 
statement that he did not expect any 
reduction or increase in the excise on 
fine and superfine cloth. My sub­
mission is that this statement from 
the hon. Finance Minister gave an 
imoression not only to the public at 
large and to the hon. Members of 
this House, but even to those of us 
who are engaged in the textile in­
dustry, when we first read or heard 
the speech that this was really a very 
mnocent measure and meant only to 
solve administrative difficulties, and 
there was nothing very drastic or a 
substantial change in the existing in­
cidence of the duty on fine and super­
fine cloth. It was only a little later, 
when the full implications of this re­
vision were felt, we realised that this 
was no mere re-adjustment of duties 
to solve the administrative difficulties, 
but it was some very drastic increase 
in the rate of duties on fine and super­
fine cloth.

I would not like to bore the House 
and the Finance Minister by giving 
the list of several varieties which I 
have kept with me. which show that 
the increase works out in some cases 
to 100, 125 and 200 and even more 
than 200 per cent. Obviously, as the 
Finance Minister is aware, there were 
four categories of excise duty on fine 
cloth with excise duties of seven, 
nine, eleven pies and one anna, which 
by a stroke of the pen has been raised 
to 15 pies in the latest re-adjustment. 
Although I have not got the full or 
actual fib re s  of separate collections 
from excise on fine and superfine cloth 
during last year, from the calculations 
I have made. I think the average rate 
for the fine varieties during last year 
was not far above 7i pies per yard. 
This means that at least an average 
increase o f 100 oer cent, of these 
duties has been brought about in the 
name of this re-adjustment of duties. 
I could understand if the hon. Finance 
Minister would have said so in his 
Budget speech that he wants to in­

crease the duties on fine cloth bv lOO 
per cent. Whether I oppose it o r  
whether he could very well have 
ignored that opposition does not mat­
ter. So far as the industrial view­
point is concerned, it is more often 
ignored than accepted by the Govern­
ment. The point I want to make 
here is this. My humble submission 
to the Finance Minister is that iir. 
view of the statement made in his 
Budget speech that the primary and 
sole purpose of this re-adjustment 
was only to solve administrative diffi­
culties, and that he does not want to 
have any additional revenue from 
these excise duties, and he gave the 
impression to everybody that it was 
only for procedural purposes. I com­
plained to the hon. Finance Minister 
that if there is really some misunder­
standing or if some error has crept in, 
he should clarify how in the name 
of re-adjustment this drastic increase 
has been brought about. I comolained 
not because it was an ordinary point 
which the hon. Finance Minister or 
any other Minister is not expected to 
reply in the course of his observations 
because of so many other points, but 
because of this.

12 NOON

Now, coming to the merits of the- 
case, I would only make this submis­
sion. If the hon. Finance Minister 
persists in these duties, the result 
would be a substantial fall in the pro­
duction of fine varieties. While the 
exchequer might get the same amount 
as they got last year, there wiU be a 
substantial reduction in the oroduc- 
tion of fine varieties of cloth. He 
will have done an irreparable injury 
to the industry and the consumers. 
After all. the law o f diminishing re­
turns is there and it has already be­
gun to operate. I do not know whe­
ther the hon. Finance Minister has: 
cared to find out about the clearances 
of fine goods, after this revised duty 
was introduced. I would like to 
bring to his notice that these clear­
ances have suffered very terribly. 
There have been serious setbacks in 
the clearances of fine goods. If this 
duty is not brought in conformity 
with the original intentions, the result 
might easily be that fine production 
will suffer considerably. The v'hole 
amount of duty that he may be able 
to collect will not be very much larger 
than what he has collected last year, 
but the production as a whole will 
suffer and the country will suffer. 
After aljl, the duty of 15 pies will be 
on all sorts of fine cloth from six 
annas to Rs. 1 /4 /-  per yard, which 
the poor people consume. The whole
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revision has been, I think, substantial­
ly most unscientific and he has been 
badly advised by his Department m 
bringing out this re-adjustment in the 
manner he has done. I would, even 
at this late hour, urge upoo him to 
seriously consider the very adverse re­
percussions and implications o f this 
re-adjustment which is unjust both to 
the industry and the consumer; and 
to do justice to both by br in in g  the 
re-adjustmesnt in conformity with the 
original statement that he had made 
at the time of the Budget speech.

Mr. Chairman: Amendment moved;
In page 5,

<i) line 22. omit “ and three pies” , 
(ii) lines 22 and 23, for “ one anna 

and three pies”  substitute 
“ seven and a half pies” .

Shri Morarka (Ganganagar-Jhun- 
jhunu): The existing rates of duty
are five per cent, on fine and 20 per 
oent. on superfine cloth, that is the 
latter is four times the former. But 
under the new proposal we are going 
to have one anna three pies per yard on 
fine and three annas three pies on 
superfine. That means the gap will be 
little less than three times. May I 
know the reason for this increase in 
duty on fine and decrease in duty on 
superfine cloth? Why this relief is 
laven to the superfine variety while 
more burden is imposed on the fine? 
The fine variety is used more by the 
poor people and the superfine by the 
rich.

■The Finance Minister said that this 
change from  ad valorem  to specific is 
not going to make any difference in the 
r#»venue collection. But, we find 
from the explanatory memoran- 

. to the Budget that the
expected collection is 12 crores of 
rupees during last year but under this 
rate the collection is going to be 21 
rrores of rupees. I know this 21 

. rrores includes six crores collection 
under, the Khadi and Handloom Cess 
Art. But even making allowances 
for that, we see that we are going to 
collect about 15 crores of rupees as 
aeamst Rs. 12 crores during the last 
year. Secondly, I would like to know 
why this relief is given to superfine 
cloth and why an extra burden is put 
on the fine production, because the 
production of fine cloth is 150 crore 
yards per year while the production 
of superfine cloth is only 50 crore 
yards per year. So, I would request 
the hon. Finance Minister to enlighten 
the House on this point.
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Shri C. D. Deshmukh: Much has
been made of the precise words I used 
m referring to this measure in the 
course o f my Budget speech. I should 
try to make it clear what exactly I 
meant. Shri Somani says that he 
would be prepared to under write an 
increase of at least Rs. l i  crores from 
the Budget proposals. The actu&l 
increase might be that, or even more..
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Shri G. D. Somani: Provided pro­
duction IS maintained.

Shri C. D. Deshmukh: But I think
He Has misunderstood my point. His 
estimate of an improvement, of Rs. 1̂  
crores m the yield from cloth during 
1953-54 from the new specific duties is 

' obviously based on the official estima­
ted revenue yield from cloth during
1952-53, but what I had in mind was 
tne yield in normal years from the 
excise duty on cloth which was of the 
oraer of Rs. 16 crores to Rs. 17 frores. 
The year 1952-53 was an abnormal 
year m which the cloth market rearly 
collapsed in February-May 1952 and a 
iireat deal of assistance was given by 
Government in order to revive the in-

^dustry, and that is in spite of the 
statement made by the hon. Member 
that Government never heeds any re­
presentations made by the industry.

Shri G. D. Somani: More often than 
n o t . I did not say, “ never” .

Shri C. D. Deshmukh: Memories are 
very short. I can produce a letter of 
thanks Which was written to me, I 
think, by the hon. Member himself.

Shri G. D. Somani: I thanked you
publicly in this House for the reduc­
tion in export duty.

Shri C. D. Deshmukh: It means
that when the representations are ac- 
ceoted, we get thanks; and when, for 
some reason, we have a difference of 
opinion with them, then we got isome- 
t l ^ g  else. (An Hon. M em ber :
Brickbats.) As I said. 1952-53 was an 
abnormal year and all that I have at­
tempted to do is to provide for a re­
venue o f about Rs. 15 crores during
1953-.54 under cloth. ,

o f the Finance BiU: fli^e—all varieties 
fixe per cent.; superfine— all varieties 
20 per cent. Therefore, the increase is 
not of the order mentioned by the hon. 
Member.

Shri Morarka asked for the reason 
why there was this gap between the 
incidence on fine cloth and that on 
superfine cloth, that is, he asked v/hy 
the gap should have been reduced. 
Firstly, the drop in the production of 
fine cloth as a consequence of last 
year’s slump has been much less steep 
than in the case of superfine cloth, and 
the prices of fine cloth have also ex­
hibited much firmer trends than the 
prices of superfine cloth. Moreover, 
the average ex-duty price range for 
the grey, bleached, dyed and printed 
groups, in each category during the 
period June-August 1952 was more or 
less identical, namely, Rs. 0-13-7 to 
Rs. 1-1-4 per yard. They have been 
almost the same for fine and superfine 
cloth. Since then the prices of fine 
cloth seem to have improved further, 
which cannot be said of superfine 
cloth with equal justification. In 
other words, one has to bear in mind 
the law o f diminishing returns in 
fixing one’s excise duties.

Then, Shri Somani said that these 
duties were affecting the trade already. 
Now, my information is that the trade, 
in so far as the internal trade is con­
cerned. is brisk and if there has been 
any fall, that is in respect of the ex­
port demand. > That exoort demand is 
not affected by the duties that are 
proposed here. Therefore. I am quite 
satisfied that what is being oroposed 
is reasonable and that it is not going 
to yield any more than what the 7rea- 
sury has been getting on an average 
in the past yean .

One hon. Member over there said 
that we have budgeted for an income 
o f  Rs. 21 crores but that includes Rs. 
six crores from the special concession 
-which the House has already approv­
ed. Therefore, my intention is to 
realise the Rs. 15 crores on the pro­
posed duties and according to the best 

o f  my calculations, I think we shall 
reach our target. On the basis of the 
average selling prices and the actual 
production of the four groups of super­
fine categories, grey, bleached, dyed, 
and printed, during the quarter ended
1952. the incidence of the duties pro­
posed in the BiU for these categories 
is: fine— seven to nine per cent.; super­
fine— 19 t6 23 per cent. These com­

pare with the ad valorem  incidences 
prescribed as follows in the Central 
Excise Tariff before the introduction

Mr. Chairman: Would Mr. Somani
like to press his amendment?

Shri G. D. Somani: No. I beg leave 
to withdraw it.

The amendment was, by leave, 
withdrawn.

Mr. Chairman: The question is:

“ That clause 6 stand part of the 
Bill.”

The motion was adopted. 

Clause 6 was added to the BiU. 

Clause 7 was added to the BiU.
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Clause 8.— (Discontinuance of Salt 
duty). '

Amendment made:
In page 5, line 31, for “ including” 

substitute “ excluding” .
[Shri P. T. Chacfco]

Mr. Chairman: The question is:
“ That clause 8, as amended,

stand part of the Bill.”
The motion was adopted.

Clause 6, as amended, was added to 
the Bill.

Clause 9.— (Inland postage rates)
Shri K. K. Basu: I beg to move:
(1) In page 5,

(i) omit lines 36 to 39.

(ii) in line 40, for ‘ ‘ ( l i)”  substitute

(2) In page 5, line 42, for "eight 
mnnas” substitute “ six and half annas” .

My furst amendment seeks to do 
away with the proposal to increase 
the postal rates on book pattern tnd 
sample packets and the second one 
seeks to reduce the proposed rate from 
eight annas to fix  and half aanas. 
What I want to emphasize is this. In 
our vast country, a large number of 
packets are sent to the countryside 
from the towns. Ordinary, common 
people have to send book packets or 
medicine packets. It is necessary 
that Government should not tax them 
more. Ultimately, the burden f«Us 
on the consumer. In the Budgets of 
the Central and State Governments, 
very little provision is made for edu­
cational and other social service activi­
ties. In view of this, Government 
should not ask Parliament to sanction 
these enhanced postal rates.

I would like to emphasize another 
point from the standpoint of the com­
mon traders. We know that sample 
packets and other things have to be 
transmitted by post for advertisement 
and such purposes by the middle-':iass 
trading community which predomi­
nates in our country and which most­
ly consists of Indian nationals. I 
would therefore emphasize this point 
and would suggest to Government that 
they should rather go in for taxation 
of those categories of goods which can 
bear enhanced taxation instead of 
taxing the common people and the 
common trading community who will 
ultimately go out of existence ;::r at 
79 PSD.

any rate suffer badly in their voca­
tion.

That is the short point I 'vant to 
emphasize and I hope that Govern­
ment would accept my amendments.

Mr. Chairman; Amendments moved:
(1) In page 5.

(i) omit lines 36 to 39.

(ii) in line 40. for “ (ii)” sub­
stitute “ ( i ) ” .

(2) In page 5, line 42, for “ eight 
annas”  substitute “ six and half annas” .

Shri Namhiar: I wish to speak a
few words in support of the amend­
ments moved by my hon. friend Mr. 
Basu. I strongly feel and I want to 
drive home to the Treasury Benches 
that this increase of rate is very very 
reprehensible and the people as a whole 
do not agree to this, they oppose it. 
The Government wants to increase the 
postage rate on book post. The book 
post is generally used by the middle 
classes and educational institutions. 
There is no reason why the book post 
rate should be enhanced in this man­
ner. I can understand taxation from 
other sources, sources that can be 
taxed. But thi.  ̂ is a tax on the mid­
dle classes. The middle classes are 
already hard hit under the existing 
conditions of wage cut, retrenchment 
post-war crisis and so on. Under the 
circumstances I cannot understand the 
working of the brain behind this oro- 
posal. I would appeal to Government 
not to press but to drop this proposal.

The other thing is packets. The 
proposed increase in the rate for pac­
ket posts is also equally bad. I can 
say from the comments made by cll 
sections of the people, commercial in­
terests, etc. and from the comments in 
the newspapers, they are all united in 
opposing this move. And much 
money is not bemg obtained through 
this source. When the hon. Finance 
Minister is dealing with Rs. 400 crores 
and when he says that so much mone7  
is still to be raised from public sour­
ces, etc., why should he tax the ordi­
nary middle classes who are already 
finding the taxation unbearable? I 
would request tlie Minister to drop 
this proposal and accept the amend­
ments moved bv my hon. friend, Mr. 
Basu. '

The Deputy Minister of Communica­
tions (Shri Raj Bahadur): I think
the position with regard to the increase 
in postage rate on book and packet
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[Shri Raj Bahadur]
post has not been fully understood by 
the hon. Member. Probably he thinks 
that book, pattern or sample packets 
go to rural parts and are things which 
are required by the common man; and 
on that plea he has tried to oppose the 
increase in rates. I may respectfully 
submit that so far as pattern or sam­
ple packets are concerned they are 
essentially coming from big manufac­
turers who have to pay for the postage, 
As such there is no reason why, in 
respect of a Department, which the 
hon. Members opposite want to be run 
purely on commercial lines and which 
they have been saying should be com­
mercialised by rationalisation of rates 
so that no loss is suffered, they should 
now want that it should oblige the big 
business and suffer the burden of 
loss itielf or make it fall on the com­
mon man.

I can say for the information of the 
hon. Members that, on an average, the 
loss to the Department on every unit 
o f unregistered packet has been cal­
culated to be 8*4 pies, on every regis­
tered packet 6 annas 7 5 pies, and on 
every V. P. packet 12 annas and 4 3 
pies. The total annual loss on aU 
these three items is of the order »>* 
Rs. 59-7 lakhs, Rs. 18 2 lakhs and Rs. 
15‘4 lakhs respectively.

It has therefore been necessary, in 
order to provide the ordinary postal 
facilities in the rural areas to the com­
mon man, that we should not allow 
this Department to incur a heavy loss 
on these articles and that we =;hould 
try to equalise the burden of taxation 
so far as it is possible.

It has been said that the common 
booksellers have been affected ana 
that it will be difficult for booksellers 
to send their books to far off olaces. 
It is common knowledge that books are 
mostly sent by railway parcels and m 
bulk quantities to outside stations. 
Locally they are available in the mar­
ket, and therefore no question of post­
age arises. It is only a minor frac­
tion of them that are sent by post. As 
such the burden does not fall on the 
bookseller himself but it also falls on 
the shoulders of the customer.

I am surprised to hear the point of 
view of the traders and the big busi­
ness being voiced by the Members op­
posite who have said that the trader- 
class is going to be affected by this 
increase. And Mr. Nambiar has gone 
to the extent of saying that this in­
crease is “ reprehensible”  on this 
groiaad. * He has come as a champion 
of the trading class, I wonder why 
and how this change has come about.

As a matter of fact, as I was submit­
ting, the burden of this increase on 
postal rates is not going to fall on the 
small bookseller or the small trader. 
Perhaps the hon. Member has in mmd 
a petition which has been circulated, 
and some reference may be made to 
that. That petition also comes fr?*n 
a firm which deals in law bo(^ks. 
Mostly, law books are not used by the 
common man or in the rural areas or 
by the peasants or the labour classes. 
They are used by lawyers, by the liti­
gant public, which also belong not to 
the common class but to a special 
class with some interest, vested or 
otherwise. So. that burden is not also 
going to fall on the common people. 
But I am happy to see the chang^e, I 
welcome the change and their coming 
as champions of the interests of big 
business.

Shri K. K. Basu: 
interest

In the national

Shri Raj Bahadar: We have tried 
to scale down the loss by this increase. 
But even this increase will not enable 
us to wipe out the loss that the De­
partment is suffering on these articles 
at present. It will be hardly 40 ‘o 50 
per cent, of the loss that will be cover­
ed by the proposed increase in the 
postal rates.

I therefore oppose the amendments 
moved by Mr. Basu.

Shri Nambiar: It goes on to the
consumer at last.

Shri Raj Bahadur: Law books are
consumed by the lawyers and not by 
the common people.

Mr. Chairman: Does the Finance
Minister want to say anything on this?

Shri C. D. Deshmukh: I have nothing 
to add.

Mr. Chairman: The question is:

In page 5,

(i) omit lines 36 to 39.

(ii) in line 40, for “ (i i )”  substi­
tute “ ( i ) ” .

The motion was negatived.

Mr. Chairman: The question is:

In page 5, line 42, for “ Eight fmnas”  ̂
substitute “ Six and half annas’*.

The motion was negatived.
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Mr. Chairman: The question is:
“ That clause 9 stand part of the 

Bill.”

The motion was adopted.

Clause 9 was added to the Bill.
\lie First Schedule 

Shii C. D. Deshmukh: I beg to move:

In page 13, line 10, in column 5, for 
“ 75” substitute “ 65” .

The object of this amendment is to 
correct a printing error which has 
crept in. The figure should have 
been 65 and not 75; 75 is a misprint

Mr. Chairman: The question is:

In page 13, line 10, in column 5, for 
*75” substitute “ 65” .

The motion was adopted.

Mr. Chairman: There are several
other amendments but I think most of 
them are not allowed. They have been 
disallowed.

The question is:
“ That the First Schedule, as 

amended, stand part of the Bill.”

The motion was adopted.

The First Schedule, as amended, was 
added to the BiU.

The Second Schedule

Shrl C. D. Deshmukh: I beg to move:
In page 17,

(i) line 8, after “48(1)”  insert 
“48(3)” ; and

(ii) line 9, after ‘59(4)”  insert 
“ 59(5)” .

We seek to insert these two items 
which again, I am sorry to say, were 
inadvertently omitted. These iiems 
which ought to occur in the Schedule 
are not to carry any surcharge.

Mr. Chairman: The question is:

In page 17,
(i) Une 8, after “48(1)”  insert 

“ 48(3)” ; and

(ii) line 9, after «59(4)”  insert 
“ 59(5)” .

The motion was adopted.

Mr. Chairman: Ih e  question is:
“ That the Second Schedule, as 

amended, stand part of the Bill.’'
The motion was adopted.

The Second Schedule, as amended, 
was added to the BilL

The Third Schedule 
Shri C. D. Deshmukh: I beg to move:
In page 17, line 16, omit “ 27(4)” . 

t

Because this entry was carried for­
ward from the previous Finance Act 
where. I regret to say. it appeared in­

* advcrteiitly. This item already ap­
pears in the second Schedule, that is 
to say, it carries no surcharge and 
therefore it cannot be in the third 
Schedule.

Mr. Chairman: The question is:
In page 17, line 16, omit “ 27 (4)^

The motion was adopted.
Mr. Chairman: The question is:

“That the Third S c l i^ le ,  as 
amended, stand part o%|^e Bill.** 

The motion was adbpted.
The Third Schedule, as amended, was 
_ added to the BiU.
Clause 1, the Tit’le and the Enacting

Formula were added to the Bill.
Shri C. D. Deshmukh: I beg to move:

“ That the Bill, as amended, be 
passed.”
Mr. Chairman: Motion moved:

“ That the BiU, as amended, be 
passed.”

Shri Gidwani (Thana): The hon. 
Finance Minister, whUe replying on 
Thursday stated that the principle of 
paying compensation from the re­
venues o f the Government has not 
been accepted by the Government. I 
would Uke to give him- a brief history 
of the whole case so that he may be 
aware as to how Government had 
committed themselves previously re­
garding this matter. I would not go 
into the long history of the case. 1 
will only refer to the two conferences 
which were held by the Government 
One was held in 1949 presided over by 
the late Shri Gopalaswami Ayyangar 
when Shri Mohanlal Saksena was the 
Minister. In that conference. 60 le - 
oresentatives of the displaced persons 
were invited and Government was 
represented by their Ministers and 
Secretaries. In that conference, Shri 
Gopalaswami Ayyangar stated in the 
foUowing words:
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[Shri Gidwani]
‘ ‘Who says that compensation 

shall not be paid? It shall be 
paid. It may be partly paid in 
cash, partly in kind and partly in 
some kind of bonds.”

After that Claims Act was passed 
and a big department was set up and 
claims were verified. Then there 
was another conference in 1950 called 
by Government which was also presid­
ed over by the late Shri Gopalaswainj 
Ayyangar. At that time Shri Ajit ' 
Prasad Jain was the Minister. ^  
that conference, apart from Shri Jain 
and the late Shri Gonalaswami 
Ayyangar, Shri Mehr Chand Khahna, 
Mr. Chandra and the late RehabiUta- 
tion Minister of Pimjab, Dr. Lehna 
Singh and Mr. Bhide, the then Minis­
ter of Rehabilitation of PEPSU, and 
other officials were present. On the 
non-official side. Bakshi Tekchand. Mr 
Jaspat Roy Kapur, M.P., and 
myself were invited That cooference 
was held immediately after Pandit 
Nehru visited Pakistan and had met 
the late Mr. Liaquat Ali Khan. The 
Pakistan Rehabilitation Minister Mr. 
Shahabuddin was to arrive in Delhi 
for further discussions about evacuee 
property and other matters. Twq 
days previous to that, a conference 
was held. In that conference, while 
discussing the evacuee property ques­
tion. the question of compensation was 
raised because after the Compensa­
tion Act was passed, the displaced 
persons were not filing their claims. 
There was no response to the Govern­
ment’s call for filing claims. Claims 
Officers were appoint<^d bu+ there was 
no work, the reason being that the dis­
placed persons had lost faith in the 
Government’s sincerity because .ear­
lier, when we came from Pakistan, 
then also claims were filed but those 
were thrown into the waste paper 
basket. The displaced persons had 
spent lakhs of rupees and wasted 
much Df their time. They were not 
filing claims this time because they 
felt that the fate of these new claims 
may also be the same. Then the 
question was raised. We asked the 
late Shri Gopalaswami Ayyangar as 
to how the compensation would be 
paid. He said, that there were three 
sources. “ X ” will be tlie value of 
property left by the Muslims in India. 
“ Y ”  will be the difference in value 
•that we expect to get from Pakistan 
between the properties left by Hindus 
and Sikhs ‘ in Pakistan and the proper­
ties left by Muslims in India, “ Z”  will 
be the Government contribution. We 
told him that “ Y” would be zero be­
cause we have sppn from previous ex­
perience that our Government is not

capable of getting anything from 
Pakistan. Let u? therefore elimi­
nate ‘ ‘Y” . Then he said “ I assure 
you that we shall pay you from Gov­
ernment of India’s resources a sub­
stantial amount” . I told him that a 
substantial amount may be a lakh, it 
may be a crore but that will not 
satisfy us. Then he uttered these 
words. “ A  substantial amount which 
shall not dissatisfy the displaced ptiT- 
sons” . That conference took place in 
July 1950. After that we issued an 
appeal to the displaced persons to file 
their claim? and more Claims Officers 
were appointed. Nearly we have 
spent a crore of rupees on this Depart­
ment. Apart from . Government 
spending that amount, the displaced 
persons have also spent lakhs of 
rupees. They had to go several times 
to the Claims Officers. They had to 
purchase stamps, and postal orders. 
They had spent on the journeys. Our 
Government has earned a lot of money 
on account of these claims being filed 
and re-filed. I will also tell you 
that for one month and a half, fj'om 
1st September 1952 to 15th October, 
1952 the Claims Department did prac­
tically no work and the Grovernnent 
was put to a loss of Rs. two lakhs be­
cause the work was not arranged pro­
perly. But, that is a separate mat­
ter.

[M r. D eputy-Speaker in the Chair]

After that, during the last elections. 
Shri A. P. Jain said repeatedly that 
compensation would be paid and that 
Government would also contribute its 
qucla. I may also tell you that Gov­
ernment appointed a Committee call­
ed the Tekchand Committee of yvhich 
I was also a member. It went into 
all aspects of the question and sub­
mitted its report. That Committee 
consisted of seven representatives of 
the displaced persons.

‘ We submitted a unanimous report. 
In that we have also mentioned that 
compensation be paid from three sourc­
es, one, the value of the property left 
by Muslims, the second instead of the 
source ‘Y’ mentioned by the late Shri 
Gopalaswami Ayyangar, we have re­
commended that the amount spent by 
Government on houses and shops con­
structed by them and the loans that 
have been advanced to displaced 
persons should also be put in the pool. 
Even that was not considered by the 
Commit+ee sufficient for the purpose. 
Therefore, the third source which 
Committee recommended was Govern­
ment contribution. This was our un­
animous report. At the same time the
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Government held two conferences: 
conference of Rehabilitation Ministers 
of various States, and a Conference 
of Custodians and Secretaries of the 
various States. All the committees 
have submitted schemcs on !he basis 
of which the RehabiUtation Ministry 
has framed a new scheme which has 
been submitted to the Cabinet for its 
consideration.

From all this, you will see that, it 
is not once, it is not twice, it is not by 
one Minister, it is not by two Minis­
ters but, by three Ministers, solemn 
assurances have been given at various 
stages that they shall pay compensa­
tion. 1 may further add, that in the 
beginning it was thought that the 
value of the properties left by 
Muslims in India will be about Rs. 
300 crores or Rs. 350 crores. Then, 
it came down to Rs. 250 crores. Then 
it came to Rs. 100 crores. Now, 
I do not know what the value 
o f that property is, because we 
have various enactments. various 
amendments, and various ways of 
dealing with the question. Even 
according to the Government’s calcu­
lation, the value of evacuee property 
is not more than Rs. 100 crores. 
Originally, it was said that the value 
of property left by Hindus and Sikhs 
in Pakistan would be to the tune of 
Rs. 2000 crores. Then, it came to Rs. 
1000 crores Its valuation made by 
the Government, revised and ration­
alised, comes to about Rs. 600 -crores. 
You can see that according, to the 
latest calculation, the value of the 
Muslinis’ property is one-sixth of the 
value of the property that displaced 
persons have left in West Pakistan. 
I am only talking of urban property. 
Movable property and immovable 
property of displaced persons who 
were living in villages has not been 
calculated. Government scheme is 
only about the urban property. Other 
urban property in sanitary committees 
in Sind, property in mandis in Punjab, 
etc. has not been taken into account 
That would also amount to many 
crores. I was going through this 
previous history to show that t is 
absolutely necessary that Government 
should contribute its quota to the 
comnensation pool; otherwise the 
amonnt for compensation will be very 
small Therefore, it is high time that 
the Cabinet Committee decided this 
Issue as early as possible. I have 
brought this question before you 
because the first meeting of the 
Cabinet Committee is taking place in 
this connection on the 20th April, 
1953.

T mav further add that tlKi i'irolaoed 
persons have placed their faith in the

assurances of the Government for SO 
many years that they will get this com ' 
pensation. Now, in the words of 
Mr. Jain, it is not really compensa­
tion, it is part of rehabilitation. 
Therefore,, I urge upon the Finance 
Minister to be generous enough. After 
all, the sufierings that the displaced 
persons have undergone. have no 
parallel in the history of the world. 
The people in the political field might 
have gone to jails or might have been 
fined'some thousands of rupees. But, 
there is no parallel to this where lakhs 
of people have been uprooted from 
their hearths and homes and have 
undergone intense sufferings in 
various ways. I am not going to refer 
to other matters. The Finance Min­
iste r’s statement has created a feeling 
of discontent, not only among the dis­
placed persons but even others h w e  
certain misgivings about it. In this 
connection I shall read a few lines 
from the Times of India of today’s 
date. It says :

“On Thursday the Union Fin­
ance Minister made an impcrtsint 
statement in Parliament on the 
subject o f payment of compensa­
tion 10 displaced persons, unfort­
unately, instead of clarifying *he 
issue, it has confused it even 
further...........

For practical purposes, the 
matter was, however, settled— at 
least so it was thought at the time 
—when the Rehabilitation Minis­
ter announced categorically last 
September that the Government 
would add its own mite to the 
evacuee property pool from which 
displaced persons received com­
pensation.”

In the end it says:
“Does this mean that the Gov­

ernment is preparing to t>eat »  
strategic retreat and to back out 
of its earlier promises to swell the 
compensation pool by cutting 
some of its own money into this 
fund?”

This is so far as the question of com­
pensation is concerned. This question 
does not affect a few lakhs of persons. 
Nearly twenty-five lakhs people are 
affected. To save them from physical 
and moral death, it is essential that 
this question should be settled as early

• as possible.

I am thankful to Shri Deshmukh 
/or his sympathetic attitude towards 
the question of ejecting the di^^placed 
persons from the houses in which they 
sire living. They are unable to pa.r ' 
the rent I was really touched when
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I Shri Gidwani]
he said, “ we must take a commonsense 
view of the thing” . People who nave 
been renaoilitateo should not be de- 
habilitatea. Similarly there is an­
other question, viz.t me recovery ol 
small loans. As i said previously, 
displaced persons were givea small
loans, from Rs. 50 to Rs. 5,000. There
are some cases wnere tney have been 
paid from Rs. 200 to Rs. 300. They
are being asked now, after three
years to return those small amounts 
in three instalments, with three per 
cent, interest. This is not being done 
under the ordinary law of the land. 
It is not under the Civil Procedure 
Code. A  new law has been enacted 
in the case of- the recovery of rents 
as well as recovery of loans from 
displaced persons. In default of pay­
ment of either arrears of rent or arrears 
of loans the recovery is to be made 
as arrears of land revenue which 
means attachment of goods and it also 
involves imprisonment of the de­
faulters. These matters affect lakhs 
of people. I would therefore urge 
upon the Finance Minister, and 
through him, upon the Government, 
n̂ot to delay tliis matter any further, 

|hut to arrive at a satisfactory solution 
■on the 20th, which will go to rehabi­
litate the displaced persons who are 
|eagerly looking for early payment of 
|:ompensation.

■ I may tell Mr. Deshmukh again that 
R̂̂ hen he took that sympathetic 

[attitude towards the question of 
Recovery of rents, I was touched, and 
;I would appeal to him to take a 
I'imilar attitude in this important 
jauestion as well which affects the 
well-being of lacs of displaced 
yersons.

> Shri K. K. Basu: Within a few 
^ninutes the curtain is going to be 
^Irawn in the great drama that has 
l^en  played for the last three or four 
•weeks in which, in spite of his ami- 
ible nature, the Finance Minister 

played the role of a villai/i, if I may 
]->e permitted to use the expression, 
because we feel in the financial pro­
posals today, more especially in the 
)ackground to the main trump card 
vhich they have propagated with so 
nuch fanfare— the Five Year Plan— 
he common people have very little
o  enthuse about.

I s h a l l  begin f ir s t  w i t h  the Finance 
t^ in is tcr ’ F s ^ c b  in reply to the gen­
eral d i s c u s ^ o n  o n  t h e  Finance B ill., 
le  t r i e d  to e m p h a s iz e  t h e  p r o b l e m  in 
his way. I f we to improve the

existing industrial units, there v/ill be 
necessary retrenchment -

I take the example ol the jute 
industry. Our idea is that there 
should be a retrenchment of over
40,000 people because of this improve­
ment in the productive unit by install­
ing new machinery. But the Finance 
Ministe;* himself said it might go up 
to 80,000. S ^ la r ly , if we look to 
plantation industries like tea, about 
which we have had a discussion in 
this House, 30,000 to 40,000 workers 
are affected. Jf you look at uie recent 
report of the Port Commissioners in 
Calcutta, you will find the Chairman 
himself says that 3,000 people are 
going to be retrenched. Similarly, the 
other day, our Deputy Minister has 
given us the figure that 3,000 are going 
to be,retrenched or declared as surplus 
immediately. This is the picture, this 
is the prosperity that our Governmeat 
put before the people and ask the 
people to enthuse about and support 
their Plan. The result is that even 
the existing persons who are employ­
ed in different industries are going to 
be thrown out of employment. Over 
and above that, there is one ether 
matter to which I would like to r^er, 
because the hon. Finance Minister 
referred to it the other day, that even 
among Government servants, before 
they are declared surplus, the Gov­
ernment tries to absorb them In a 
different department.

Mr. Depnty-Speaker: This is the
third reading on the Finance BiU. In 
the first reading all and sundry from 
China to Peru may be talked. After 
the second reading, during the third 
reading, the discussion must be con­
fined to the Finance Bill.

Shri K. K. Basn: I am coming to 
that.

Mr. Deputy-Speaker: What is 
meaning of coming to it later?

the

Shri B. S. Mnrthy: He is coming to
it.

Shri K. K. Basa: These relate 
policies.

to

Mr. Deputy-Speaker: The hon.
Member has to speak In respect of the 
effect of the Finance Bill now.

• Shri K. K. Basa: Even there we 
have found that in the same Govern­
ment department, on one side there Is 
retrenchment, and on the other side, 
new people are taken in. I know 
particularly of the Disposals Depart­
ment at Calcutta. News comes on to
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me every month, that some persons 
have been retrenched, but at the same 
time even in the same Central Gov­
ernment department at Cah'iLta, and 
specially in the Income-tax and other 
departments new people are being 
taken in, and these retrencned per­
sonnel do not get any preference. A 
number of persons is retrenched every 
month on the ground of being surplus.

In this connection, I would like to 
refer to one other point, which does 
not directly refer to this, and that 
came cut in a recent judicial decision 
that a larger number of .government 
employees who were employed during 
the war had been appointed under 
letters of appointment whicn were 
signed by persons who were not 
authorised under the Government of 
India Act to do so. Unfortunately, 
those persons were not properly 
appointed, and so they cannot claim 
any relief under article 311 oi the 
Constitution, The Government have 
not so far come forward to correct 
this mistake of either themselves or 
their predecessors, which made
when so many Government employees 
were appointed during the war. And 
yet Government want the people to 
enthuse over the Plan and the linan- 
cial proposals which have oeen made 
ijo make the Plan successful, so that 
In the next three years, our national 
income per capita would increase, and 
the peopie would be benefitei.

There are tales of other nisfortun- 
«s that the common people suffer 
«ither in the form of famine or 
scarcity, whatever terminology they 
onght adopt to describe it.

With this picture in view, I would 
like to criticise the attitude o£ the 
Government, so far as the financial 
proposals are concerned. The Gov­
ernment have tried to give certain 
concessions to foreign capital. They 
have also sought to give rebate on 
super-tax in respect of dividends from 
a subsidiary Indian company of a 
foreign concern which is having 
branches here. I do not know why 
the Government are so sympathetic 
and slack in respect of these concerns. 
Even as I have said in the earlier 
discussion, these foreign concerns have 
played a role which can by no mean?* 
be called to be in the interests of the 
nation, Even today, foreign capital is 
allowed to come in, and exploit in the 
same old fashion. You have accepted 
the proposition that foreign fcapital 
may be brought in. but our only point 
is thaf do not allow foreign capital to 
come and exploit our own industries. 
It may be said that whatever foreign 
capital comos. it should come through

Ck)vemmeDtal agencies. Even then, 
we feel that foreign concerns should 
be allowed to grow here only in cases 
where our national capital does not 
come forward, and also in cases where 
we feel that they should supply us 
the know-how. Now, what is the role 
that these foreign concerns, which
have been in existence here for a long 
time, have played? Recently, there
were some questions and discussions
on the treatment meted out to the 
Indian employees in these foreign 
concerns. We have seen how a number 
of Indian assistants were recruited 
during the war and they gained ex­
perience and began to occupy very 
important positions, but as soon as 
the war was over, they were demoted 
or retrenohed and Europeans were
brought in on emoluments much 
higher than those enjoyed by then 
Indian coimterparts. When the Gov­
ernment wanted to have information 
about the personnel engaged by these 
concerns through a questionnaire, they 
evaded it. Government do not want 
to bring the real picture before the 
House. .

•
As to the key positions held by 

these foreigners, they do not like to 
train Indians in the ‘know-how’. If 
the Government let this policy con­
tinue, their stand that they wiU bring 
in these foreigners only so long as 
they are not able to get suitable 
Indians wiD not bear scrutiny. If 
this is allowed to continue, even after 
10 or 15 years we will be in the same 
position and the same theory 
that there are not enough suitable 
Indians and we have to bring in 
foreigners will be brought forward.

In this connection I also want to 
reiterate a thing which I have already 
said. Of course, the Finance Minister 
gave me an assurance on this point, 
but we should not allow these foreign 
concerns either to set up new industri­
es or enhance the investment in exist­
ing undertakings where we have our 
national industries. These industries 
have been built up for the last several 
years. We have seen during the dis- 

/  cussion that a large number of foreign 
companies, either through their Indian 
subsidiaries or through combines, are 
being allowed to exploit the market 
where we have genuine national 
industries. These relate mostly to 
consumer goods. We apprehend that 
in the near future these concerns may 
take advantage o f our economy and 
compete with, and throttle, our nation­
al industries.

In this connection also I tabled an 
amendment which, unfortunately, I 
could not move. That was about the
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[Shri K. K. Basul 
income-tax evasion indulged in usually 
by these foreign companies. Mr. Tyagi 
said the other day that we nave 
reports from the department that 
these forexi^n concerns are evading 
income-tax in many ,ways. They have 
many payments in kind. They have 
their officers here who are on 'all 
found’ terms. Their children and 

, their dependents are paid in England. 
They have here houses which are 
fully furnished with all the parapher­
nalia. free motor car etc. with the 
result that the taxable income becomes 
,verv low. (Interruptions).

Mr. Depaty-Speaker: Order, order.
Hon. Members ought not to carry on 
conversations^ like this.

Shri K. K. Basn: When the Income- 
tax (Amendment) Bill was brought in» 
the hon. vhe Finance Minister said that 
in the near future a comprehensive 
legislation was envisaged which would 
put a stop to all these evasions and 
plug all the loopholes. But imfortun- 
ately we have no indication of it. On 
the other hand, we »have before us ' 
proposals which give concessions to 
these foreign undertakings. The time 
has come when we should consider 
what attitude we should adont towards 
these concerns, whether we should 
allow them to continue here unless 
they play fairly and squarely so far 
as our national economy is concerned.

We have also seen the concessions 
to these combines. We know thelCI- 
Tata combine had a proposal to 
manufacture dye-stuffs. But today we 
are told that they want to import 
them and not to manufacture them 
and will only be packed and sold here. 
So we have not got a heavy chemical 
industry here, which we need so 
badly.

Therefore, I would like to emphasise 
in conne\,tion with these financial pro­
posals that the Government should 
develop a condition of things where­
in the people should feel enthused 
that they can support them and 
that they are in the context of 
the national Plan in which the Gov­
ernment asks the people to co-operate.

In this connection— I do not know 
whether it would be purely relevant 
or not— I would like to suggest this.
In the Planning Commission Report 
the private sector is supposed to 
SLpply about 500 rrores of rupees 
from their savings. We know that the 
British capitalists earn about 3fi crores 
o f rupees on dividends over and above 
another 60 crores. This is from the 
recor<^ of the Government itself. We 
know that they have taknn as divid- 
fcnds much more than what thev have

invested. I do not want them to be 
expropriated because you will not 
accept it. Why not put a limit to this 
pront for the time being? Why not 
a limit be put that they will not be 
allowed to take back more man one 
per ceni. return 'on the investment 
and the rest should be ploughed back 
to the industry so that they can help 
the growth of our industrialisation? 
As the bell has rung and as I have 
very little time. I will not go over 
this for a long time, and I hope that 
these factors will be taken into con­
sideration.

One more point about the big. 
scnemes tnat we are having. We 
should have a Parliamentary Commis­
sion or a permanent Parliamentary 
Committee to go through every prc*- 
posai of these multi-purpose projects 
or big undertakings. It is no use Cifter 
three years, after our national money 
has been wasted, for the Public 
Accounts Committee to go through 
that and give a report that this mistake 
should have been avoided. Possibly 
another mistake will be committed in 
another three years and the Public 
Accounts Committee will take a fur­
ther three years to comment upon 
that. While the nation’s wealth is 
being utilised, a Parliamentary Com­
mittee should sit in judgment over 
every proposal and not allow such 
things to continue, as when the other 
day Mr. Deshmukh said that in 
Kirakud some works were done which 
ultimately may not prove worth while.

Before I conclude I would like to 
impress upon the Finance Minister two 
matters of our province. One is about 
the Ganga Barrage Scheme. It is not 
a question of Bengal alone. It is the 
question of maintaining India’s big­
gest port, the Calcutta Port, and also 
of a direct land route to Assam, 
through which one of our main foreign 
exchange earner, tea comes in. In 
Sunderbans area in southern Bengal 
we have got the possibilities of oil 
facilities and it has large cultivable 
areas. The area is under the provin- 

Vcial Government. Times are changing 
and it has to be tackled on the oasis 
of a national • programme. The Gov- 
erment should see that this 
area should be developed in the 
near future so that it may develop 
into a granary, • At any rate, it may 
solve our food deficit.

Ip.i^ '
Mr. Deputy-Speaker: We have fin­

ished the clause-by-clause considera­
tion stage. It is only the third read­
ing. I think many Members are not



45«5 Finance Bill 18 APRIL 1953 Finance Bill 459&

interested. We will now adjourn and 
meet again at 4 p .m . today.
The House then adjourned till Four 

of the Clock,
The House re-assembled at Four oj 

the Clock.
[M r . D e pu t y -S pea k e r  in the Chair"]

Mr. Deputy-Speaker: When I said 
this morning that our sitting now 
would commence at four I had expect­
ed tha^ the whole morning would be 
taken up over the clauses, but we 
finished .all the clauses by 12-25 or so. 
There was so much time left, and 

'80  we had the discussion. Jn view 
of the half an hour we have already 
spent, I think we must finish this 
discussion by 4-30. I only wanted to 
^ ve an hour for the third reading.

Shri P. N. Rajabhoj (Sholapur—Re­
served— Sch, Castes): Make it five, Sir.

Shri M. S. Gurupadaswamy (My­
sore): Yes, Sir. Let us extend it up 
to five.

Mr. Deputy-Speaker: Very * well.
We shall have it up to five. How long 
will the hon. Minister take?

Shri C. D. Deshmukh: At the most 
ten minutes.

Mr. Deputy-Speaker: I will call him
fifteen mmutes before five. Since a
number of hon. Members are anxious 
to speak, each may take ten minutes. 
At five, we will take the Tea Bill and 
sit till six. If that Bill is passed 
within a few minutes, hon. Members 
will have the rest of the evening for 
tea. Otherwise, we will carry on till 
six.

A p TT f  I ^  ^  

f  ^  ^  ^'TRT ftrm t
^  ^  f?TT f  I

1 I A' ^  f  ^
' ^  ^  w  t  ^  5T31Z

^  ft) ^  f w r  w  ^

t  I w  ^  ^  t ,

^ ^  5T+K %
^  ^  ^n<rr  ̂^
f̂ ’̂ TTTT ^  ^  % 5KT

t  I ^ ^
f^ ^ T T ^ f^ n rr ^

^  f  
^  i

^  ^  ^  T?! I
^

qr zfhpTR ^  ^

t  ^  ^  >TRV f  I
^  ^  ^  f  ^  ^ %

5ft ̂ TfTwr ^  t ‘ 5sfh:
^  ^  f  ^  

f  ^  ^  ^
3+Tl 1
^  w  t  ftr

r̂ PdR<>HT̂  ^  ^  ^ f  ^

^  ^  ^  ^  r̂ncTT f  I ^
^  »T^ <̂T>di >?)■ qrr

^  3TT^ ^  ^  ^

I ^  ?rr^T & ?rq# '
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wsrz ^  p n
^  V F R y  ^  pTT 
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TOfir l> ^  Hg-^r i
t  ft? qt^ ^  ^  ^

^  ^srr^  I ^  ^  5FHT
fr #  % TtiTRT vanTf, 

5^1 ̂ 1 ^  ^rrar

r ...............

Hr. Depaty-Speaker: I am sfraid we 
are converting this into a second read­
ing stage. I will not allow this kind 
of a general discussion requiring tiie 
Finance Minister to speak once again 
at length and answer all those points 
that have been raised. Thi§ discussion 
must be confined only to those points 
thaj have been passed in the 
second reading. Outside that no 
hon. Member ought to go. I thought 
this will not take time and that is why 
I allotted an hour.

^  g ft» ^  
^  ^  ^  ^  ?T ^

^  I ^  ^  ^  5ZT̂ 2̂TH

^  »rf f  ^  ^  ^¥Tf^ ^  t  ft? ^

iPM'̂ FTXt f  I «ft,
3ft ftr ^  ^  ^  f  ^  %

^  g ft? ^  ’
^  ^  ^  ^ ft? ^  ^

^  ftq r
TO % ^  w^TT ^3rr^,

^ 3  ̂ ^  t  ‘ . . .

Mr. Deputy-Speaker: He has already 
taken fifteen minutes.

Shri Dhulekar: I will take only one 
more minute.

Mr. Deputy-Speaker; I am sorry if 
the hon. Member had no opportunity 
earlier. I cannot help it.

4t  A

ftr^ ^  ^ i

Shri Thanu Pillai (Tirunelveli): 1
congratulate the Finance Minister for 
his ability and firmness in getting the 
Budget passed, though I have goi a 
lot of grievances from my part of the 
country. The other day my friends 
from the South raised the question 
about famine conditions and the hon. 
Minister was good enough to devcte 
a few minutes for mentioning things 
about Madras. A  very interesting 
episode was that hon. Members in the 
Madras Assembly have criticized the 
Centre for not having contributed 
enough, and they weni to the extent 
of saying that the Centre gave Rs. 
two crores loan when for relieving 
the famine conditions in Rayalaseema 
they h^d to spend about Rs. ten crores. 
But our Finance Minister said that he 
had given Rs. 17 crores contribution 
in the course of two years. It is 
amazing why a responsible State Gov­
ernment should make such utterances 
on the floor of the State Legislature 
and they are being denied here. I 
would require some clarification on 
that.

Shri C. D. Deshmokh: It is quite
easy. Rs. two crores, sale of securitie's 
for using in the Rayalaseema area: 
Rs. 17 crores towards the implementa­
tion of their Plan.

Shri Thann Pillai; I would like to 
have a clarification on this point whe­
ther this Rs. 17 crores constituted the 
whole grant to the Madras State or 
for relief measures in connection with 
famine conditions.

Mr. Deputy-Speaker: He has just
said that Rs. 17 crores are for imple­
mentation of the Plan and Rs. two 
crores for Rayalaseema famine relief.

Shri Thanu Pillai: But there it was 
criticised that the Centre first promis­
ed Rs. two crores loan and Rs. two 
crores grant and then they reversed 
their decision and the Madras Govern­
ment had to sell their Government o f 
India security bonds to the tune o f 
about Rs. two crores. What we are 
interested is to see whether that is a 
fact or whether this is a fact; because 
we are all concerned, both in the State 
Government as well as in the Central 
Government. When the neople in Ihe
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area are given certain answers snd 
certain opinions are being created, 
there is room for propaganda by the 
Opposition. I would like here to 
point out that there is lot of criticista 
in the South that the North is neglect­
ing the South. To that extent, when 
we near tnat criticism and this answer 
we are not able to make out things 
properly. Rs. 149 crores have been 
set apart in the Five Year Plan for 
the State, but there is no revelation 
of the apportionment of the Central 
contribution and the State expendit­
ure. We would like to see all these 
things put on a proper level and the 
contribution from State to State 
clarified for the information o f the 
public.

Then coming to the famine condi­
tions, though they were graph ic^y  
described by my friends, the Finance 
Minister said that he is not posted 
with full information. I do not know 
whether the Gkjvernment of Madras 
has not given sufficient information in 
the manner in which it was described 
here, or whether the conditions have 
not been understood. I would request 
hon. Ministers from the Centre to go 
and visit the South, especially the 
districts o f Madura, Ramnad and 
Tirunelveli and have first-hand in­
formation before they come to certain 
conclusions. The contributions that 
are being made by the Centre, when 
they go to the Provinces, are not dis­
tributed fairly and equitably in the 
various districts If there is some 
maldistribution, that affects our rela­
tionship with the people at large. So 
in all these distributions, though the 
Centre might Jfive full autonomy, I 
would like that a certain check is 
placed on these State Governments as 
to the distribution of this amount. In 
my district the District Collector plac­
ed a demand for Rs. 60 lakhs. Then 
It, wa.s reduced t® Rs. 30 lakhs and 
the Madras Government was promis­
ing Rs. seven lakhs. Ultimately, 
before 31st March, my district got 
only Rs 5000. That is the condition. 
When people criticise. “ Wh«t i« this 
North domination and South submis­
sion” we are unable to answer the 
people. We cannot sit tight at home 
and say, “ we are Members o f Parlia­
ment. we do not care what hatn>ens to 
people” . To that extent I v/ou!d re  ̂
quest the hon. Minister to educate the 
Members of Parliament to be able to 
answer the peonle and the criticism 
that is being levelled-

Not only that. In our oart there Js 
another nresentation from +he Gov- 
•mmpnt, of Cevlon Under the Indian 
and Pakistani Citizenship Act all our

people are beii^  ejected. It is bad in 
effect. Not only that. Tliey have 
passed a lawless law under which 
anybody, any Indian not possessing 
certain documents might be indicted 
as an illicit immigrant and the onus 
of proof is on the accused and not on 
tne accuser. A lot of people are com­
ing up to aggravate the famine condi­
tion in our district and in the Madura- 
Ramnad district also. To that extent 
also the famine condition has been 
aggravated and what little help is 
bemg given is not reaching our people 
adequately. I would submit that the 
Rs. 47 lakhs given for gruel centres is 
not what we want. We have got 
energy, enthusiasm and ability. What 
we want is the wherewithal to fulfil 
certain conditions. We have smaft 
rivers where anicuts can be built up. 
There is one river project, Manimut- 
tar. The people of the district con­
tributed Rs. 1,28,00,000 towards that 
Droject but that project has been
slowed down last year for want of
Finance. Even the money that has
been contributed by the people had 
not been spent so far. If we ask 
them, they say “ no finance”  and they 
point the finger to the Centre. Our 
hon. Minister says “ We cannot assist 
them for their deficit balances.*
If that is the attitude, what is the 
meaning o f this integrated Five Year 
Plan? In the implementation of the 
Plan, if any one portion goes wrong 
and the Centre is not prepared to take 
responsibility, to whom will tne people 
of that area look up? How are we to 
oali this Plan as an integrated Plan?
I would like an answer to that also.

There is disaffection amongst the 
staff from panchayats to Parliament­
ary Secretariat. A  lot of things were 
said on the floor of this House about 
the loyalty of our officers. The other 
day a challenge was thrown that if 
the Government servants were asked 
to vote for the Government, the ded- 
•lon would go against them and to 
some extent that may be true. The 
planners have written very beautiful 
words.

**The economic conditions of 
fixed income receivers of the 
middle and lower middle classes 
in particular during recent years 
have undoubtedly been tr^ng. 
Whilp considerations of seniority 
are important, given a satisfac­
tory system, in certain cadres, 
there should be scope for promo­
tion m ore^apid and more con- 
sniruoiis than the normal rules 
w ovide for”  and so on and so 
forth.



4595 Finance Bill 18 APRIL 1953 Finance Bill 4596

[Shri Thanu Pillail
It is very good to write but what 

is the effect. There is disaffection 
caused by many shortcomings of a 
very simple nature which can be 
looked into and rectified by the Min­
istry easily. They say that a man 
who puts in honest work must be able 
to get rapid promotion but
there are complaints that unqualified 
people are being confirmed and pro­
moted whereas qualified persons are 
not able to get confirmation or pro­
motion.

The middle class people working in 
the Central Secretariat have been 
Clamouring for PTO concessions. One 
hon. Memoer mentioned about it and 
I want to know whether a reply
would be given to this by the Finance 
Minister. This concession was given 
after taking into consideration the 
living conditions and the meagre 
salaries drawn by these Government 
servants. Conditions have not chang­
ed. The cost of living index has not 
come down. We are not able to pay 
adequate dearness allowance com­
mensurate with the cost of living 
index. This concession was with­
drawn for reasons of financial 
economy. The Central Government 
at the same time imposed on officers 
on a higher scale a voluntary cut. I 
understand that this voluntary cut 
had been restored but this concession 
has not yet been revived. Earned 
leave for these Government servants 
is meant for recouping their health 
and they are not able to utilise it for 
want o f facilities.

Blr. Deputy-Speaker: The hon.
Member should' conclude now.

Shri Thanu Filial: I would request 
the hon. Minister to consider this 
aspect. I also extend this request to 
the Railway Minister at least to give 
one-third of the concession.

Dr. N. B. Khare: This Bill is for 
three purposes, fleecing, hectoring or 
bullying and law and order and the 
whole show is managed by two 
powerful personalities, one belonging 
to the Indian Congress Service, and 
one belonging to the Indian Civil 
Service, one sitting and bulljring and 
the other fleecing. I have deliberate­
ly used this word fleecing and the 
following figures will show to what 
extent the Indian public is being 
fleeced and what an enormous burden 
the Indian tax-payer has to bear.

The to^al expenditure in 1938-39 
worked out on the basis of divided 
India was only Rs. 56 crores. In 1953­
54 it is going to be Rs. 438 81 crores. 
That is, a rise of 800 per cent. In 15

years. You can imagine what a huge 
sum is extorted from a poor C(iuntry 
like India and dissipated on military 
expenditure and visionary schemes, 
by an extravagant, wasteful and
corrupt Government.

Shri T. T. Krisfanamachari: What 
was the condition when you were a 
Minister?

Dr. N. B. Khare: Our military ex­
penditure tgday has gone up to 400 
per cent, higher than the revenue of 
1939 without any adequate return.

The statement of the Finance Min­
ister that there has been a marked 
improvement in our economic condi­
tion during the current year is simply 
amazing— this is Mr. Nehru’s style. 
The chief reason for making this
clairn is the fall in wholesale prices. 
That fall was brought about by rais­
ing the bank rate to 3i per jent. in 
November 1951, by the exhaustion of 
post-Korean boom, by large increase 
in world production of all commodi­
ties competing in the international 
markers and by the internal collapse 
of speculative commodity prices. But 
this fall has little bearing on domestic 
living costs. The real decisive test
of improvement in the economic con­
dition is not the fall in prices but the 
fall in the cost of living.

An Hon. Member: He is reading
his speech.

Dr. N. B. Khare: These are all 
figures. I cannot keep these in 
memory.

Mr. Deputy-Speaker: The hon.
Member should not look to his notes.

Dr. N. B. Khare: This living cost 
has been continuously rising in spite 
of Sill the anti-inflationary measures 
taken by the Government like heavy 
taxation and control of all kinds in­
cluding even credit control. This can 
be verified from the statement No, 15 
on page 147— how can I cram this. Sir? 
In the Reserve Bank of India’s Report 
on Currency and Finance for the year 
1951-52  ̂ The figures of the cost of 
living in Bombay as given there are 
as follows:

Base 1939
1949-50
1950-51
1951-52
1952-53

100
291
302
.̂ 14
.M7

9̂ months^
And there is every danger o f this 

cost o f living soaring higher and
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higher. Food subsidy will vanish In 
the current year and we shall have to 
import about three million tons of 
food grains at heavy costs and heavier 
freight costs. A large amount of 
money will be spent on the Five Year 
Plan which will create a further 
demand for more food and more con­
sumer goods. Over and above this, 
Rs. 110 crores of created money will 
be forced into circulation which wiU 
hit hard the common man.

It is said that increased production, 
both agricultural and industrial, is an 
argument in favour of this alleged 
improvement of economic condition. 
But it should not be forgotten that 
agricultural production may increase 
in general without any increase in 
the essential cereals. Increased pro­
duction in industries does not ne­
cessarily reduce the cost of liv­
ing. People cannot eat cement or 
wear steel. The handloom industry is 
in a bad condition. The production of 
tea is disturbed by the closing o f 
many tea gardens and the trend in 
sugar industry is uncertain. When one 
remembers that all these articles are 
the factors in reaching the indices of 
the cost of living, it may be bold to ex­
pect an improvement in the economy 
of the country, but it may not be wise. 
All manner of foreign visitors give 
good chits in favour of Indian condi­
tions before departing from this coun­
try and Government has reaped rich 
harvests of these certificates from an 
endless number of foreigners, but these 
certificates cannot be a proper substi­
tute for the harvest of wheat and rice. 
They cannot also bring a solatium to 
the army of unemployed. No one in 
this country has given any good chit 
to this Government. Only the foreign­
ers do it. Even the white caps, some of 
them, have shown their restiveness on 
the floor of this House. There is dis­
content everywhere, among students, 
petty Government officials, school mas­
ters, patwaris, hhumias, and all man­
ner of people. Under these conditions 
of the country, our Prime Minister is 
going to attend the Coronation of 
Queen Elizabeth II of England who is 
still our symbolic head. Our association 
with the Commonwealth may raise the 
international status of our popular 
Prime Minister; but it cannot do any 

*#good to this coimtry or even to its 
prestige as an Independent Sovereign 
Republic. In actual fact, we are mere­
ly attached to the chariot wheel of the 
United Kingdom whose efforts are con­
centrated on the restoration of the in­

‘ ternational status of the pound sterling 
and in securing multiple convertibili­
ty for it.

Prof. D. C. Sharma (Hoshiarpur): Is 
the hon. Member only reading figures?

Mr. Deputy-Speaker: He will read 
only for ten minutes.

Dr. N. B. Khare: We are told that 
the Budget is tax-less. It is not tax­
less. Deficit financing is the worst kind 
of taxation. We are told that the 
middle classes will toe helped by the 
concession in income-tax, by raising 
the limit of taxable income. How many 
are paying income-tax? Only seven 
lakhs in a population of 36 crores. 
How many are there in the lower in­
come group? About four lakhs. It is 
ail moonshine.

The focal point of this Budget is the 
Five Year Plan. Our Finance Minister 
is intent upon raising the money from 
any quarters by any means whatever 
to finance this Plan. But, Government 
themselves are not yet definite and 
they do not know their own mind ab­
out the volume of finances required 
and the methods by which they have 
to be raised. The Budget Speech o f  
the Finance Minister is full of wish­
ful thinking, pious hopes and palpable 
contradictions. The most glaring con­
tradiction is about the total amount to 
be used for financing the Five Year 
Plan. Originally, it was given that Rs. 
1493 crores would be raised from in­
ternal resources. Suddenly, we are 
told that the figure has been raised to 
Rs. 2069 crores. Has the country got 
suddenly richer by Rs. 600 crores? I 
cannot imagine. It is a most strange 
contradiction. The second contradic­
tion consists in the swift changes ab­
out the need of foreign aid. In 1951, 
we were told by the Planning Com­
mission that without Rs. 300 crores o f  
foreign aid, no higher target could be  
achieved. In December 1952, foreign 
aid was pulled down from its higb 
pedestal. In February 1953, it has 
again been raised to its high pedestal. 
Nor reason is given for these somer* 
saults.

The third contradiction which is 
most confusing is the importance 
given to the price levels by the Fi­
nance Minister. All these five years, 
the Finance Minister told us that the 
one engrossing preoccupation of the 
Government has been to fight infla­
tion. They said it was a war on infla­
tion. In spite of all the measures ot 
the Government, prices are still rocket­
ing. It has been fought for five and a 
half years; but still the price level
has gone up. Yet, our Finance Minister 
has suddenly forgotten all that his own 
Governrtnent has said all these years 
and has come forward describing that 
the infiationary trend had been
brought under control and that the
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climate is now favourable for high 
■cost economy. This means deficit finan­
cing. I wonder if the members of the 
Planning Commission were a party to 
all these shiftings, contradictions and 
vagaries. I think they are not, perhaps. 
I do not know their inside working. 
But, I think, they have been over­
shadowed by the firm attitude and 
blandishments of these two powerful 
tnighty men and they have yielded. 
One of them has surrendered com­
pletely. It appears that Ihey were ap­
pointed not to question, but to co-ope­
rate. They have performed their task 
very well and I congratulate them.

Now, I come to hectoring. Every one 
knows that in the Kashmir question, 
•Government have bungled. Even Con­
gress Press has now begun to. say so. 

W hen we say so, we are called traitors, 
communalists and what not. Law and 
order is maintained in such a manner 
that we are prevented from speaking 
on  the subject. Any party, even the 
Communists who speak in favour of 
the Government on this are allowed 
freely. The other day, the Prime Minis­
ter  made a speech in Delhi. He abused 
Us to his heart’s content. I challenge 
him. Let him have a joint meeting; he 
may explain his Kashmir policy and 
any one of us wiU explain our Kash­
mir policy and let us see for whom 
the public votes. His policy is not 
o cu la r . I am a secular man. Secu­
lar means, no discrimination against 
any creed or community, or in favour 
of any creed or community. I am 

•quite agreeable to that. But, every 
action of Government, including Kash­
mir, is done in favour of one parti­
cular community only. Therefore, the 
policy of the Government is not secu­
lar, but “ Shekhular” .

How is law and order maintained? 
In  this way. Innocent people are be­
laboured and heads broken. This is a 
•very bad thing and dangerous thing. 
^Interruptions). I will not praise but 
«urse this Government for this kind 
o f  maintenance of law and order.

Pandit K. C. Sharma (Meerut 
Distt.—South): Is it in order, Sir, to 
bring such questionable things to the 
House?

Mr. Depaty-Speaker: There is no 
question of exhibiting anything before 
the House. It would not form part of 
t̂he record.

qto q?To r n n fh r :
I

^  ^ ^ # J T R

^  ^  «hf0«il< 
ift f  ^  ^  ^

?TTW ^  ^  ^  t  I ^

t  ^  ^  f

I
^  I

«!>Nh ^  ^
fsRT %

’TJTOT ^  I

^  r̂npTT ^
^ I ^  1

?PR ^  ^  ^  jftsnrr ^
^  ^  ^  ^ I

«rr5T Pt^ ’TT
îP^M I ^  Vt^RT

^  ̂ TK 3̂TR I r̂rsr

^  5[R«T #2TR SFw f
^  %ftK

viWf ̂  H 5«iR ̂  ̂  vSTT̂ *rr 1
10  <+1 < ^  «r^ *

?rk  feTHT
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Shri M. S. Gurapadaswamy: The Fi­
nance Minister seems to be dangerous­
ly complacent regarding his Budget 
proposals. He seems to think that the 
policy that Jxe is pursuing today is tho
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best in the circumstances. I beg to 
diifer from that point of view.

A  budget, if it is to be called a good 
budget or a proper budget, must fulfil 
two conditions. The first condition is: 
the Finance Ministry or the budget 
should take into consideration the 
total outlay available in the country— 
both public and private outlay. The 
second condition is; the budget should 
take into consideration whether that 
total outlay is adequate to meet the 
demands of full employment. In other 
Rrords, the datum line for a budgetary 
policy is manpower. The entire man­
power that is available in the country 
should be properly and gainfully em­
ployed. The budget should be prepared 
to realise this end. Then only it can 
>e called an economic budget. From 
this point of view I say that the bud­
getary policy enunciated by the Fi­
nance Minister is not progressive; it 
cannot be called the budget of the Mil­
lions, the .budget of the common man.

Today, the unemployment figure is 
rising, and it is assuming enormous 
proportions. It is almost bordering on 
a crisis. I want to know from the hon. 
Finance Minister what concrete steps 
he has taken to meet this crisis. If he 
has followed a correct budgetary poli­
cy, then he should have assessed the 
entire outlay available in the country, 
both private and* public. But, here he 
has taken only one outlay. That is, he 
has taken into consideration the public 
outlay only. He has not taken into 
consideration the private outlay that 
is available. This way the Budget has 
failed, and the Finance Minister has 
missed his .bus.

Everywhere, bott in the Government 
factories and departments as well as 
in private industries, retrenchment is 
going on, and no uniform policy is fol­
lowed in the matter of retrenchment. 
To make my point very clear, I may 
draw the attention of the Finance Mi­
nister and also of the Minister o f 
Commerce and Industry to a very late 
case. In the Textile Commissioner’s 
Office, Bombay, recently about 600 
people are threatened with retrench­
ment. Already, nearly 300 people have 
been discharged from service. While 
doing so, the method adopted is very 
curious. People who have put in-more 
than six years or seven years o f  ser­
vice but who are non-graduates have 
been discharged, whereas people who 
have joined later, mainly because they 
are graduates, have been retained. The 
princinle M  seniority is not taken into 
consideration at all. Further. I want to 
bring home to his mind that the policy

of retrenchment is not uniform even 
in Government departments. Take the 
case oi the Railways. There, if an em­
ployee serves more than one year, he 
will have a permanent status. Even if 
he is discharged from service, he will 
be given all the privileges and benefits 
of a permanent employee. In the case 
of private concerns also, there are 
rules that employees who have put in 
more than one year of service cannot 
be turned out as temporary employees. 
Even if they are discharged from ser­
vice, they will get all the benefits of 
permanent employees. But in the case 
of employees of Textile Commissioner’s 
Office, different procedure is followed. 
This policy of discrimination is very 
irrational and it has hurt many hund­
reds of employees. So I want the hon 
Minister to clear his policy with re­
gard to retrenchment.

Many hon. Members have referred 
to the development of industries and 
production and the like, but they have 
not referred to the question of the 
development of our mineral resources. 
I want to refer to that question. T o­
day, our country is suffering from 
lack of policy on the part of the Gov­
ernment with regard to the exploita­
tion and utilisation of mineral re­
sources. There is n© clear programme. 
There is no proper plan. For example, 
manganese ore is exploited, but it is 
exported. It is a very strategic mineral. 
It can be used for alloy steel. Again 
chromite is available in large quan­
tities in Mysore. That is not exploited. 
That also is a very important material, 
that can be used for the manufacture 
of alloy steel. That is not done. I have 
no time to refer to individual mine­
rals, .but this Government is not ex­
ploiting the mineral resources of India 
properly, nor using them fruitfully. 
Take the example of coal. Coking coal 
is now used for heating purposes. That 
can be used for a more important pur­
pose. ITie coking coal reserve is very 
limited in our country. It may be ex­
hausted within 50 years, and there is 
no plan on the part of the Government 
to preserve the use of cokin? coal for 
a more important purpose.

Again, there are many gold fields all 
over India. They have not been sur­
veyed and exploited. The Kolar Gold 
Fields have been exploited by a foreign 
company, and the return that we get 
is very low. No attempt has l>een 
made either by the State Government 
or by the Government of India to na­
tionalise it. And only pla«e where 
gold ore is available in large quan­
tities has been given over to foreign­
ers. Again there are.......
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Mr. Deputy-Speaker: Instances may 
be multiplied, but this is not the occa­
sion. I shall now call upon the hon. 
Finance Minister.

Shri M. S. Gurupadaswamy: I shall 
conclude now by appealing to the hon. 
Minister to set up a Mineral Develop­
ment Corporation to look into the 
whole matter and draw out a plan for 
exploiting and using all the minerals 
m a proper way.

Shri C. D. Deshmukh: This debate 
has raised more or less the same 
ground which was covered by the 
general discussion as well as the 
second reading debate, and I shall 
not go ovev some of the points with 
which I dealt then.

As regards compensation, i  shall 
not complicate an already complicat­
ed situation by adding to what I have 
said then. I take note of what the 
hon. Member said, in regard to his 
version of this affair.

Shri Gidwani: You can refer to
the minutes of the proceedings.

Shri C. D. Deshmukh: With regard 
to Shri Basu’s observations, I think 
he is taking a somewhat jaundiced 
view of the situation :n regard to 
employment. I do not quite know 
what he meant when he referred to 
the jute industry. All I said was that 
one has to choose between two horns 
of a dilemma, sq to say. If we want­
ed to modernise the jute industry 
and be in a position to pass on some­
thing more to the producer of raw 
jute, then it involves the throwing 
out of employment of a large number 
of workers. That is not a problem 
which is facing us today, but it does 
in fact prevent us from taking any 
more effective action in regard to the 
minimum price of jute.

Then in regard to tea, I think I 
shall have occasion to refer to the 
fact that many of the tea gardens 
have already re ^ en ed , as a result of 
the gradual improvement in the con­
ditions, that has taken place, partly 
owing to factors which were not bey­
ond our control, and partly, we flatter 
ourselves, owing to action that we 
ourselves have taken or is contem­
plated.

In regard to the general question of 
employment, which has been referred 
to not only by Shri Basu, but by some 
other hon. Members, although the 
matter is very important, I do not

really see what one can do except to 
mcrease the pace of our investment 
expenditure, and that we are doing 
so IS proved by the fact that we have 
exposed ourselves to the criticism that 
We are now undertaking measures in 
regard to deficit finance, which threa­
ten the standard of living of the com­
mon man. Therefore, we are between 
two fires. If we have recourse to 
deficit finance, then we are told that 
we are threatening the standard of 
living of the common man. If we do 
cot have recourse to deficit finance, 
then of course, the unemployment pro­
blem remains a much bigger one than 
it would be with the investment ex­
penditure. I myself do not consider 
that there is any other solution to 
this oroblem except promoting the 
economic development and accelerat­
ing the economic development of the 
country.

It is qiiite possible to quote figures 
from time to time showing how un­
employment is fluctuating; maybe 
that it is increasing, maybe that there 
lie a great deal of frictional unemploy­
ment. but I am persuaded that if one 
nas formed a correct judgement in re­
card to the pace of investment ex- 
Denditure. then one must be in a 
oosition gradually to bring the pro­
blem of unemployment under con­
trol.

There was some reference to the 
number of people retrenched in 
various establishments, as for instance, 
in the Textile Commissioner’s Office. 
Now the actual notice of retrench­
ment has been given, I understand, to 
only 130 people, but I do not wish to 
join issue with the hon. Member as 
to the number of people. The point 
is that you cannot abolish or modify 
controls with the disappearance of 
scarcities, in these offices without 
some retrenchment in the office which 
was established for the purposes of 
exercisin^i or reinforcing or enforcing 
control.

6hri M. S. Gurupadaswamy: What
about the assurance given by the hon. 
Minister o f Industries?

Shri C. D. Deshmukh: Efforts are 
always made not only in this establish­
ment, bu- in all establishments, to 
absorb the personnel which is retrench­
ed, in some other Government establish­
ment: and there are rules laid down 
tn this end by the Home Ministry. 
For instance, although all are borne 
now on the employment registers, 
there are rules that their rights for 
employment have to be considered 
first; they are to be given preference.
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and also from time to time, arrange­
ments are made in order to find out 
whether people thrown out of 
employment m one zone cannot be 
employed in another zone. In other 
words, all practical means that could 
be taken to temper the wind, so to 
speak, to these shorn lambs, are adopt­
ed. But there will always be, I fear, 
a certain amount of residual un­
employment arismg out of retrench­
ment, but if we are going to have 
additional resources for investment, I 
do not see how we can dispense with 
either retrenchment or rationalisation. 
Surely, if the same amount of money 
as is saved by retrenchment is 
employed in investment, then it is 
bound to yield a larger returji, and 
that must be to the benefit of the 
country.

Then, Shri Basu raised the ques­
tion of the additional advantage given 
to subsidiary companies. The point I 
wished to make was that as a whole 
on foreign establishments, we do not 
expect that there will either be an 
advantage or a disadvantage, that is 
to say, the rate of tax on branches 
has been increased, and as a counter­
weight, there has been some reduc­
tion made in the taxation of subsi­
diary companies.

As a matter of fact, there is a 
second transire of increase, which 
perhaps we shall have to adopt so 
far as the branch companies are con­
cerned, before the disparity to which 
I made a reference is more or .less 
removed, and therefore there may be 
further proposals next year which 
may affect only the branches. Then 
we shall find that we have succeeded 
in removing that disparity. There­
fore, it is not a unilateral advantage 
which has been conferred on foreign 
investments-

In regard to the various other 
issues which are of a very general 
nature, which have been raised by 
Shri Basu, replies have been given 
from time to lime, and I do not think 
it is true to say that there is any 
difficulty in the transmission of 
“ know-how ’ from foreign investments. 
The process hag been going on very 
continuously, and so far as new in­
vestments are concerned, certainly, 
very great care is taken to ensure that 
our own people are properly truined, 
and our capital made capable of 
holding the highest voices. Actual­
ly if we look back over the 
last five years, while new investment 
has been coming in driblets, there has

been on ihe whole more disinvest­
ment than investment. And I believe 
that in many trading concerns, now, 
there is no further scope for expan­
sion at all; in other words, the capital 
issue control authorities do not now 
agree to any foreign investment which 
has the purpose merely of undertak­
ing some trading transactions m this 
country. So, I submit that the situa­
tion is not as bad as was painted by 
Shri Basu.

5 P.M .

Then there was one proposal which 
he made which, I think, would not be 
in the interests of the country, that 
is to say, use of force in order to en­
sure that part at least of the yield 
on foreign investments is compul­
sorily ploughed in. I do not think 
that in a matter like this force brings 
in the greatest dividend. In other 
words, nobody knocks on an open 
door, and it is a policy of open door 
that we have been practising. We 
have known from experience that 
if there is no risk threatened to an 
investment, then people are content 
to plough in the current yields on 
their investment in the enterprises 
in the country. If, on the other hand, 
there is any danger of any bar being 
placed on remittances or dividend or 
capital, then there is the greater pos­
sibility of no investment coming in 
at all.

Shri M. S. Gurupadaswamy: Here
also China’s case may be repeated.

Shri C. D. Deshmukh: In China, as 
far as I can see extra-legal means 
were employed, and that is not the 
policy that we have been following. 
We have undertaken to treat every­
one with fairness and equity and we 
have given an assurance that who­
ever brings in capital will be allow­
ed to take it back whenever 
he wants to tjjke it back. Who­
ever reaps any dividends here will be 
allowed to remit them to his coun­
try. I have never been able to under­
stand wliat objection % ere is to allow­
ing people to take out the return on 
the capital which they have invested. 
It is always possible to add up figures 
and say ‘This is 30 crores or 40 crores 
or 50 crores*. But we are hiring the 
money, and if we are hiring the money 
I do not see why we should not allow, 
after income-tax has been paid, the 
residue to be sent out to the parent 
country.

Shri Nambian That is 
(Interruption).

train
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Shri C. D. Deshmukli: 1 have not got 
very much time. So I do not tiiink 
1 snould take notice of these inter­
ruptions.

Then there was the extraordinary 
compiamt made by the hon. Member 
WHO has not waited for an answer. He 
said something—‘fleecing and hector­
in g . If it is fleece, 1 thmk it is the 
goiaen fleece which brings good for­
tune to the country. He has picked 
out all the factors which, according 
to him. betokei^ that the country is in 
a very parlous condition indeed. Well, 
if that brings solace to his soul, he is 
welcome to live in that illusion. I am 
quite convinced that there has been 
a very distinct improvement in the 
economic conditions of the country. 
And even in regard to the figures 
which he quoted, if he will only take 
the trouble to look at the latest figures, 
he will find that even the cost of liv­
ing indejc has fallen in almost every 
centre except Bombay. Bombay is a 
very special case because they used 
to get a very large subsidy on their 
cereal consumption os oae of the big­
gest industrial cities. With the re­
moval of that subsidy last year, their 
cost of living index went up. But with 
the exception of the State of Bombay, 
as I said, where the food index for 
the year rose by about ten per cent, 
the cost of living indices have general­
ly fallen all over the country in vary­
ing degr^s. I shall not take the time 
of the House by quoting the actual 
figures.

Mr. Deputy-Speaker: The hon. Minis­
ter may take a few more minutes, if 
he wants.

Shri C. D. Deshmukh: I have sheaves 
of figures that prove this point. I am 
certain that that point cannot be dis­
proved.

[S h r i m a t i  A m m u  S w a m in a d h a n  in the 
Chair.]

I do not think there are any other 
points which I should answer at this 
stage and. therefore. I shall now con­
tent myself with the observations I 
have already made and commend my 
motion.

Shri K. K. Basu: May 1 ask a ques­
tion?

Mr. Chairman: No question now.

Shri K. K. Basu: One point must be 
answered. The other day the Finance 
Mmister said he was considering the 
possibility of seeing that personnel 
retrenched in one department o f the

Government were absorbed in an­
other. I referred to cases of rtirencn- 
meni m the Disposals Department 
when there was recruitment in the 
Income-tax and other departments of 
equally qualified persons.

Shri C. D. Deshmukh: I shall be 
very pleased to investigate all thesa 
cases if the hon. Member will sena 
me the details. It is very difficult to 
deal with a matter like that in a gene­
ral way.

Mr. Chairman: The question is;
“ That the Bill, as amended, be 

passed” .
The motion was adopted.

CENTRAL EXCISES AND SALT 
(AMENDMENT) BILL.

Clause 2.—  .Amendment .o f .First 
Schedule etc.)

Shri Nambiar (Mayuram); I have 
tareiuQy gone through the Bill and I 
rind that some relief is being given 
to the tea garden owners. It is wel­
come at this stage, but at the 
same time, I have my own fears 
whether this relief will actually 
go to the workers wno are retrenched. 
Un that point no specific information 
IS forthcoming yet. According to my 
information and the information 
given by the hon. Minister of Com­
merce and Industry, recently about 
117 lea gardens closed down and 
about 60,000 men were rendered un­
employed. Out of these 117. accora- 
ing to the information supplied by 
them, only 23 gardens are reopened. 
The remaining gardens are still 
nosed. Fui-ther, out of the 60,000 
men only 20,000 are re-employed and
40.000 are still tmemployed. We do 
not know whether even in the gar­
dens opened they have work all the 
seven days or only for four days. My 
information goes to show that only 
four days’ work is there in many 
gardens. Apart from that, the ameni­
ties granted to the tea garden em­
ployees, namely, supply of foodstuffs 
at subsidised rates etc. have not been 
restored yet. Formerly they used to 
get foodstuffs at the rate of Rs. 
eight or Rs. nine a maund whereas 
now it has gone up to Rs. 17-8. Pre­
viously, in July last, when the same 
issue was raised here, both the hon. 
the Minister of Commerce, and Indus­
try and the Minister of Finance pro­
mised us that they would try to res­
tore all the amenities and they would 
do their best. But what happened 
was that the Assam Government as 
well as the West Bengal Government 
were helping practically, rather than 
opposing the management in this
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(•ase. They helped to increase the 
price to Rs. 17-8 from Rs. eight or 
nine. Therefore, the condition in the 
tea gardens has not come to normal 
yet. If this help were rendered 
previously, at the time of the tripar­
tite conference in December last, the 
thing would have been different. Ihere 
was an agreed resolution in that 
period, namely, that if the cess collect­
ed could be repaid then retrench­
ment would have been stopped and 
closure would *have been avoided. 
They represented likewise, but the 
Government then refused to ac­
cept it. They also said in that agreed 
resolution that an Inquiry Commit­
tee could be appointed and if there 
was profit shown in a particular 
garden, that money which was repaid 
could be used for labour welfare. 
Even that was not considered. Now 
the tea garden owners have shitted 
the entire burden of the crisis to the 
workers and they have kept their pro­
fit intact. What happens? This help 
goes to them. After the whole burden 
has been shifted on the workers, now 
there is another attempt to shift the' 
burden on the consumers too. I wel­
come the Bill provided the Govern­
ment would assure us that by this 
move, thete would be restoration to 
the workers flf the amenities they en­
joyed, reopening of all the closed 
gardens and there would be no attack 
on the consumer in the sense that the 
duty which they say would be col­
lected from the middlemen—the 
blenders and packers—^would natural­
ly be passed on by these people to the 
consumer and he would have to pay. 
The tea garden owners can be given 
relief, I agree. But the middlemen 
will pass on the burden to the con­
sumer. Therefore, there is a danger 
of increase in price and the danger 
of attack on the consumer on the one 
side, and on the other,^ there is no 
assurance forthcoming that the ameni­
ties would be restored.

Therefore. if the Government 
would give us an assurajice that these 
things would be done and the money 
that is saved out of this would be 
utilised as suggested, that would im­
prove the situation, much of the 
crisis would be averted and this 
measure would serve its purpose. 
Otherwise, on the other hand, it will 
try to allow the tea garden owners 
to recoup their position. At the same 
time, the workers will have to be 
where they are today. Therefore, 
this is my criticism, which I hope the 
Government will consider and give an 
assurance on these points. Otherwise,

the Bill will not serve its purpose and 
we will have to oppose the Bill,

Shri Bansal (Jhaj jar-Rewari); I 
welcome this Bill as indicative of the 
Government’s desire to help this in- 
austry which has been undergoing 
serious crisis for the past several 
months. But, I have some doubts on 
one or two points. The hon. Finance 
Minister, while moving the Bill had 
said that this change in the rates of 
duty would not affect the revenue of 
Government. That is so if the ratio 
of tea which goes in the market un­
packed and packed is in the propor­
tion of one-third and two-thirds. But, 
I was reading Capital of the 16th, the 
latest issue, where it is pointed out 
that the quantity which goes to tfae 
market unpacked is 40 per cent. If 
that is so— I do not know whether it 
is correct— if this figure is correct, 
then, according to my calculation. 
Government’s revenue frdm this 
source will suffer by about seven or 
eight per cent.

I am not very much afraid about 
this reduction provided this reduction 
is going to help the tea gardens. But, 
on that point too, I have my own 
doubts and they are substantiated by 
the report of the Official Team on 
Tea Industry which was appointed by 
Government some time back. While 
discussing this question of reducing or 
abolishing excise duty, in paragraph 
94, they went into it in great detail. I 
will not take the time of the House but 
confine myself to one or two sentences 
from that report. It is said there;

“ Even on the most favourable 
assumption that retail prices re­
main unchanged, the middlemen 
and the growers must compete for 
a share in the reduction. Being 
weak holders, growers will not 
gain more than a small propor­
tion of the reduction.”
Then again the report said, ‘in a 

weak market, the latter will not be 
able to obtain any large share of the 
reduction*.

The Minister o f Commerce and In­
dustry (Shri T. T. Krishnamachari):
The market is now strong.

Shri Bansal: Right, Sir. I am not 
opposing the Bill as I said in the 
very beginning. I am bringing these 
considerations to your notice so that 
you may keep a watch over the situa­
tion as it develops.

Then, the second point is that this 
change will no doubt increase the off­
take in the market of unpacked lea.
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Whether ihis is going to be to the 
good of the industry as a whole, I 
have my own serious doubts. 
again. I have ample support from the 
report of the Ad Hoc Committee on 
Tea which was appointed ip i^oO. 
They deal with this problem of blend­
ing and packing on pages 84 and 85. 
Again and again it is mentioned tlmt 
it is absolutely necessary in the m- 
terest of keeping the quality of tea 
and better marketing that p ro ^ r  
packing is done. Inasmuch as this 
reduction of duty on tea will accrue 
to the tea going to the market in the 
unpacked form, this will, in my opinion, 
affect the quality of tea, and, ther^ 
fore, ultimately the industry. I would, 
therefore, request the hon. Commerce 
and Finance Ministers to kindly keep 
a watch over the developments that 
take place both in this industry and 
in the marketing of this product, and, 
if they find that this method is not 
helping the growers, but is, on the 
other hand, affecting the quality of 
tea, then, I am sure they will revise 
Iheir policy and take some other steps 
more suitable to help the growers.

Shrl H. N. Shastri (Kanpur Distt.— 
Central): If the purpose which has
actuated the hon. Minister to bring 
forward this measure succeeds, no 
iloubt. the House will whole-hearted­
ly support this measure. But, I have 
only, one or two comments to make in 
Ihis connection.

I am told that the industry has for 
some years been continuously getting 
relief in the form of subsidies or in 
other, forms, from the Government, or 
at the cost of labour or at the cost of 
the consumers. But the main pur­
pose of giving relief either to the 
ronsumer or to labour has not mater­
ialised so far. Let us briefly judge 
the position as it stands. In 1952, the 
minimum wage was fixed for tea 
labour. Immediately after th#» fixa­
tion. the daily compensation enjoyed 
by workers in respect of cereals was 
abolished arbitrarily and in the teeth 

vehement opposition from labour. 
That resulted in a daily saving of 
about Rs. 14,000 to the industry in ihe 
province of Assam alone.

Now. let us come to the second 
point. The House may be aware that 
ffrain concessions were discontinued 
some time back. Now, having made 
a study of the situation arising from 
the discontinuation of these conces­
sions. I have reached the following 
conclusions. Labour has lost and con-

• ueauently, the industry has been 
benefited in the following manner. For 
conversion. Hs 19,163; for withdrawal

o f dependent subsidy for unavoidz^le 
aosenteeism, Rs. 34,940 and for with­
drawing workers subsidy for absentee­
ism, Rs. 116,800. The total comes to 
Rs. 170,903. This is the daily loss to 
labour and consequent lienefit to the 
uidustry. Now. the final benefit that 
IS likely to accrue to the industry, as 
s  result of the passage of this Bill» 
Is a matter, which I have not had 
time to examine very closely myself. 
Therefore, subject to correction, I am 
going to make this statement. It is 
my own assumption. I am of the view, 
and my conclusion is, that as a result 
o f the passage of this Bill, the in-
rtustry, on an all-India basis, would
gain or would be benefited to the 
tune of about Rs. seven crores annual­
ly. I have come to this conclusion on 
the basis of the production figure in 
1951, which was 622 miljion lbs. As 
I said. I am ooen to correction but 
that is my guess

Now, as I said earlier. I do not 
grudge the benefit that the Finance 
Minister proposes to sive to the in­
dustry, provided that it results in the
objects that have been stated in the
objects of the Bill. I would like the 
hon. Minister to give a categorical 
a.ssurance in regard to the following 
points, as to whether as a result of 
this subsidy that he is going to give. 
employment to the four million wor­
kers who are stiU unemployed in the 
tea industry will be assured?

Shri T. T. Krishnamachari: Four 
million?

Shri H. N. Shastri: I beg your 
pardon; forty thousand.

The second question is how far it 
is going to result in the restoration of 
the wage cuts that took place recently 
by the discontinuation of the grain 
concessions to the tea workers. Third­
ly, as has been pointed out by a Mem­
ber opposite, there is still under- 
emplo3TTient in the tea industry and 
man.v of the economic concerns them­
selves are opening only for three 
days or four days in a week. How 
far i.<5 this situation going to be im­
proved? Finally, how far is it go­
ing to result in benefits to the con­
sumers in the form of reduced price 
of tea? These are some of the points 
on which naturally the House would 
e x p e c t  some enlightenment from the 
hon. Minister.

Shri R. K. Chaudfauary (Gauhuati): 
It is a great pleasure to be able 
to address you after a \ery, very 
long time. The subject on which 
I am going to speak is equal-
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ly pleasant. I was somewhat ad­
versely struck by the discordant 
note raised by my hon. friend. 
Anybody who is interested in the tea 
labour in Assam should have welcom­
ed this proposal. I cannot appreciate 
the reasons for this discordant note, 
although I can understand it. There 
is a vast multitude of labourers who 
have been unemployed for some time, 
but a large number of them have al­
ready been able to get to work again 
in the tea estates. This is due to the 
commendable efforts which the Gov­
ernment have made in this behalf. 
They have enabled the tea estates, 
particularly Indian ones, to stand on 
their own legs. The guarantee which 
the Government gave to the banks, the 
persuasion which they used— ĥere I 
am referring to the State Government 
—with the labourers to join the 
estates again at the normal price of the 
grains; and lastly, this particular 
measure for which the Indian tea 
estates clamoured— all these are big 
steps they have taken. The tea estates 
wanted that the entire e*xcise may be 
collected from the blenders and 
packers and not from themselves. 
This has been, as a matter of fact, 
conceded by Government by this Bill 
and this has enabled the tea estates 
to open their estates in many places 
where they had been closed. It is only 
on paper that the tea labourers are 
expected to buy paddy at Rs. 17 per 
maund. I have ascertained recently 
during my tour that this has not come 
into operation yet. The tea labourers 
are still getting their grains at the old 
concessional rates.

Shri Nambiar: Government does
not say so.

Sbri R. K, Chandhnry: I have asked 
several estates. They have not dared 
to introduce the new scheme. It is 
only on paper and they have not in­
troduced, it. That is because it would 
mean that many labourers would not 
rome for work.

I welcome this measure. I am not 
a tea estate proprietor, nor do I hold 
a single share. But I welcome this 
measure in the interests o f the 
labourers. Unemployment among tea 
garden labourers would be a menace 
to our country. Therefore, it is in the 
interests o f the Government to help 
the tea estates to re-employ their 
labourers. To some extent, they have 
succeeded, and the disappointment 
among my hon. friends is there, be­
cause they are not getting a large num­

ber of people to join the processions 
and other agitations. So, the disap­
pointment is there on that ground. As 
I said, I understand it, though I do 
not appreciate it. After all, we must 
consider our stomach more than these 
colourful processions in red.

One thing I wish to bring to the 
notice of the Government is this. How 
long are we gomg to depend on the 
foreign market? There have been 
several competitors in the market 
Those competitors are taking very 
bold steps. Whereas we have 
only deferred the payment of 
the excise, in several countries like 
Indonesia. Java, Ceylon and Pakistan 
they have absolutely suspended the 
payment of the excise. We have not 
done so, and so the competition will be 
much stronger so far as foreign mar­
kets are concerned In India even to­
day there are many people who do no1 
take tea. My friends from South India 
orefer coffee to tea. They would not 
touch tea. My friends from North 
India prefer lassi to tea. In Borr.l ay 
also. I do not know whether tea is 
popular. (Shri P. N. Rajabhoj: We take 
a lot of tea  in Bombay.) Well, that is a 
very commendable spirit. Government 
should do something to expand the In­
dian market itself. It can be done in 
various ways. One way is that a cer­
ta in  Q uantity  of tea  may be purchased 
by Government and distributed throuch 
various distributors aopointed in diff­
erent parts of India. We produce petrol 
in Assam, but we have to pay more 
price for petrol in Assam than w^ have 
to pay here in Delhi. This is one o f 
the mysteries which I have not been 
able to understand for the last thirty 
years o f my life. In Digboi, we pro­
duce oetrol. but in Assam we have to 
nay Rs. three per gallon, whereas «ti 
Delhi we p a y  only Rs. 2-11-0. Similarly, 
so far ac; tea is concerned, most of ns 
get only dust tea in India. Good tea 
fs exDorted to foreign countries. Tn 
foreign countries, the ordinary ron- 
sumer gets his tea much rheaoer than 
we pet it in India. What is the reason 
for it? Why can you not do some­
thing to remove this disoarity? The 
tea markpt will be very largely ex- 
nanded if we can give good a u a litv  
tea to consumers in this country. A. 
certain ouantity of good quality tea 
chouTd be purchased bv Government 
and Government should sell it. ft  
should see that the nrice is not very 
excessive. We do not eef tea now nt 
anything less than Rs. three per lb. 
which is vnry excpssive. These are the 
two nointc I would like Government to 
consider.
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Again I congratulate the Govern­
ment for on great achievement, name­
ly, enabling the tea industry to sur­
vive the very bad and dark days 
through which it had been passing.

Shri S. C. Deb (Cachar>Lushai Hills): 
I congratulate the Government for 
their special attention to the tea in­
dustry. I also welcome this measure. 
I share the sentiments of my hon. 
friend Shri H. N. Shastri. I have also 
some doubts as to whether this mea­
sure will not affect our consumers. 
Our internal market for tea is not 
negligible. We have waste tea in the 
market. That should be controlled. If 
good quality tea is placejd in the market, 
and waste tea is controlled by some 
means, consumers will be benefited.

Today, one of the Members asked 
the question about research in tea. 
That technical thing is done by the
I.T .A  in Assam. There is the Toclai 
Institute. They have done that experi­
ment. I ask the Government to take 
UD that matter so that we may have 
good quality tea, which, our hon. 
Minister often points out. has markets 
outside. If good quality tea is requir­
ed. then the technical research should 
be undertaken by- Government so that 
we can have eood quality. And pro­
duction as well as cultivation will be 
much improved in that way. I would 
ask our hon. Minister kindly to consi­
der this matter and try to do something 
in that respect.

Another thing and that is if this 
measure will in any way benefit our 
labourers. If this thing be cleared it 
will go a good way for satisfying the 
labourers as well.

Mr. Chairman: May I know how
many minutes the hon. Minister will 
take so that we can have some time 
limit? .

The Minister of Finance (Shri C. D. 
Deshmukh); I shall not take more 
than ten or fifteen minutes.

Shri Barman (North Bengal—Re­
served— Sch. Castes): I do not rise to 
m&ke any complaint about this Bill. 
Rather I welcome it whole-heartedly. 
But one or two points I would like to 
mention to the hon. Minister.

First of all I do not like the very 
idea of encouraging tea in a loose con­
dition. Tea is known to be a very 
sensitive product. Those who use it 
and those who know about it say that 
if loose tea be kept side by side with 
some bad odour then it absorbs that 
odour. This being the case, the selling 
79 P.S.D.

of loose tea is rather dangerous. In 
the market we see loose tea being sold, 
with dust and other extraneous matter 
mixed. So from the health point of 
view it is not a good thing to en­
courage the sale of loose tea.

What I apprehend is this. 1 come 
from a district which perhaps grows 
about one-fifth of the tea grown in the 
whole o f India. When we speak of 
West Bengal it is practically my dis­
trict that grows that tea, and it is 
practically a tea economy district. It 
is said that from the betelnut seller to 
the multimillionaire they are all. in­
terested in some manner or other with 
tea. So I know something about it, in 
what condition this tea is prepared and 
how it is sold.' So far as my ex­
perience goes it is only a very limited 
quantity of tea that comes out of the 
factory in a loose condition. Most of 
the tea, or rather 90 per cent, of the 
tea that is produced in a factory has 
to be sent to the Calcutta warehouse 
where it is auctioned. Those who 
know the trade also know that not all 
the tea that is lifted from the ware­
house is exported. About one-third of 
it is taken out of the warehouse for 
internal consumption. I can show it 
from authoritative sources like Cooks 
& Sons and other brokers and prove 
it. That is the present condition. 
When tea is not sold for the export 
market, it is taken out and some of 
it is blended together by blenders and 
the other is sold in a loose condition 
in tin pots in ordinary shops. Only 
a very small. <iuantity of tea actually 
comes out of the garden for ordinary 
open sale. I apprehend that once the 
duty is reduced to one anna most o f 
the tea that is meant for internal con­
sumption or which has no chance o f hav­
ing a market in the warehouse auction 
will be passed on in a loose condition. 
After taking it out there will be some 
sort of packing and that will be sold 
as packed tea. It i u i o t  Dossible for 
the administration tflRax this tea or 
levy any duty on it, because when it 
goes out of the garden it will be sold 
by ordinary packers, they are not 
"blenders” . That is one point.

Another thing I want to know from 
the hon. Minister is this. I think he 
should ascertain it at least ftom  the 
Central Tea Board whether this defini­
tion of tea is going to benefit the 
growers or the tea industry as the hon. 
Minister intends. Because I find that 
there are two broad divisions in the 
definition: one is package tea and the 
other is tea not otherwise specified. It 
is very clear that the tea not other­
wise specified is loose tea. So far as
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[Shri Barmanl
package tea is concerned, it is defined 
as tea packed in any kind of container. 
If that be so I think it is such a broad 
definition that it can include anything. 
All the tea that will have to be carried 
from the garden or out of the. factory 
to the market will have to be packed 
in some way or other. Either it may 
be the approved box in which tea is 
packed; or it may be sacks or some­
thing of a kind of container which 
will have to be used in order to take 
it out o f the garden. If that broad 
definition applies, then I apprehend 
that the benefit which the hon. Minis­
ter wants to give to the gardefls will 
not be actually accruing to their
benefit.

Shri Bansal: Sixty lbs.

Shri Barman: What my hon. friend 
-suggests is that if in one package it 
is put more than 60 lbs. then it will not 
have to pay any duty. But what about 
the tea which will come to the ware­
house at Calcutta in order to get it 
sold in the auction? That cannot 
be packed except in approved pack­
ages. That is there are only two 
kinds o f approved packages, cne of 
60 lbs. and the other of lesser quan­
tity but they are all of a standard 
nature. They will have to be packed 
in the tea garden itself. The same
tea is assorted into different kinds, 
orange pekoe, broken orange, etc. 
They are not according to the grade 
quality but according to the size of 
the produce. After sifting, they are 
separately packed and sent out. 
When they are to be sent to long dis­
tances, they will have to be packed 
well. Otherwise, they will be spoil­
ed. Peak ‘ production period is mostly 
during rains. It comes to Calcutta 
from West Bengal, from Assam and 
the case is the same for South In­
dia. It cannot be sent to such a long 
distance in a ^P rt of loose packing. 
In such a case the quality of the tea 
will be spoiled. It will become ab­
solutely unfit for use. I say this after 
seeing so many gardens in my dis­
trict. I do not think it will benefit
the grower for whose benefit this Bill 
is brought. I hope the hon. Minister, 
i f  he has not consulted the Tea as­
sociations or the Central Board, will 
kindly consult them and if necessary 
by amending the Bill or by some 
executive instruction or order, make 
it suitable so that the object may not 
be defeated.

S^ri C. p . Deshmokh: I am glad 
that almost every section of the House 
has welcomed this Bill although on

some sides doubts are expressed as 
to whether it is going to attain 
its object fully. The various speeches 
that have been made show the desira­
bility of trying to reconcile all the dif­
ferent interests for the common good. 
Voices have been raised in favour of 
\i*bour, on the side o f manufacturers, 
o f the producer:? and on behalf of the 
consumers and I should say that that 
arrangement is best which secures to 
the maximum extent the interests of 
all the three.

I have been watching the develop­
ments in the tea industry for the last 
six or eight months and I hope I 
shall be forgiven for the criticism but 
I think that labour rather over-play­
ed their cards. I think there was a 
time when perhaps they could have 
made terms with the producers be­
cause finally, it must be remembered, 
the crisis was due to incapacity to 
sell abroad and therefore, it was a 
crisis of a contraction in production. 
Now, in my opinion, there is no use 
standing out when a crisis comes 
about this way and I think labour 
ought to have chosen the opportune 
moment for making the best terms 
that it could in order to help in keep­
ing the gardens going. However, I have 
no doubt that as the fortunes of the 
industry improve, whether due to 
measures taken by us or whether 
due to outside factors, I imagine that 
labour will again be in a position to 
get back something out of that new 
prosperity. It is not for me to give 
an assurance on their behalf. I can 
only make a forecast of the situation.

Actually, the position in regard to 
the closing of gardens and retrench­
ment is as follows because the 
figures qypted p.re not quite correct. 
The total number of gardens which 
actually closed down was 94 although 
it is true that 107 gave notice of 
closing down and in these 94 gardens, 
the labour affected was 63,490. Now 
gardens that have since reopened 
number 42, employing a labour force 
of 39,228. Therefore, the number of 
gardens which remain closed on the 
15th April was 52 and the labour 
affected, unemployed was 24,262 and 
not 40.000 or four lakhs or four mil­
lions.

Shri Gadgil (Poona Central): Even 
this figure is not inconsequential.

Sbri C. D. Deshmokh: I feel confi­
dent that as an improvement comes 
about, because we are certainly in 
upward trends, most of these gardens 
will re-open and the labour which Is
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unemployed will be taken back. Whe­
ther there will ^be full employment 
lor them or whether they will be 
employed for part of the period is 
more than I can say.

As regards details, there are some 
areas which have suffered a little 
more than others and I think the 
conditions are worse in Assam.

The next question that has been 
raised is whether the producers will 
get the benefit of the measure. Now 
our expectation is that they will be 
able to do so to a large ^ctent al­
though one can never dogmatise In 
a matter o f this kind.

There were some doubts expressed 
by Shri Barman in regard to loose tea 
being issued out of the gardens and 
losing duty altogether. I think we 
have sufficient powers under our 
regulations to keep a watch on 
developments o f this kind because 
all packers are going to be licensed 
and it may even be possible to keep 
an eye on the sellers of loose tea un­
der the regulations so that if both 
packers and sellers of loose tea are 
licensed, then we would be able to 
keep an eye on this development as 
well as on any development in the 
, direction of a substitution of loose 
"tea for packed tea. As I said in the 
course of my observations, our antici­
pations are that such substitution 
will not be on a very large scale be­
cause in a matter like this people 
have fortunately fixed selections and 
they do not lightly allow themselves 
to be moved from the articles of their 
ordinary choice. .

It must be remembered that the ad­
ditional charge, that is, of one anna 
is a very smail fraction of the price 
of tea which ranges now from R«-
2,/8 to Rs. four and I doubt whether 
consumers are likely to shift to loose 
tea if they are not used to it merely 
for avoiding an impost of this kind.

The next question is also very 
difficult to answer as to whether the 
consumer will get the benefit of this 
or {Whether the increase will be 
known. Possibly both things will hap­
pen. Maybe that some of the in­
crease will be cushioned off and wiU 
be borne by the sellers and not by 
the consumers. Anyway I do not 
think that this is a matter which 
ought to give us any great anxiety. 
I f  we are inclined to believe that 
generally the measure ought to help 
the tea gardens—and that I believe 
most hon. Members are agreed—  
there is a great possibility of its do­
ing so.

I think there were some specific 
assurances that Shri Shastri desired 
of me. One was: will benefit go to 
labour? I can only say I hope so. If 
the conditions of gardens improve as 
a result o f this measure. The second 
was whether it will help to restore 
the waste. Again I cannot either 
give an assurance or even hold out 
any hopes so far as I am concerned 
but I can only make an intelligent 
forecast and my answej is the same 
that if, as it appears, the fortunes of 
the industry are now improved, 
labour might be able to get some 
share o f it and in regard to consumers 
I have already answered the point. 
There was a reference to a word— t̂o 
some kind of subsidy; it is not a 
subsidy to anybody...............

An. Hoa. Member: Reliel
Shri C. D. Deshnmkh: It is a relief.
I think I have dealt with all points 

that were raised in the debate, and 
therefore, I would again commend 
my motion.

Mr. Chairman: The question is:
“ That clause 2 stand part of 

the Bill” .
The motion was adopted.

Clause 2 was added to the Bill.
Clause 1 was added to the Bill.

The Title and the Enacting Formula 
were added to the BiU.

Shri C. D. Deshmnkh: I beg to
move:

“ That the Bill be passed.”
Mr. Cittdrmaa: The question is:

“ That the Bill be passed.”
The motion was adopted.

DETENTION OF TWO MEMBERS
Mr. Chainnan: I have to inform the 

House that I have received the fol­
lowing letter from the District Magis­
trate, Jullundur:

‘T o
The Speaker,
Parliament of India,
New Delhi

No. 269/ST, dated the 17th 
April, 1953.

Sir.

I have the honour to inform 
you that I have found it my duty
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[Mr. Chairman] 
in the exercise of my powers un­
der section 3(2) of the Preven­
tive Detention Act, 1950, as 
amended by the Preventive De­
tention (Amendment) Acts of
1951 and 1952 read with clause
(a )(ii)  of the sub-section (1) of 
the same section to direct that the 
following members of Parliament 
be detained. They were accord­
ingly taken into custody this 
evening and are at present lodg­
ed in the Jullundur District Jail.

(1) Shri V. G. Deshpande, M.P., 
General Secretary, All India

AkhU Bharat Hindu Maha- 
sabha.

(2) Shri U. M. Trivedi, M.P., 
Cashier a Jl India B. J. 
Sangh.
I am, Sir.

Yours obedient servant,
Sd./- (Chand Narain).

District Magistrate, Jullundur.”

The House then adjourned till a 
Quarter Past Eight of the Clock on. 
Monday, the 20th April. 1953.
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